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LOK SABHA
Monday, 9th September, 1857

The Lok Sabha met at Eleven of the
Clock.

[MR. SpEARER in the Chair.]

‘ORAL ANSWERS TO QUESTIONS

Class IIl and Class IV Staff of
Rourkela Steel Plant

*1571. Shri Sanganna: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Government of
‘Orissa have suggested to the Govemn-
ment of India for the appointment of
people of Orissa only in class III and
IV Services of the Rourkela Steel
Plant, and

(b) if so, with what results?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
Government of Orissa suggested in a
recent communication that recruit-
ment to clasg III and class IV posts
in the Rourkela Steel Project should
be made as much as possible from the
local people including the displaced
persons.

(b) Instructions have already been
issued to the Rourkela Steel Project
‘that the agency of the employment
exchange should be utilized to the
maximum extent possible and that all
-posts, appointments to which are made
TJocally by the project authorities,
should be notified to the employment
exchange who should be asked to
submit names of suitable candidates
-that they may have on their hsts. If
rthe employment exchange is unable,

12658

within a reasonable time to offer
suitable candidates, selection may be
made from other sources.

Shri Sanganna: At present what is
the strength of persons from Orissa
appointed in class III and class IV
Services of the Rourkela Steel Pro-
Ject?

Sardar Swaran Singh: The present
position in respect of class III and
class IV staff in the Rourkela Steel
Project is as follows:

Class III: 258 Oriyas out of 880,
that is 29'3 per cent.

Class 1V: 250 Oriyas out of 345,
that is 72.5 per cent.

Shri Gajendra Prasad Sinha: May
I know whether similar concessiom
will be allowed to the residents of
Chota Nagpur so far as the future em-
ployment in Tata Iron and Steel in-
dustry is concerned?

Sardar Swaran Singh: That, 1 think,
15 a matter for the management of the
Tata Steel Works to consider and take
such action as they might think
approprtiate,

Shrl Mahanty: We find from the
reply of the hon. Minister that only
less than 30 per cent in class III ser-
vice are from among the displaced
persons and local people. Is it a fact
that in most cases the Project autho-
ritics are not taking into consideration
the wviews of the local Employment
Exchange? If so, will the hon. Minis-
ter kindly see to it that in future
appointments the Employment Ex-
change is taken into account?

Sardar Swaran Singh: With regard
to the functioning of the Employment
Exchange 1 have already enunciated
the Government policy and the in-
structions issued, and that is contained
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in part (b) of my reply. With regard
to the others, it is only a suggestion
for action.

Shri S. M. Banerjee: May I know
whether the retrenched employees
from D.V.C. have been employed in
this Steel Plant and, if so, the number
of such employees?

Sardar Swaran Singh: I want notice
for that, I have not got the informa-
tion.

Shri Supakar: What percentage of
the persons registered in the Em-
ployment Exchange at Rourkela have
been employed in class III and class
IV Services in this Project?

Sardar Swaran Singh: That is a
question which might be addressed
to the Labour Ministry. As to what
is the total number that stands at
any particular moment on the re-
gister of the Employment Exchange is
a matter for the Labour Ministry,

Removal of Untouchability

*1572. Shri D. A. Kattiz: Will the
Minister of Home Affairs be pleased
to lay a statement on the Table show-
ing:

{a) the names of the voluntary or-
ganisations who have been given a
financial aid te be utilised towards the
removal of untouchability;

{b) what is the scope of such finan-
cial aid; and

(c) whether it is a fact that such
financial aid has been utilised for
purposes other than the removal of
untouchability by some of the or-
gunisations®

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) to (e).
A statement is laid on the Table of
Sabha. [See Appendix V, annexure
No. 1]

Shri D. A. Katti: May I know whe-
ther it is a fact that a sum of Rs.
30,000 has been misappropriated by
the Nagpur Branch of the Depressed
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Classes League and, if so, what action
has been taken against them?

Shrimaft Alva: There has been no-
misappropriation, but there has been
a complaint against that Association
and we are examining it.

shri S. . Arumugham: May I
know whether there is any periodical
survey to assess the work dome by
these organisations?

Shrimati Alva: Yes.

Shri S. R. Arumugham: Who is the-
authority to assess the work?

Shrimati Alva: The Commissioner-
for Scheduled Castes and Scheduled
Tribes is represented on the Com-
mittee and looks both into the
accounts as well as the work done.

Shri S, R. Arumugham: Are they-
satisfied ..

Mr. Speaker: Order, order. The man
who put the guestion iz elbowed out
and is not given an opportunity.

Shri D. A, Katti: May I know whe-
ther the Servants of the Indian De-
pressed Classes Society, Poona is
making use of such financial aid for
propaganda against the spread of
Buddhism instead of utilising it for
the removal of untouchability?

Shrimati Alva: None to our know-
ledge. I may here mention that this
particular Association is getting funds
from the State Government.

Shri Siva Raj: Will the hon. Minis-
ter be pleased to state the names of
the voluntary organisations which
have been given grants by the
Central Social Welfare Board and the
amounts given so far?

Shrimati Alva: Regarding the Social
Welfare Board I am not able to give
the list of names.

Shrd Thimmatsh: Is Government
aware of any instance wherein hus-
band and wife start organisations in
different mames and get money from
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the Government and spend the whole
money within one month?

Shrimati Alva: ' We are not aware,
but husband and wife may do it. Tbe.‘r
are also here in Parliament.

Shri Thirumala Rao: May I know
whether it has come to thg sotice of
Government that certain organisa-
tions receiving money from Govern-
ment indulge in violent pdlitical acti-
vity?

Shrimati Alva: Not that we know
of,

Shri Sonavane: What is the machi-
nery set up by Government to see
that the amount given to the wvolun-
tary agencies is utilised properly?

Shrimati Alva: T have just said that
the Commussioner of Scheduled Castes
and Tribes 1s represented on this
Board. We have put one more con-
dition to see that these funds are pro-
perly used We have introduced a
test check system from this year by
which the Comptroller and Auditor-
General can look into the accounts at
any time.

st mowafe = . #@T qTEC WY
g W § fw g wdw w A
seqegat faaronr & fag ave & T
ﬁﬂ(ﬁi’aﬂ’wwﬁa‘@ e w7
A gF ad A aw &1 TE, W
amfena wwiqgIws ®  fwa
oY wqmr A9 fwar war am o Ad
fegr Tar ?

st srewr . W gEwT T A&

-
g1
Some Hon. Members rose—

Mr. Speaker: Hereafter I am not
going to allow more than three ques-
tions because I find it is becoming a
debate on any question. 1 will allow
one question to the hon. Member who
has tabled the question, another ques-
tion to any hon. Member and come
back to the same Member. That is the

9 SEPTEMBER 1957
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only way in which I can get through
as many questions as possible. Memb-
ers do not know how many letters I
get. If a person is not given an
opportunity he at once writes a letter
saying “I protest”. I am not going to
vield to these protests.

Shri Ranga: That need not restrict
your power.

Mr. Speaker: My power is unrea-
tricted, but I will restrict it. Hon.
Members ought not also to rise, all

of them, asking that I should call
them,

Shri B. K. Gaikwad: On questions
which are of an important nature
more supplementaries may be allow-
ed.

Mr. Speaker: Very well.

Russian Credit for Ofl Refimery In
India

[ Shri Narayanankutty Menon:
1 Shri Punnoose:

Will the Minister of Steel,
amdd Fuel be pleased to state:

*1575.

Mives

(a) whether Government have ac-
cepted the offer of the Government
of USS.R to provide equipment ma-
chinery of the value of Rs. 80 crores
for construction of an oil refinery in
India; and

(b) if so, whether Government have
taken steps for the establishment of
the refinery and if so, where?

The Minister of Mines and Ofll
(Shri K. D, Malaviya): (a) and (b).
The utilisation of the Russian offer is
still under consideration.

Shri Narayanankutty Menon: On
page 57 of the report of the Ministry
of Production it is stated that the
Government of USSR. has offered
machinery for construction of a refi-
nery. May we know whether the
new refinery that is going to be cons-
tructed for refining oil that is struck
at Naharkatia and Jwalamukhi is
going to be a refinery exclusively in
the public sector?
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Shri K. D. Malaviya: Yes, Sir, It is
under the consideration of the Gov-
ernment. To & certain extent we are
also committed that the proposed re-
finery in the eastern part of the
country will be in the public sectar.
Further details, I am afraid, cannot
be given now.

Shri Ranga: Are we to understand
that the Government have already
decided to take this assistance from
the U.S S.R. but they are only consi-
dering where the refinery is to be
started and so on?

Shri K. D. Malaviya: No. Sir. There
is a general offer by the USSR.
which contains several proposals.
Those proposals, I learn, are just now
under negotiation. Moare than that, I
cannot give as a8 specific answer.

Shri V. P. Nayar: May I know on
what date the proposal was received
by the Government and when a final
decision would be taken?®

Shri K. D. Malaviya: 1 haven't got
those specific details.

Displacement of Persons im Neivell
Project Area

*1583. Shrl Kanakasabai: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the number of persons so far
displaced on account of mining ope-
rations at Neiveli and the number
likely to be displaced before the end
of 1960; and

(b) the steps taken by Government
to rchabilitate them?

The Minister of Mines and ©Oil
(Shri K. D. Malaviya): (a) So far no
person has been displaced The num-
ber of persons that i1s expected to be
displaced before the ond of 1960 is
about 27,000

(b) The Government of Madras
have made a gift of 11,657 acres of
reserve forest land for rehabilitating
the displaced persons. The Govern-
ment of India have sanctioned an ex-
penditure amounting to Rs. 10 lakhs
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for this purpose. About 155 acres in
the Kuppanatham reserve forest have
been cleared and house sites over the
cloarod area marked. Bore wells are
being put in, and a medel plan for
the village has been prepsred and
approved. All the sbove are in addi-
tion to the compensation payable for
the properties acquired.

Shri Kanakasabal: May I know
whether any representation has been
received from the displaced persons
and, if so, what action has been
taken?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I de
not know what particular representa-
tion is in the mind of the hon.
Member. We have been receiving
representations from time to time
about the amount that they claim by
way of compensation and we have
been considering them. But it is
principally for the State Government
to take a final decision about the
quantum of compensation

Shri Tangamani: In reply to the
question, the hon. ®inister said that
no person has been displaced so far.
But actually under the pilot scheme
several persons have been displaced
and representations have been made.
The latest representation was given
to the Prime Minister when he visit-
ed Neiveli May I know what action
has been taken on the representations
made by these displaced persons?

Sardar Swaran Singh: The repre-
sentation about which the hon. Mem-
ber 1s referring, and which is said te
have been handed over to the autho-
rities at the.time of the last wvisit of
the Prime Minister, is receiwving the
consideration of the Government.

Shri H. C. Dasappa: May I know
what the time lag will be between
displacement and rehabilitation?

Sardar Swaran Singh: Our inten-
tion 1s ihat the two should marry.
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Tribal Advisory Committee

*1585. Shri Bangshi Thakor: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether any Department or
Committee formed by Government
exists in Tripura to look after the in-
terests of the Backward Classes, Sche-
duled Castes and Scheduled Tribes of
Tripura;

(b) if so, what is the percentage of
the Backward Classes, Scheduled
Castes and Scheduled Tribes Tepre-
sented on that Department or Com-
mittee; and

(c) what are the suggestions or re-
commendations made by the Depart-
ment or the Committee so far and
with what effect?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes,
Sir A Committee has been formed to
advise the Administration in matters
pertaining to the welfare of the Sche-
duled Tribes. There is also a De-
partment in charge of the work for
the welfare of backward classes.

(b) Till recently 78 per cent of the
members of the Tribal Advisory Com-
mitiee belonged to tmbal communi-
ties.

(c) A statement is laid on the Table
of Lok Sabha. [See Appendix WV,
annexure No. 2]

Shri Bangshi Thakur: May I know
whether the Tribal Advisory Com-
nuttee mentioned by the Minister has
any function in Tripura also?

Mr. Speaker: Has the Tribal Com-
mittee any jurisdiction over Tripura?

Shrimati Alva: The Committee re-
lates to Tripura.

Shrimati Rena Chakravartty: There
is a Central Advisory Board for Hari-
jan and Tribal Welfare. I want to
know whether the recommendations
made by the Committees which are
appointed at the States are sent to
the Board at the centre and whether
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there is any connection between the
Central Board and the State Boarda.

Shrimati Alva: There is bound to
be connection because there is a local
administration and the Committee
that operates there advises the local
administration, end they, in turn,
advise the Centre.

Shri Dasaratha Deb: In the state-
ment, which has been laid on the
Table, 1t is stated that 40 boarding
houses are to be constructed in the
Second Five Year Plan and 12 more
will be constructed under the Cent-
rally sponsored programme, in addi-
tion to the existing 37 hostels. May I
know how many of these boarding
houses will be located at such places
where there are high schools so that
the students of the boarding hpuses
may be able to get their education in
the secondary schools?

Shrimati Alva: We welcome the
suggestion from the hon. Member.

Mr. Speaker: They are all sugges-
tions?

Shri Dasaratha Deb: Not sugges-
tions. In the statement, which has
been laid on the Table, it is stated
that co-operative and collective
methods {for rearing pig buffaloes
should be introduced. As war is in
operation there, may I know whether
any such co-operatives have been
established and, 1f so, their number,

Shrimati Alva: I have not followed
the guestion.

Mr. Speaker: He wants to know
the number of co-operatives for rear-
ing mgs and buffaloes.

Shrimati Alva: I have not got the
exact number of co-operatives for
rearing pigs and buffaloes. 1 the
hon. Member wants, 1 can supply it.

Shri Thimmalah: May I know whe-
ther all the States have formed the
Harijan Welfare Advisory Commit-
tees, whether the Central Advisory
Committee has been re-constituted
and how many appointments have
they made?
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Shrimati Alva: The Central Advi-
sory Committee has been reconsti-
tuted and the information has been
placed on the Table.

‘Strl 'Bangsh! Thakur: May I know
‘how many boarding houses have been
‘established so0 far out of the provi-
sion made in the Second Five Year
Plan?

Shrimati Alva: There is provision
for 40 boarding houses.

National Laboratories

*1587. Shrl B. S. Lal: Will the Min-
ister of Education and Scientific Re-
search be pleased to state the steps
taken or proposed to be taken by
Government to disseminate scientific
knowledge acquired by the National
Laboratories to common man?

The Deputy Minisier of Education
and Scientific Research (Shri M. M.
Das): A statermnent giving the required
information is laid on the Table of
Lok Sabha. [See Appendix V, annex.
ure No. 3].
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Shri M. M. Das: I have got no in-
formation. 1 will enqgure,

Police M=anual

*1588. Shri Yajnik: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether Government is consi-
dering suitable amendments in the
-Statutory and Departmental rulex zet
out in Police Manuals or elsewhere
in regard to firing on unarmed
crowds; and

(b) whether a copy of the proposed
amendments or new rules to be
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followed in police firings all over
India will be laid on the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri-Datar): (a)
and (b). This matter has been fully
axamined. No amendments in the
rules have heen made. Suitable im-
structions have been issued to ensure
that the firing by the police iz not
resorted to except when absolutely
necessary and after other methods
have proved ineffective.

Shri Yajnik: May [ know if the
practice of using dumdum bullets and
dumdum rifles is now being dis-
continued in all the police firings
which are made?

The Minister of Home Affairs
(Pandit G. B. Pant): We have sug-
gested that muskets should be used
on such oocasions and not rifles.

Shri Yajnik: Is it not a fact that in
the two firings in the Bombay State
and in the Bhangi Colony dumdum
bullets have been used?

Pandit G. B. Pant: I do not think
they were dumdum bullets.

Shri-B. K. Galkwad: What bullets
were they?

Pandit G. B. Pant: Anything but
dumdum

Shri V. P. Nayar: May I know
whether there is any rule by which,
when the police open fire, they do it
only in such a way as to hit the per-
sons below the knee and whether the
Government are trying to enforce the
rule, because we find in several cases,
they hit in the chest and even people
even in the first and second floor?

Pandit G. P. Pant: The rule former-
ly was that they should hit not below
but high up so that the men may feel
that if they did not run away, then,
there will be serious and grave d_nnger
for them. -But, we are considering if

the rules should not be amended so

that the.hit may be below and not
high up.
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Shrimati Renn Chakravartty: The
hori. Minister 3aid that' the entire
mmatter has been discussed in detail. 1
should like to know whether the
Central Government is informed
about the various shootings that have
taken place in the whole country with
regard to this particular aspect, that
is, exactly the type of injury, exact-
dy where the shooting hags been made
and whether the decisions now taken
are based on actual objective facts.

Pandit G. B. Pant: Whatever view
is formed, it is based on objective
facts, knowledge and experience that
the persons who have to tackle the
<question possess.

Shri Yajnik: I want to know whe-
ther, as has been said by several
Ministers in different States, the bul-
lets rmust, according to the present
Tules, be used just to Kill. That iz to
g8y, they are aimed at a particular
portion of the body: not the lower

part, feet, but right at the chest or
head.

Mr. Speaker: That is what was ex-
actly asked now: above and not below.

Shri Yajnik: I want to know the
rule which is operative under which
people are killed.

Pandit G. B. Pant: We wish that
-occasions for firing may not arise.

Mr. Speaker: What is it that the
hon. Member wants? The hon. Minis-
ter, as I understood, said that the
rule ag it exists today is to shoot not
‘below the knee, but above.

Shri Nagi Reddy: The point is, at
the time of the warning, it is shot
into the air, that is, in the sky, as
warning. After the warning is over,
the rule is that shooting should be
below the knee or below the hip. The
point is whether the Government is
changing from that rule to the rule
above the hip so that the shooting is
directly for killing.

Pandit G. B. Pant: I shall take you
#ito confidence.

Some Hon. Members: When?
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Pandit G. B. Pant: Just now. We
dbd not want people to be hit in such
& way that their life iz in danger.
But, we do not want to say so. Ag, if
this goes round, people may go on
defying order and yet there will be
no danger and then it will not help
the cause which you and 1 commonly
share. But, the rules have been
framed in such a way as, I think, to
cause the least loss of life or the least
injury.

Mr. Speaker: Next
K. B. Menon.

Some Hon, Members rose—

Mr. Speaker: No discussion can
take place on a question.

question. Dr.

Shri Tangamani: This is a different
question.

Shri Nath Pai: It is a question of
life and death.

Mr. Speaker: Hon. Members may
choose another occasion. You can-
not exhaust every question. I am not
going to allow. Why can’t the Memb-
ers look 1nto the rules? If they con-
sider the matter to be important, they
can have a discussion irn some other
MAanner.

Shri Gajendra Prasad Sinha: One
matter was not clear.

Mr. Speaker: It cannot be cleared.
Next guestion.

Basic and Non-Basic
Delhl

Education im

*]1589, Dr. K. B. Menon: Will the
Minister of Education and Sclentifis
Research be pleased to lay a state-
ment on the Table showing:

(a) the per capita expenditure in-
curred on pupils in a basic school im
Delhi as compared to that in a non-
basic school; and

(b) the amount spent by Govern-
ment on basic education as compared
to the amount sperit on non-basic
type of education during 1956-577
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The Minister of State In the Minis-
try of Education and Scientific Re-
search (Dr. K. L, Shrimall): (a) and
(b). The information is being col-
lected and will be laid on the Table
of Lok Sabha in due course.

Dr. K, B. Menon: May I know whe-
ther the Government agree with the
findings of the Bihar Enquiry Com-
mittee that the standard of education
in the basic schools in spite of the
expenditure is not equal to the stand-
ard reached in the traditional school?

Dr. K. L. Shrimali: I do not know
to which particular report the hon.
Member is referring. There have been
several investigations in Bihar itself.
My information is that the standard
in a basic school is superior to that
of an ordinary traditional achool.

Shri Nanjappa: In the assessment
made regarding the income derived as
a result of the craft introduced in
the basic schools, what is the average
income per school?

Dr. K. L. Shrimali: This informa-
tion is not readily available.

Residential Accommodation for
Army Officers
*1590. Shri Ayyakgnnu: Will the
Minister of Defence be pleased to
state the progress made in providing
residential accornmodation to the mar-
ried officers in Army?

The Deputy Minister of Defence
(Shri Raghuramaiah): Nearly 73% of
married officers of the Army have
been provided with married residen-
tial accommodation by Government.

Shri Ayyakannu: Is 1t not a fact
that many officers are undergoing a
lot of difficulties for want of accom-
modation?

Shri Raghuramaiah: It is so. The
policy of the Government is to do as
much as they can consistently with
their financial circumstances.

Shri Bhakt Darshan: May I know if
any provision has been made for this
purpose in the Second Five Year Plan?

Shri Raghuramalah: Provision made
fn the Plan for the allotment of res!
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dential accommeodation for the Army
alone, is Rs. 205 crores.

Shrl S. M. Banerjee: May I know
the total number of guarters con-
structed for other ranks during the
last two years and what percentage of
them have been provided with quar-
ters?

Mr. Speaker: This guestion . relates.
to married officers.

An Hon. Member: Married other
ranks.

Mr. Speaker: Does not arise out of
this guestion, Next question.

Ex-Servicemen’s Welfare

-r
Shri B. 5. Murthy:
Shri Waridor:

' Will the Minister of Defence be
pleased to state:

*1591.

(a) what special provisions are
made in the Second Five Year Plan to-
allocate more funds for the welfare of
ex-servicemen;

(b) whether Government had re-
ceived any representations in this
matter from any of the ex-service-
men's organisations; and

(c) if so, whether Government pro-
pose to take any steps in the matter?

The Parliamentary Secretary to the
Minister of Defence (Shri Fatesinghrao
Gaekwad): (a) No special provision
has been made, nor any funds allocat-
ed, in the Second Five Year Plan
specifically for the warfare of ex-
servicemen. They, along with other
citizens of the country, derive egqual
benefit from the various welfare
schemes in the Plan.

(b) No.
(c) Does not arise.

Shri B. S. Marthy: May 1 know
what is the special responsibility of
the Defence Ministry as far as ex-
servicemen's welfare is concerned?

The Minister of Defence (Shri
Krishna Menon): This Ministry has
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no special legal responsibility in this
matter. But, ever since the conclu-
sion of the war, a number of efforts
have been made with the co-operation
of other Ministries to resetttle these
men. I would submit that this is =a
matter in which the Government
would like Parliament and the public
to have as much information as possi-
ble and as such, we would lay the
mnformation on the Table of the House.

Mr. Speaker: The hon. Minister said
that he would lay a statement on
the Table of the House regarding the
amenities, conveniences, etc. He can
do so.

Shri Nath Pai: When is the state-

ment proposed to be laid? Today or
sometime?

Shri Krishna Menon: 1 will lay on
the Table,

Mr. Speaker: He will gather it and
lay it on the Table,

Shri B. S. Murthy: May [ know
whether the Defence Ministry is in
touch with certain of the ex-service-
men’s colonies, especially the agri-
cultural colonisation schemes and if
so, what are the types of help being
rendered in these colonisation
schemes?

Mr. Speaker: The hon. Minister will
lay the statement on the Table. Pos-
sibly, in view of the statement, it is
not necessary to pursue the matter.
If the statement is laid on the Table,
then, the hon. Member will have an
opportunity.

University Grants Commission's
Employees

1-
*1592. Shri N. R. Munisamy:
Shri H. N. Mukerjee:

Will the Minister of Eduncation and
Scientific Research be pleased to state:

(a) whether there is a rule that a
superannuated Grade I officer under
& Ministry of the Government of
India ecannot accept re-employment
without the prior sanction of the
Home Ministry, particularly, if the
said officer is over sixty years of age;
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(b) what is the number of super-
annuated officers in the University
Grants Commission and what are their
special qualifications; and

(c) whether in the case of such.
officers in the University Grants Com-
mission sanction of the Home Ministry-
was obtained prior to their re-employ-
ment? -

The Minister of State in the Minis-.
try of Education and Scilentific Re-
search (Dr. K. L. Shrimali): (a) Yes,.
Sir. Such permission has, however,
to be cbtained by the officer before
accepting (a) commercial employ-
ment or (b) employment under a Gov-
ernment outside India only if re-
employment is taken up within two
years of his retirement.

(b) Two; they have got varied ex-
perience in administrative and finan-
cial problems of universities and ac-
counts of Govt., Departments,

(¢) No, Sir; such sanction was not
necessary as service under the Uni-
versity Grants Commission does not
constitute employment under the
Government of India.

Shri N. R. Munisamy: May I know
the educational qualifications of the
present Assistant Secretary of the
Commission, whether he has applied
for extension of his period by another
one year, and if so, what is the re-
action of the Government.

Dr. K. L. Shrimali: The present
Assistant Secretary is H. S. Varma,
retired from the Ministry of Education
as Under-Secretary. He was perma-
nent Under-Secretary there and has
a lot of experience with regard to
university education. He was then re-
employed by the University Grants
Commission. He is still there. I am
not sure whether he has applied again
to the University Grants Commission
for extension of his service.

Shrl N. R. Muonisamy: May I know
whether the service conditions under
this Commission have been brought
into conformity with the rest of the-
Central Services?
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Dr. K. L. Shrimall: No, Sir. The
University Grants’ Commission  will
draw up its own service conditions.
The service rules have not yet been
drawn up by them.

Shri Ranga: When we were passing
that Act we were under the impres-
gion that the Government rules would
apply to the staff of this Commixsion
&lso. Now we ure told that they
are not to apply and they are to draft
their own rules. How is it that they
have not so far drafted their own
rules, and when are they going to draft
them? Are they going to be placed
-on the Table of the House, or will they
be at least submitted to the Govern-
ment of India for mpproval?

Dr. K. L. Shrimali: According to
sections 25(2)(d) and 26(1)(c) of the
Act, the University Grants Commis-
sion will draw up its own rules. The
rules have not yet been drawn up. 1
expect they will be drawn up early.

Shri Ranga: Has their attention
been drawn to this particular lapse of
duty on their part, because it is more
than one vear since the Act has come
inte existence, and it was the Govern-
ment of India’'s duty to see that these
provisions of the Act aye imple-
mented?

Dr. K. L. Shrimali: In the absence
of the new rules to be drawn up after
it had become a statutory body, the
Commission is governed by the rules
laid by the Government. Resolutfon
under which the Commission was for-
mally formed, and those rules are still
governing the staff.

Shri Ranga: Is that not in contradic-
tion of what the hon. Minister himself
has said in extenuation of the fact that
these two gentlemen were there ir-
respective of the fundamental rules of
the Government of India where they
.are obliged to take the permission of
the Home Ministry?

Pr. K. L. Shrimall: The hon. Mem-
ber is aware that before the Univer-
aity Grunts Commission became a
statutory body, it was . functioning
wunder the Government of India's reso-
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lution and there were certain rules
under which it was funcfioning. Now,
after becoming & statutory body, it
has to provideé its own rules and these
rules have to be framed.

Salem Magnesite Syndicate Ltd.

*1583. Shrt V. P. Nayar: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the debate on the
Demands for Grants for the Ministry
of Commerce and Industry and state:

(a) whether it is a fact that the
mining lease held by the Magnesite
Syndicate Ltd., for Salem and Omalur
Districts of the Madras State have
been transferred to Messrs Burn &
Co., Calcutta and if so for what con-
sideration;

(b) whether the order of the Madras
Government refusing to approve the
transfer has been set aside in appeal
by the Government of Ind:a; and

(c) the foreign exchange involved
in the transaction?

The Minister of Mines and 011 (Shri
K. D. Malaviya): (a). No, the lease
has not been transferred.

(b) No, Sir.

(c) Does not arise.

Shri V. P. Nayar: May I know
whether the attention of Government
has been drawn to press reports to
the effect that the Government of
India and the State of Madras will
subscribe to a company to operate
these mines and also start a factory
and that this company, which will be
registered @s a private limited com-
pany, will be given over to Messrs.
Martin Burn & Sons on a managing
agency basis for further manage-
ment?

Shri K. D. Malaviya: My sattention
was not drawn to these press report
referred to by the hon. Member,

Shri V. P. Nayar: Do I take it that
the hon. Minister assyres us that the
private company will not be gim to
Burn & Co. for management on the
basis of managing _nmcy?
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1Mr, Bpeaker:-The, hon. Member can-
not ask- for an asguzance on the basis
of. this qQuestion.

Shri V., P. Nayar: He says it was
reported. ...

Mr. Speaker: He does not say. He
says he does not know. If he knows,
what is the assurance? Let him con-
sider.

Shri V. P. Nayar: I wanted to know
whether it is a fact because he might
have seen the press report. 1 want
to know whether it is in the contem-
plation of Government to set up a pri-
vate limited company and to give the
management of 1t to Burn & Co.

Shri K. D. Malaviya: I have an-
swered that at present there 1s no
decision like the one as has been
suggested by the hon. Member. This
question is being considered as to how
this mine has to be disposed of whe-
ther the Madras Government will do
it or the Central Government or some-
body else will do it. As the matter
is under consideration, I cannot give
any specific answer till any decision
is taken.

Shri Tangamani: In these magnes-
ite mines in Salem there are 1,573-34
acres and the lease pericd lapses on
the 10th January 1858. This was ad-
mitted on the floor of the Madras
State Assembly by the Industries
Minister. As a result of this, the
mines will automatically revert back
to the State Government. May I know
+whether the Central Government will
help the State Government to run the
mines without any expenditure, and
to develop it in the public sector?

Mr. Speaker: These are all sugges-
tipns for action. The hon. Minister is
considering.

Shri. Tangamani: The point is there
was....

Mr. Bpeaker: All that may be true.
The Question Hour is meant only for
eliciting facts, and hon. Members
have no right to give suggestions say-
ing -why not help the State Govern-
ment to run it.
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Shri Tangamani: In answer to Un-
starred Question 1234 on 4-9-57 the
hon. Minister was pleased to state:
“The Government of India do not have
any proposal at present to develop the
magnesite mines in Salem. The ques-
tion of their exploitation as a State
enterprise is being examined by the
Government of Madras”. So, am I
tn understand that the Government of
Madras is examining it and the Gov-
ernment of India will also help in
the process of development?

Mr. Speaker: What is this demand
about? The hon. Minister has said
already that they are examining the
question as to whether it will be a
State enterprise or not.

Shri Tangamani: It is a matter agi-
tating the minds of the people there.

Mr. Speaker: It may be. What is the
use of asking the {Government to

commit themselves before considering
it finally?

Shri P, C. Bose: May I know whe-
ther the present leaseholders . are
working the mines properly, accord-
ing to rules and regulations?

Shri K. D. Malaviya: The presump-
tion is they are working the mines in
a proper way. The question of the
renewal of the lease will arise only on
10th January, 1959. Before that the
whole question will be examined.

Mr. Speaker: What is this presump-
tion? The hon. Member wants to know
as a fact whether these people, to the
knowledge of Goyernment, are work-
ing the mines properly. The hon.
Minister may say he has not received
any complaint.

Shri K. D. Malaviya: That is what I
meant.

Shri V. P. Nayar: It appears from
an answer given by Shri R, Venkata-
raman, Minister of Industries in Mad-
ras, that the Madras Government had
information that the company’s lease
had been transferred to Burn & Co.
for a consideration of £100,000. Do I
teke it that the Government have no
information about this also?



12679 Oral Answers

Shri K. D. Malaviya: In answer to
part (a) of the question I have al-
ready said: “No, the lease has not
been transferred.” In reply to part (b)
of the question, namely, whether it is
a fact that the mining lease held by
the Magnesite Syndicate Ltd., have
been transferred to Messrs. Burn &
Co,, I have said “No”. And part (c)
of the guestion the answer is “Does
not arise”, because foreign exchange
is not involved.

Shri V. P. Nayar: Then what is the
appeal about?

Shrl Tangamani: The hon. Minister
has said that the lease is not going
to be transferred. Is the hon. Minis-
ter aware that the Madras Govern-
ment opposed this transfer snd is it a
fact that the Government of India
requested the Madras Government to
effect the transfer?

Shri K. D. Malaviya: There were
certain suggestions made by the Cen-
tral Government to the State Govern-
ment on the background of specific
proposals that were examined at that
time. The situation has changed now
and all these questions are being
considered between the Madras Gov-
ernment and the Central Government.
As soon as a decision is taken, I am
prepared to lay the information on the
Table of the House.

Non-Indians in Defencs Services
and Establishments

{ Shri Jag.hnv:
Shri B. S. Murthy:
*1594. Shri Goray:
Shri Nath Pal:
|_ Shri S. M. Banerjee:

Will the Minister of Defence be
pleased to lay a statement on the
Table showing:

{a) the number of non-Indian offi-
cers serving in the Navy, Air Force,
Ordnance Factories and wvarious Def-
ence Establishments;

(b} the reascns for their retention;
and

{c) their service conditions?
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The Parllamentary Secretary to the
Minister of Defense (Shri Fatesingh-
rao Gaekwad): (a) to (c). A state-
ment is laid on the Teble of Lok
Sabha. [See Appendix V, annexure
No. 4.]

Shri Jadhav: May I know whether
there have been any efforts to train
suitable Indian candidates, and if so,
with what result?

Shri Fatesinghrao Gaekwad: As the
hon. House is aware, the ultimate ob-
ject is to nationalise these appoint-
ments as early as possible and every
step towards that is being taken,

Shri Nath Pai: Inr view of the fact
that more than ten years have lapsed
since independence and in view of the
very important fact that the negotia-
tions for the transfer of power with
Lord Wavel had broken down be-
cause we were not regarded compe-
tent enough to hold the portfolio of
defence, was not a period of ten years
long enough to have trained suitable
Indians, and is there any job for which
¢n Indian cannot be tramed within
two or three years?

Oral Answers

Mr. Speaker: These are all argu-
ments.

Shri Nath Pai: No, Sir, this is =
very important question.

Mr. Speaker: What he wants to
know is simply this. 13 years have
elapsed. Is it necessary to take more
time to train up our persons to re-
piace the non-Indian element?

Shri Raghuramaiah: May I say
that the total number given in the
statement is only 62 compared to the
thousands of officers and lakhs of
other employees? Most of these peo-
ple are on contract basis, nearly two-
thirds of them for periods of two or
three years or more. They are em-
ployed in some cases in highly techni-
cul jobs, as the technical know-how is.
available with themn. We are training
our own people to take their places.
The number, I submit, is very small
indeed. For instance, in defence
industries alone, we have employed’
about 85,000 people, let alone the army
and other departments.
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Shri Nath Pal: Xey jobs are always
small in number.

Mr. Speaker: Progressively they are
reducing the number,

Shri B, S. Murthy: Will the hon.
Minister be pleased to state the coun-
tries to which these people belong, and
the nature of the work entrusted to
them?

Mr. Speaker: That will require a
separate statement.

Shri Goray: My name is there in the
question,

Mr, Speaker: I wunt to make this
clear to hon. Members. If a number
of hon. Members ask questions on the
csame matter, I put their names to-
Eether. This was not the practice be-
fore. 1 started this practice so as to
give them opportunity to ask supple-
mentary questions, if possible, Other-
wigse, 1 won't admit those guestions
1 will admit only one question, and let
only one or two hon Members ask
questions. If every hon. Member feels
that because 1 have included his name,
he must have a chance and if he in-
si1sts on his being called to ask ques-
tions, I will put them separately, they
will take their chance,

Their names won't appear at all be-
fore the House.

Shri Nath Pal: This was not men-
tioned us a matter of insistence. But
once you gave a ruling....

Mr. Speaker: As soon as I find that
a particular question....

Shri Nath Pai: Let me finish my
sentence. . ..

Mr. Speaker: .... has been suffi-
ciently answered and sufficient infor-
miation has been elicited and the
Minister is not in a position to give
anything more, there is no good spend-
g the time merely because a num-
ber of hon. Members have tabled the
question and their names appear
there You must allow discretion to
me to find out if the guestion has
been sufficiently answered or not. The
hon. Member, Shri B. 8. Murthy,

9 SEPTEMBER 1857

Oral Answers 12682
wanted that he must be called be-
cause his name appeared in the qaes-
tion. But I find that no more ques-
tions can be usefully asked. There-
fore, I am entitled to proceed to the
next question. But now it appears
hon. Members feel that because their
names appear here, they have got the
right to ask gquestions wuntil it is
exhaustad.

Bhri Goray: I wanted to ask when
they thought they would complete
the Indianisation of the services. I de
not think this guestion was asked by
anybody.

Mr. Speaker: I do not deny timt a
number of questions can be asked from
all aspects. But ‘as soon as poasible”
will be the answer.

Scheduled Castes Students

*1595. Bhri Wasnlk: Will the Minis-
ter of Education and Sclentiic Re-
search be pleased to state:

(a) whether it is a fact that tuition
fee is charged from the Scheduled
Castes students prosecuting their
studies in the Government educational
ar research institutions; and

(b) whether this fee is deducted
from the amount of scholarships the
Scheduled Caste students receive
from Government?

The Minister of State in the Minis-
try of Educatlon and Scientific Re-
search (Dr. K. L. Shrimall): (a) The
Scheduled Castes students in most of
the Government educational and re-
search institutions of the country wuare
exempted from the payment of tuition
fees.

(b) No, Sir, on the other hand the
Scheduled Castes students in receipt
of the Government of India Scholar-
ships, who are not exempted from the
payment of tuition fees, are paid such
fees as a part of their schelarships.

Shri Balkrishna Wasnik: May I
know whether in the Agricultural Re-
senrch Institute at Izzatnagar, the
amount of tuition fees is deducted
from the amount of scholarship and
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the amount that is left iz so amall
that it is very insufficient to meet the
needs of the scholars?

Dr. K. L. ShiitdmH! The hon. Mem-
bet is asking a quéstion with regard
to a patticular irdstitution. I do not
Have that information. But my in-
formatiori is that we do not deduct
tuition fees from the amount of
scholarships. In fact, tuition fees are
paid as part of the scholarships. If
the hop. Member has any difficulty in
regard to a particular institution, he
may kindly draw my attention to it;
I will look into it.

Shri Barman: Is the bon. Minister
mware that there are certain States
where fees have to be paid even in
government institutions as for instance
in West Bengal?

Dr. K. L. Shrimali: As far at I
know, the West Bengal Government is
the only Government which has not
granted exemption from payment of
tuition feés,

Shri Sonavane: Are Government
aware that scholarships awarded to
Scheduled <Castes and Scheduled
Tribes students in colleges do not
reach them in time? If so, what steps
are Government taking to see that
guch delay is avoided in future?

Dr, K. L. Shrimal: Government
place certain ad hoc grants at the dis-
posal of the educational institutions
and they are expected to disburse
these amounts, becausé¢ scholarships
are given to all eligible Scheduled
Castes and Scheduled Tribes students.

Shri Thimmaiah: May I know whe-
ther Goverument propose to take any
steps to see that the States complete-
ly exempt these students from pay-
ment of tuition fees, and instead the
Central Government pay the tuition
fees?

Dr. K, L. Shrimali: The attention of
the West Bengal Government was
drawn to it, but they were unable to
accept our proposal because of finan-
cial reasons.

Shrl K. UU. Parmar: Is the hon.
Minister aware that sons of Scheduled
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Caste people who are serving the rail-
ways have to pay thelr tultion fees,
and their fees are deducied from the
pay of these servants?

Dr. E. L. Shrimali: I have made a
categorical stmtement. The heon.
Member may refer to the answer to
part (b).

Shri B. C., Mullick: May I know
whether Government are aware that
Scheduled Caste students in basic
schools in Bihar are charged tuition
feen?

Mr. Speaker: Individual carez rhay
be brought to the notice of the Minis-
ter separately.

Dr. K. L, Shrimali: It is not possible
for me to give information regarding
particular States.

Shrimatl Renu Chakravartty: The
hon. Minister has said that the Gov-
ernment of West Bengal is the only
Government that find it impoassible to
bear the flnancial liabilities which
would mrise from granting exémption
to Scheduled Caste students from pay-
ing fees in government institutions.
Have the Government of India snquir-
ed as to what is the total amount, and
whether they are convinced that a
State like West Bengal cannot bear
this small additional hability?

Dr. K. L. Shrimall: If that Govern-
ment say that they are unable to pay,
naturally the Government of India
have to accept their statement. 1 do
not think the Government of India
can force any State Government to
exempt students.

Shri Basumatari: Whether the stu-
dents belonging to the Scheduled
Castes and Scheduled Tribes awarded
scholarship are exempted from paying
fees in all States?

DPr. K. L. Shrimali: I could not fol-
low the question.

Mr. Speaker: Nor could L

Shri Dasappa: It is very simple.
How many States make education free
for students of Scheduled Castes and
Scheduled Tribea?
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My, Bpeaker: All except West Ben-
g1, which has nat made education
free for Scheduled Castes.

Dr. K. L. Bhrimali: I have slready
answered it.

Excise Duty on Tobacco

*1598. Shri K. U. Parmar: Will the
Minister of Finance be pleased to
state:

(a) whether Government are aware
that nearly 1 lakh maunds of inferior
grade tobacco of 1952-53 crop has re-
mained duty un-pald (unsold) in C.
Ex. Baroda Collectorate so far due to
heavy rate of excise duties;

(b) whether any requests have been
received from tobacco merchants or
their mssociations to reduce the rate
of duty on such inferior crop of 1952-
53; and

{e) if so, the action taken thereon?

The Deputy Minister of Finance
(8hri B. R. Bhagat): (a) The reason
for non-disposal of nearly 1 lakh
maunds of tobacco of 1852-53 crop in
the Baroda Collectorate of Central
Excise is not the heavy rate of duty
but the inferior quality of these stocks
which were not cleared even at the
concessional rate of duty which re-
mained in force for about 1-3|4 years.

{b) and (c). Yes, Sir. They are
under consideration of Government.

Shri Fatehsinh Ghodasar: May I
know whether Government have re-
ceived mny petition from growers
requesting Government not to give
any concession in the rate of duty on
the 1952-53 tobacco? If so, what action
do Government propose to take in
the matter?

Shri B. R. Bhagat: I could not fol-
low the question. So far as represen-
iations are concerned, we received
representations from merchants which
the Government coneidered and said
that in view of the fact that only a
wery little amount out of the 320
million lbs. of tobacco which were
given concessions of reduced taxation
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~only 8 million lbs—are left and as
it is the considered opinion of Govern-
ment that no concession in taxation
would enable the holders of the stock
to dispose them of because they are-
of inferior quality and good quality
tobacco of later years has flooded the:
market, we reject the eapplications.
But, we have received representations
from two hon. Members of thiz House
to which, as I said, we are giving fur-
ther consideration.

Shri C. D. Pande: Has Government
received any representation this year
that owing to the faulty interpreta-
tion of the excise duties, crops were
burnt in Farrukhabad and Bareilly-
districts?

Shri B. R. Bhagat: This refers to
U.P. to which, I think, the hon. Fin-
ance Minister also replied that in cer-
tain cases we have taken the hard-
shipr caused by change in the specifica-
tion of the duty into account and we
have given concessions in some cases.

Shrl Ranga: What happens to this
8 million lbs. of stuff which is placed
at the disposal of the Collectorate? If
the merchants or the growers them-
selves are unable to pay the duty and
are unable to sell it, would the Gov-
ernment exonerate them from pay-
ment and themselves take possession
of the stuff and dispose it of or burn
it or throw it in the sea?

The Minister of Finance (Shri T. T.
Krishnamachari): The hon. Member is
not aware of the circumstances in re-
gard to the particular matter raised
by an hon. Member opposite. It hap-
pens to deal with certain stocks of
tobacco in the Collectorate of Baroda
and these stocks go up to 1952-53. The
bulk of these stocks have been clear-
ed by concessions given from time to
time and a small residue is left. Na-
turally, the question now remains
whether they want to destroy it or
they want to pay the duty and sell it
It is generally believed that these
stocks are not saleable. I do not see
what Government could do in this
particular matter. In fact, I think, if”
anything, the Government was at
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fault in going on reducing the duties
from time to time in which case it
happened that the middlemen got the
advantage. And the Committiee that
went into this matter hms recom-
mended that Government should not
Teduce the duties in future.

Shri ¥ajnik: I have not been able to
clearly follow everything what the
hon. Minister said. May I take it as
a definite fact that no further exerhp-
tion will be given to the 1952-53
tobacco?

Shri T. T. Erishnamacharl: That is
near enough correct.
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Shri T. T. Krishnamachari: If a
question has to be settled in the cate-
gorical terms mentioned by the hon.
Member opposite, 1 think, nothing
further needs to be done.

Symposiom at Central Leather
Institute, Madras

*1599. Shri Subodh Hasda: Will the
Minister of Education and Scientific
Rescarch be pleased to state:

(a) whether it is a fact that the
governing body of the Council of
Scientific and Industrial Research held
a symposium at the Central Leather
Institute, Madras on the 28th March,
1357;

(b) if so, what was the object of the
symposium; and

(e) the number of delegates who
participated in the symposium?

The Deputy Minister of Eduocation
and Scientific Research (Shri M. M.
Das): (a) Yes, Sir.

(b) The object was to discuss scien-
tific and technical questions relating
to curing and preservation of raw
hides and skins.

(c) Over 270 delegates participated
in the Symposium.
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Shri Subodh Hasda: May I know
whether the symposium made any
recommendation and, if so, what it is?

Shri M. M. Das: We do not know
whether this symposium made any
recommendation but the symposium
set up the Indian Hides and Skins
Improvement Society to guide the
Government and the public on the
various means and methods to im-
prove the quality of raw hides and
skins.

B8hri Subodh Hasda: May I know
what was the expenditure on this
symposium and who bore the expendi-
ture?

Shri M. M. Das: The total expendi-
ture was Rs. 55,00 and it was borne by
the Central Leather Institute of
Madras.

S8hri Subodh Hasda: May I know
whether any technical session was
held at that symposium and, if so,
whether any foreign experts were

invited?
Shri M. M. Das: That information is
not at my disposal. |

Inter-State Sales Tax

*1600. Shri S. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether Government propose te
suspend the recent orders regarding
imposition of Inter-State Sales-Tax
pending finalisation of question of
amalgamation of Sales Tax with excise
duty;

(b) whether the question of uniform
application of Sales Tax in the coun-
try is also being considered; and

(¢} whether the State Governments
have agreed to exempt food-stuft from
Sales Tax?

The Deputy Minister of Finanoe
(Snr1 B. R. Bhagat): (a) No, Sir.

(D) Uniform rates of sales tax for
certain relatively less essential goods
and goods having large value in small
bulk are under consideration.
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(c) the desirability of exempting
foodgrains from sales tax has been
taken up with the State Governments
concerned. ‘The reactions of the State
Governments concerned are awaited.

Shri S. M. Banerjee: May 1 know
whether the partial exemption of
inter-State Sales Tax to Delhi busi-
nessmen has caused serious repercus-
sions in other States and, if so, whe-
ther any uniform decision is likely to
be taken in this regard?

The Minister of Finance (Shri T. T.
Krishnamachari): Does the hon. Mem-
ber mean exemption of inter-States
Sales Tax?

Shri S. M. Banerjee: Partial exemp-
tion.

Shri T. T. Krishnamachari: It is
a maitter enftirely with the State Gov-
vrnment because under the amended
Act we have given powers to the State
Governments to exempt partially,
totally or fractionally as they like.

Income Tax Evasion

*1602. Shri B. S. Murthy: Will the
Minister of Finamce be pleased to
state:

(a) the steps taken to reduce the
period of investigation and prosecu-
tion in order to prevent income-tax
evasion:; and

(b) the result thereof?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The steps
taken to reduce the period of investi-
gation in cases of suspected income-
tax evasion mainly are:—

(i) the creation of special Com-
missioners Charges called Central
Charges at Bombay and Calcutta to
deal with cases of suspected ewvasion;

(ii) setting up of the Income-tax
Investigation Commission in 1947 to
unearth huge secret profits earned
during the year. After the operative
portions of the Income Tax Investiga-
tion Commission Act were declared
ultra vires of the Constitution, the
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affected cases were entrusted to a
separate Directorate of Inspection
(Special Investigation);

(iii) setting up of a Directorate of
Inspection (Investigation) to deal

wilth complicated cases of concealment;
and

(iv) creation of special Income-tax
Circles working under fthe direct
supervision of the above Directorate
at important places in the country
other than Bombay and Calcutta.

As these special circles deal with all
the connected cases of a group, sus-
pected of evasion, completion of in-
vestigation into such cases is facili-
tated and expedited.

Besides these administrative steps,
various amendments to the Income-
tax Law have been made from time to
time investing the Income-tax Officers
with additional powers with a view to
speceding up investigation.

(b) The reduction in the period ot
investigation is not capable of easy
quantitative measurement. However,
substantial results have been achieved
in completing investigations.

Shri B. S. Murthy: May 1 know
whether *here are any rules standing
in the way of the quick disposal of
these cases and, if so, is the Govern-
ment contemplating to change the
ruleg to enable the expeditious dis-
posal of these cases?

Shri B. R. Bhagat: Does the hon.
Member mean any rules? I said that
whatever defects there were in the
law, as a result of experience and as
a resull of the recommendations of the
Taxation Enguiry Commission, we
have made certain amendments in the
Income-tax Law and 1 do not think
there is at present any rule which
stands in the way of the expeditious
investigation. I think the period of
investigotion is very much reduced
and we are tackling these cases rather
expeditiously.
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Shri B. 8, Murthy: Are there any
more amendments contemplated in the
Income-tax Law?

The Minister of Finance (Shri T. T.
Krishnamacharl): The gquestion is as
stated by the hon. Member. These
are being constantly reviewed from
time to time mnd often times, as the
hon. Member knows, and as I have
mentioned it on the floor of the House,
sometimes assessments are delayed by
means of writs even in cases which
are at the point of settlement. The
matter goes to court and a writ is
taken and we have to await the deci-
sion on that particular matter. Sub-
ject to this, whatever can be done to
expedite the decision is being done.
But the overall question whether any
revision is necessary is a matter which
is being examined and we will come
to some conclusion. When we come
to a conclusion in this matter, pro-
posals will, naturally, be put before
the House.

Shri Jadhav: May I know the total
amount of arrears of income-tax to
be recovered up to 3lst March, 19577

Shri T. T. Krishnamachari: Up to
31st March, 1057, [ think, the total
arrears will be of the order of Rs. 200
crores. But, we expect that by about
March 1958, there will be substantial
reduction in this.

Mr. Speaker: Next question.
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Mr. Bpeaker: The question hour is
over.

Shri Bhakt Darshan: I was late by

few minutes.

Mr. SBpeaker: The question hour
cannot be extended.
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“Invisible Earnings”

*1573. Shri Damanl: Will the Min-
ister cf Finance be pleased to state:

(a) the total amount of ‘*9Invisible
Earnings" on Government account and

on account of private agencies during
1956-57, and

(b) whether there has been any
increase in the amount of “Invisible
Eornings” as compared with the
figures of 1955-567

The Minister of Finance (Shri
T. T. Krishnamachari): (a) The
net total invisible earnings of the
country amounted to Rs 147 crores in
1956-57; Rs. 75 crores on Government
account and Rs. 72 crores on private
account according to preliminary
estimates.

(b) Yes; there was an increase of
about Rs. 21 crores in net total inwvi-
sible earnings.

Representation of Andaman and
Nicobar Islands in Lok Sabba

*1574. Shri Shree Narayan Das: Will
the Minister of Home Affairs be pleas-
ed to state:

(a; whether the question of repre-
sentation of Andaman and Nicobar
Islands in the Lok Sabha by direct
election is being considered by Gov-
ernment;

(b) whether any representations on
behalf of some organisations there
have been received;

(c) if so, the names of such organi-
sations; and

(d) the reaction of Government to
such representations?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No, Sir.

(b) and (c¢). Yes, a representation
weas received from Shri Ratnam,
President of the following organlsa-
tions in Andamans:

(i) Andamans Forest
Unlon;

Labour
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(i) Marine Employees Union; and
(iii) General Workers Union.

(d) As the nomination has already
been made by the President for the
seat allotted to the .Andaman and
Nicobar Islands no action can be taken
at present on this representation.

Basic and Traditional Schools in
Delhi

*1576. Pandit D. N. Tiwary: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the number of non-basic schools
converted into basic schools in Delhi
during 1958-57; and

(b) whether it is proposed to prohi-

bit the opening of new traditional
schools in Delhi?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a) Nil.

(b) Although the ultimate objective
is to have only the Basic type of
schools at the elementary stage, it is
not feasible at present—due to practi-
cal difficulties—to prohibit the opening
of new traditional schools with im-
meliate effcct.

Law and Order situnation in EKerala

*1577. Shri Subblah Ambalam: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether Government have re-
ceived any representation from the
affccted people in Kerala State regard-
ing inadequate protection being given
to the employees and non-Communist
Trade Unionists from threats and
assaults by the Communist Labour
Unionz: and

(b) if so, the action taken thereon?

The Minister of Home Affalrs
(Shrl G. B. Pant): (a) Yes.

(b) The representations have been
referred to the State Government.
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Office of the Registrar of Companies,
Calcuttia

*157%. Sardar A. S. Saigal: Will the
Minister of Finance be pleased to
refcr to the reply given to Unstarred
Question No. 1009 on the 17th Decem-
ber, 1956 and state:

(a) whether it is a fact that the
large arrears that had accumulated in
th: Office of the Registrar of Com-
panies, Calcutta have not yet been
cleared:

(b) what investigation Government
had made in the matter and what
steps have been taken against the
officer concerned;

(¢) whether it is a fact that this
officer was sent to England for train-
ing; and

(d) it so, the reasons therefor?

The Deputy Minister of Finance
(Shrl B. R. Bhagat): (a) No, Sir.

(b) Departmental investigations
have been completed and the detailed
explanations of the officers concerned
including, this Registrar have been
received and are under consideration.

(e) & (d). Yes, Sir. As the new
Coinpanies Act was largely based on
the coiresponding law and procedure
prevalent in the UK, Government
concidered that before the new Act
came into force, it would be a great
advantage to the Department of Com-
pany Law which had been just set up
to administer this Act and other rela-
ted matters, if one of the Senior
Reeistrars of Joint Stock Companies
with sufficient knowledge of the work-
ing of the Registrars Office in the
country to make a detailed on-the-spot
study of the organisation, methods &
procedure and working of the office
of the Registrar of Joint Stock Com-
panies, London. Accordingly, the
Registrar of Joint Stock Companies
West Rengal, the then Seniormost
Registrar in the Department and who
had just been selected for a Grade I
post of' Registrar in the new Depart-
ment was deputed to the UK. for
training under the Colombeo Plan.
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Assam Ol Company

*1379. Shri L. Achaw Singh: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

{2) whether compensation has been
paid to the peasants whose lands have
been uacquired for OQil Company in
Moran, Hoogrijon and Naharkatiya
ar~as in Assam;

(E) on what basis the compensation
was calculated;

(¢) whether the compensation paid
was adequate; and

{(d) whether there was any discri-
mination in its payment?

The Minister of Mines and Oil (Shri
K. D. Mulaviya): (a) Yes, Sir.

{(b) The co pensation for lands,
houses ete is calculated according to
prevailing market value in respective
areas «nd by mutual agreement bet-
ween the licencec and landowners and
in the manner prescribed in Rules 35,
(iii) of the Petroleurn Concession
Rules, 1948, A special condition has
beern imposed in the Moran and
IHugrijon Prospecting licences that in
order to facilitate rehabilitation, the
licensee shall pay additional compen-
sation for dwelling houses and for
outhouses to the people who will be
displaced as a result of their lands
being acquired by the licencee.

(c) Yes. Sir.
{d) No, Sir.

Educational Standard in Andamans

Dr. Ram Subhag Singh:
. [
1580. 3 Sardar A. S. Saigal:
Will the Minister of Education and
Sclientific Research be pleased to state:

(a) whether the percentage of suc-
cessful candidates from Andamans in
the Matriculation Examination this
vear was only about 20 percent;

(b) if so, the reasons therefor; and

(¢ whether Government are con-
templating any measures to raise the
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educational standard in the Anda-
mans?

The Minister of State in the Minis-
try ot Education and Scientific Re-
search (Dr. K. L, Shrimali): (a) No,
Sir,

(b) Does not arise.
{c) Yes, Sir.

Pension Rules

*1581. Shri M. C. Jain: Wil the
Minister of Fimance be pleased to
state:

{(a) whether it is a fact that the
pension rules have been further hibera-
lized recently and the maximum lLimit
of retiring pension has been rased
from Rs. 6750- 1o Rs. 8100~ per
annum, mainly for the beneflt of
higher ranks;

{b) whether the limit of emoluments
for purpose of Death-cum-Retirement
Gratuity has also been rased to
Rs. 1800,- per mensem,;

(c) whether the maximum amount
of Dcath-cum-~-HRetirement Gratuity has
also been raised to Rs. 24,000- for the
benefit of higher ranks; and

(dy if so, what concrete benefits
have accrued to the lower ranks of
Goveinment servants?

The Deputy Minister of Finance
(Shri B, R. Bhagat): (a) to (d). The
pension rules have becn lhiberalised in
the directions indicated and also in
some other respects which are of
benefit to the lower paid employees.

It will be seen from the copies of
the orders now placed on the Table of
the House that Class IV servants have
been enabled to get pension according
to, the same formula as applicable to
other classes of employees.

Low paid employees will also bene-
fit from the liberalisation of the terms
and conditions relating to the grant of
pensions to families of Government
servants who die in service The deci-
sion to fix a wminumum hmt for such
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farmily pensions will be of particular
benefit to the lower-ranks. [See Ap-
pendix V, annexure No. 5.]

Hereditary Renewal Commission

*1582. Shri Sadhan Gupta: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the Life
Insurance Corporation has 1ssued a
circular directing its dJferent Units
not to make any payment of heredi-
tary renewal commussion to heirs of
agents who died after 1st September,
1936;

(k) if so, the reasons therefor; and

(e) how long the payment of here-
ditary commission will reman sus-
pended.

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (e¢). Pay-
ment of hereditary renewal commis-
sion to heirs of agents who died on or
after 1st September, 1956 was with-
held by the Life Insurance Corpora-
tion pending a detailed examination of
the whole question The Corporation
has since decided to make payment of
such commissions to the heirs of all
agents who are normally entitled to 1t
under the Insurance Act and necessary
instructions in  this regard have al-
ready been issued by the Corpora-
tion,

e -Hy {lg 1M & HATeast w
wEREA

*oycyY i WeT TFA : W
gfem w4 I8 ITTH W T S0
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Death of Frogman Pethkar

*1§03. Shri Assar: Will the Minister
of Defence be pleased to refer to the
reply given to Stdrred Question
No. 887 on the 13th August, 1957 and
state:

(a) whether Government have re-
ceived the final report about the death
of Frogman Pethkar; and

(b) if so, the findings thereof?

The Minister of Defence (Shri
Krishna Menon): (a) No.

(b) Does not arise.
Bank Advances Against Foodgrains

*1604. Shrl Shree Narayan Das: Will
the Minister of Finance be pleased to
state:

(a) whether any and if so, what
steps have been taken by the Reserve
Bank against those Scheduled Banks
which have not acted according to the
directions issued to them regarding
reducing their advances made to the
businessmen for stocks of foodgrains
held by them;

(b) the number of banks which
have not obeyed the directions; and

(c¢) the extent to which other banks
have reduced their advances in this
regard?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (¢). The
Banks have generally made efforts to
comply with the provisions in the
Reserve Bank directive regarding
margins. But in regard to levels, 39
out of 50 banks with advances against
rice and paddy and 37 out of 55 banks
with advances against other food-
grains were unable to comply fully
with the directive by the date
indicated. The Reserve Bank, at
the end of July, impressed
strongly upon the banks the imme-
diate necessity of bringing down
their advances to the prescribed levels.
Advances against paddy and rice
declined by about Rs. 15 crore= or 89
per cent between the end of May and
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the middle of August this year and
advances against other foodgrains
declined by Rs. 5:8 crores or 28 per
cent during the same period.

Educational and Vocational
Guidance Carecer
Committee

Shri Subiah Ambalam:
*1605.9 ‘Shri Thanu Pillat:

Will the Minister of Education and
Scientific Research be pleased to
state:

(a) whether there is any proposal to
extend the Educational and Vocational
Guidance and Counselling Services for
students to Colleges and Universities;
and

(b) whether a Pilot Scheme will be
introduced in the Secondary Schools
of the States?

The Minister of State in the Ministry
of Education and Scientific Research
(Dr. K. L. Shrimall): (a) No, Sir.

(b) Pilot projects of educational and
wvocational guidance have been intro-
duced in four Higher Secondary
Schools in Delhi only. The Ministry
has no information about other States.

Grants for Centrally Sponsored
Schemes in Andhra Pradesh

*1606. Shri Sanganna: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether the Government of
india have sanctioned a grant of
Rs. 56 lakhs in addition to the provi-
sipns of Rs. 181'25 lakhs made in the
Second Five Year Plan to the Govern-
ment of Andhra Pradesh for imple-
mentation of the Centrally Sponsored
Schemes;

(b) if so, what are those schemas;
and

(c) whether such facilities are ex-
tended to the tribal areas of the
rountry?

The Deputy Minisiter of Home
Affairs (Shrimati Alva): (a) The re-
vised ceiling for the Centrally spon-
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sored gschemes for Scheduled Tribes
in Andhra Pradesh is Rs. 80 lakhs in
addition to the provision of Rs. 200-51
lakhs under the State sector.

(b) A statement is laid on the Table
of Lok Sabha. [See Appendix, annex-
ure No. 6.]

{c) Yes, Sir.
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Shipping between India and
Andaman Islands

*1608. Sardar A. S. Saigal: Will the
Minister of Home Affairs be pleased to
state:

(a) when the “State of Andamani”
will make her first maiden voyage
linking Andaman and Nicobar Islands
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with the mainland and what are the
special facilities and amentities provid-
ed for the deck and bunk class passen-
Bers;

(b) the total tonnage of the ship and
its total capacity of carrying maximum
passengers and cargo respectively;

(¢} whether the present rates of
freights for both passengers and cargo
will be reduced; and

(d) whether there will be facilities
for booking passages on the mainland
open to all intending Indian visitgrs?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) The ex-
act date of the maiden wvoyvage of this
vestel to the Andaman and Nicobar
Islands is not yet known. The vessel
is expected to be ready by the end of
October, 1957. It is being provided
with normal facilities and amenities
for bunk class passengers.

(b) Gross Tonnage 5858 approx.
Net 3398 approx.
Dead weight 2000 tons
Passenger-Babins 88
Bunk Class 550

(¢y It is not proposed to reduce
cither passenger fares or cargo frei-
ghts.

(d)y Yes.

Coal Reserves

*1609. Shri T. B. Vitial Rao: Will the
Minisier of Steel, Mines and Fuel be
pleased to state:

(a) whether there is a proposal for
re-estimation of coal reserves;

(bj if so, whether any procedure has
been formulated; and

{c) when the woark of re-estimating
the reserve of coal will be under-
taken?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Bingh): (a) to
(¢): The Coal Council of India has
appointed a committee called Commit-
tee on Assessment of Resources to
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review the present methods of deter-
mination of reserves of coal in work-
ing collieries and virgin areas and
to draw up a standard procedure for
estimation of actual and potential re-
serves of coal and classification of the
reserves quantitatively and quali-
tatively, fieldwise ‘and regionwise.

This Committee has drawn up a ten-
tative standard procedure and has in-
vited the comments of eminent Mining
Engineers and (Qeologists in  the
country. As soon as their comments
are received, the Committee will
finalise the revised procedure and
thereafter take up the work of re-
estimating the reserves of coal.

Coal Desposits in Garo Hills

*1611. Shri Liladhar Keolokl: Wwill -

the Minister of Steel, Mines and Fuel
be pleased to state the steps taken to
exploit coal deposits of Garo Hills
in Assam?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Drilling
operations have been started by  the
Geological Survey of India to find out
the potcntialities of these coal deposits.
The manner and method of exploita-
tion will be determined by the drilling
data, which will be compiled and an-
alysed as soon as drilling operations
are completed.

Scheduled Castes Research
Students

*1612. Shri Wasnik: Will the Min-
ister of Education and Scientiic Re-
search be pleased to state:

(a) the amount of scholarship,
money paid by Government to post-
graduate research students belonging
to the Scheduled Castes;

(b) whether any representations
have been received from the Schedul-
ed Castes students to increase the
amount of scholarship money; and

(c) if so, the action Government
have taken in view of th: fact that
other Ministeries are paying more
scholarship money for conducting
similar research work?
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The Minister of State in the Ministry
of Education and Sclientific Research
(Dr. K. L. Shrimali): (a) to (¢). A
Statement is laid on the Table of
Lok Sabha. [See Appendix V., an-
nexure No. 7.]

Missing I.A.F. Dakota

Dr. Ram Subhag Singh:
Shri Bhadur Singh:
LShri Kamal Singh:

*1613.

Will the Minister of Defence be
pleased io state:

(a) whether Dakota No. 918B-A car-
rying four officers left Leh for Sri-
nagar on the 8th May, 1957 but never
reached the destination.

(b) whether any trace has  since
been found of the aircraft or any of
its crews;

(c) whether any committee of en-
quiry was constituted;

td) if so, what is its report;

{e) what are the conclusions reach-
ed by Government as to the probable
causes of 1ts loss and the ultimate fate
of the aircraft or its occupants;

(f) if no enquiry has been instituted,
what are the reasons for departure
from the normal routine;

(g) whether Government will now
institute an enquiry into the matter;
and

(h) whether any compensation has
been awarded or is proposed to  be
awarded to the heirs of the crew?

The Minister of Defence (Shri
Krichna Menon): (a) IAF Dakota No.
918-A carrying four officers left Leh
for Srinagar on 8th May 1957; but did
not arrive at Srinagar. It is feared
that the aircraft met with an accident.

(b) No.

(c) to (g). A Court of Inquiry was
set up to enquire into the matter. The
proceedings are still pending.
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(h) Two of the members of the
crew were married men; and the
other two were unmarried men, Pend-
ing formal confirmation of the fact
that the two married officers are
no longer alive, special family
pensions have been sanctioned for
their wives, Final awards will be
made after complftion of the proceed-
ings of the Court of Lnquiry. Claims to
dependant’s pension have not been
received from the dependants of the
two unmarried officers. When received,
those claims will also be considered in
accordance with the rules.

Educational Programmes for Sche-
duled Castes and Scheduled
"Tribes In Orissa

1614, Shri Sanganna: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether any allocation of funds
has been made in the Second Five
year plan for the educational pro-
grammes of the Scheduled Tribes and
Scheduled Castes in the State of
Qrissa;

(b) if so, to what extent; and

(c) the salient features of these pro-
gammes?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes,
Sir.

(b) Rs. 145.545 lakhs for Scheduled
Tribes; and Rs. 20-715 lakhs for Sche-
duled Castes.

{ec) (i) Opening of special types of
institutions like Ashram Schools and
Sevashrams for Scheduled Castes and
Scheduled Tribes students.

(ii) Grant of stipends for general
and technical education.

(iii) Establishment of Hostels

(iv) Opening of one Technical Train-
ing Institute and two Train-
ing-cum-Production centres
for giving tramning in mech-
anics, welding, smithy, car-
pentary, draftsmanship etc.
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Police Raid

*1617. Dr. Ram Subhag Singh: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that some
live bombs, explosive materials,
Pakistani flags and receipt books bear-
ing the name of the Daceca Muslim
League (Bhabda Branch) were recen-
tly recovered from the residence of
Shri Haji Abdul Hamid, Member of
f‘.)l;e West Bengal Legislative Assem-

S

(b) whether Shri Hamid was pre-
sent at the time when his house was
searched; and

(e) whether any action has been
taken against him in this regard?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) Yes.

(b) Yes,
(¢) He was arrested and later rele-

ased on personal recognisance bond.
The case is under investigation.
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English Channel Swimming
Contest

1359. Shri H. N. Mukerjee: Will the
Minister of Education apd Scientific
Research be pleased to state:

{a) whether any assistance has been
rendered to Shri Mihir Sen in  his
attempt to swim the English Channel;
and

(b) if so, the nature of the assis-
tance?

The Minister of State in the Ministry
of Education and Sclentiic Research
(Dr. K. L. Shrimali): (a) Yes, Sir.

{b) A grant in pounds sterling equi-
valent to Rs. 5,000/~

Preservation of Jain and Buddhist
Relics in Madurai |

1360. Shri R. Narayanasamy: Will
the Minister of Education and Sclen-
tific Research be pleased to state:

(a) whether steps have been taken
for perserving the Jain and Buddhist
relics found in the district of Madurat
and its surroundings; and

(b) if so, the details thereof?

The Minister of State in the Ministry
of Eduacation and Scientific Research
(Dr. K. L. Shrimali): (a) The Jain
monuments as per list attached which
were found in the Madurai District are
preserved by the Union Department of
Archaeology, but no Buddhist relics
are preserved by the Department.
[See Appendix V annexure No. 9.]

(b) These monuments are preserved
in situ by removing the accretion,
clearing the~jungle and pathways lead
ing to the monuments, providing roof
etc., where necessary, to give protec-
tion from the sun and rain, cleaning
and putting up enamel steel warning
Notice Boards.
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Hindustan Steel Ltd.

1361. Shri F. G. Deb. Will the Mi-
nister of Steel, Mines and Fuel be
pleased to state:

(a) what are the rates of compen-
sation recommended by the Govern-
ment of India for the acquisition o1
lands at Rourkela for the construc-
tion of the Hindustan Steel Litde&

(b) the rates actually fixed by the
Hindustan Steel Lid. for the abave
purpose;

() whether it is a fact that Muker-
jee Report of 1936 has:been taken into
consideration for the above fixation o1
rates; and

{d) if so, the rcasons therefor?

The Minister of Steel, Mines ana
Fuel (Sardar Swaran Singh): (a) The
Government of India did not recom-
mend any rates of compensation 1or
the acquistion of the lands in question

(b) The rates of compensation for
the difTerent classes of lands {(acquired
at Rourkela) as fixed by the Govern-
ment of Orissa are as under:—

1. Bhal Rs. 900/- per acre
2. Berna Rs. 600/- ,, .,
3. Barchha Rs. 748/- ,, .
4. Mal Rs. 40L/- , .
5. Goda Rs. 200/- " 7
6. Kudar Rs. 227/- » 7
7. Gharbari Rs. 227/- »” "

(¢) and (d). We are not aware
whether or not “Mukerjee Report
of 1936" was taken into consi-
deration by the special Iland ac-
quistion officer appointed by the
Government of Orissa for fixing
the amounts of compensation for the
lands. The market value of the land
plus 15% solatium for the complusory
nature of the acguisition and a certain
multiple of the deduced rent plus
15% solatium were the basis for fixing
the compensation.
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Employment Position in Laccadive
Islands

1362. Shri Nallakoya: Will the Mi-
nister of Home Affairs be pleased to
state:

(a) the steps taken by Government
for improving the employment posi-
tion in Laccadive, Minicoy and Ami-
nidivi islands; and

(b) the progress of the scheme un-
dertaken in this connection?

The Deputy Minister of Home Aff-
alrs (Shrimati Alva): (a) and (b).
The schemes for the development of
these islands including those which
will improve the employment position
arc at present under consideration and
a Five Year Plan for these Islands
will be finalised shortly. However 21
islanders have already been given
employment under medical, educa-
tional and agricultural schemes, since”
these islands came under Ccentral Ad-
munistration.

Silver Loan

1363. Shri Morarka: Will the Minis-
ter of Finance be pleased to sitate how
much of the U. S. Silver Loan has
been returned so far?

The Minister of Finance (Shri T. T.
Krishnamachari): Against the total
quantity of 1725 million ounces of
fine silver, which the Government of
India have to return to the Govern-
ment of the U S. A, they have so
far shipped about 49'1 millien ounces
of gne silver in the form of silver bars
and have handed over to the U. S
Government, through their Embassy
in New Declhi, by means of exchange
of letters, about 122:2 million ounces
of fine silver in the form of quater-
nary alloy silver coins and bars at the
places in India where they lie.

Assets of Ex-Rules

1364. Shrl' Morarka: Will the Minis-
ter of Home Affairs be pleased to
state:

(8) the total assets in sterling and/
or foreign currencies held by the for-
mer rulers of the Indian States;
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(b) whether such rules have made
a full and complete return or dis-

closure of such foreign assests held by ’

them to the Government of India;

(c) if not, whether Government
have made any appraisal or estimate
of such foreign assets held by the
aforesaid rulers; and

(d) if so, the total of the estimate so
made?

The Minister of Home  Affairs
(Pandit G. B. Pant): (a) and (b).
Most of the Rulers have furnished in-
formation regarding the foreign assets
held by them, but it is not considered
desirable m the public interest to
discldge this information. Government
have no reason to belive that the dis-
closures made by the Rulers are not
full and complete.

(c) and (d). Does not arise.

Depreciation and Other Allowances

1365. Shri Morarka: Will the Minis-
ter of Finance be pleasced to state:

(a) the total! amount of initial dep-
reciation allowance given to the Joint
Siock Comapnies in India ever since
the scheme of special allowance and
development rabate was introduced;

(b) the total amount of special de-
volopment rebate allowed to the com-
panies ever since 1its inceplion;

(c) the total amount of special
depreciation or any other allowance
given to the Jeoint Companies; and

(d) the total benefit in terms of
money given to the new industrial
undertakings under the tax holiday
scheme?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (d). Statistics
containing this information are not
complied in the Income-tax  Depart-
ment. The collection of these statis-
tics will mean scrutiny of the indivi-
dual income-tax records of a very
large number of joint stock companies
in the income-tax Circles scattered all
over the country. The amount of time
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and labour involved will not be com-
mensurate with the result likely to be
achieved by the compilation of such
figures.

Civilians in Defence Services

1366. Shri §. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) the total number of employees
discharged under Rule 5 of Civilians
in Defence Services (Temporary
Secrvice) Rules during the years 1955
and 19856; and

(b) whether their cases are being
reconsidered?

The Deputy Minister of Defence
(Shri Raghuramalah): (a) The infor-
mation is being collected and will be
laid on the Table of the House.

(b) Such cases are reconsidered and
reviewed if necessary on receipt of a
representatinn from  the discharged
employee concerned.

Civil Employees in Defence
Establishments

1367. Shrit S. M. Banerjee: Will the
Mini«ter of Defence be pleased to
state:

(a) the total number of Civilian
emplovees in the wvarious Defence
Establishments including Ordnance
Factories; and

(b) the total number out of them
declared  permanent and quasi-
permanent?

The Parlinamentary Secretary to
the Minister of Defence (Shri Fata-
Singhrao Gaekwad): (a) and (b).
The information is being collected
and will be laid on the Table of Lok
Sabha.

I.A.8. Emergency Recrultment

1%58. Shrl Ajit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the procedure for promotion to
LAS. cadre under Emergency
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Recruitment Scheme 1856 from State
Civil Services and other Services;

(b) whether it is a fact that Gov-
ernment have fixed six years
experience as on the 31st December,
1956 in a State Civil Service for
being eligible for promotion to LA.S.
under the above Scheme;

(c) how many Scheduled Castes
and Schedule Tribes Officers in each
State fulfilling the conditions laid
down in (b) above have been con-
sidered as eligible for selection to
I1AS;

(d) the number of officers so far
selected to I.A.S. from State Civil
Serviceg and the number of Scheduled
Castes amongst them from each
State; and

(e) number of persons gelected
from other Government Services from
each State and the number of
Scheduleqg Castes amongst them?

The Minister of State in the
Ministry of Home Affairs (Shri
Datar): (a) The procedure for pro-
motion to 1.A.S. cadre under
Emergency Recruitment Scheme, 1956
is contained in the Indian Adminis-
trative Service (Special Recruitment)
Regulations, 1956, a copy of which
is placed en the Table of Lok Sabha.
[See Appendix V, annexure No. 10]

U. S, Investment Guarantee Scheme

1369. Shrimati Tarkeshwarl Sinha:
Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 585 on the 28th
May, 1857 and state at what stage
the proposal of U.S. Investment
Guarantee Scheme stands now?

The Minister of Finance (8hri T. T.
Eristypamachari): The matter is
under consideration.

Use of Depu.rtmenul-Cm

1870, Shri L. Achaw Bilngh: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of departmental
vehicles allotted to officers in
Manipur;
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(b) the reasons why officers do not

use departmental vehiclegs on official
tours; and

(c) steps taken by Government to
prevent charging of tour allowance
at enhanced rate per mile by officers

by travelling in privately owned
cars?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No departmental vehicle is allotted to
any particular officer.

(b) Apart from the
departmental vehicles cannot be
made available to all officers for
tours, the rules allow officers to use
staff cars or private or hired vehicles
according to the needs of the sitéhtion.

(c) Touring officers using privately
owned cars for journeys by road are
entitled to mileage allowance at the
rates prescribed under rule 46 of
Supplementary Rules which ware
fixed in March 1944 after taking into
condlderation the general rise in
cost.

fact that

Excise Inspectors

1371. Shri Narapa Reddy: Will the
Minister of Finance be pleased to
state:

(a) the number of Excise Inspec-
tors working under each Collector;

(b) whether all these persong have
been confirmed;

(c) if not, the reasons therefor;
and

(d) the policy adopted for confir-
mation?

The Minister of Finance (Shri T. T.
Krishnamachart): (a) The number of
Central Excise Inspectors working
under cach Collector of Central Excise
is as follows:—

S. No. Name of Collectorate No.

1. Mysore 343
2. Patna 388
3. Hyderabad 601
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[Bhri T. T. Krishnamacharil

4, Baroda 615
5. Bombay 743
8. Nagpur 217
7. Calcutta 1013
B. Delhi 539
9. Allahabad 665
10. Madras 799
11. Shillong 416

(b) About 57% of the
have not been confirmed.

Inspectors

{¢) All the posts have not been
sanctioned on a permanent basis.
Confirmations of some of the in-
cumbents in the avaflable perma-
nent vacancies are being considered
by the Collectors. Some of the
permanent Inspectors are officiating
in higher postgs or are on deputation
to other Departments, and their liens
have to be kept on the permanent
posts of Inspectors. These posts of
Inspectors can be filled permanently
only after the substantive holders
thereof have been permanently ab-
sorbed in the higher posts or else-
where. This necessitates the conti-
nuance of officiating arrangements in
good many cases.

(d) Posts are initially sanctioned
on a temporary basis. In accordance
with the general policy of the Gov-
ernment 80% of the posts which have
been in existence for more than 3
yvears and which are reguired og a
long term basis are subsequentily
made permanent. Confirmations of
Inspectors in the permanent posts are
made in the order of their seniority,
provided they are considered fit for
confirmation on the basis of their
records of service,

Excise Duty om Tobacco

Shri Narappa Reddy:
1372. {Shﬂ S. R. Arumugham:

Will the Minister of Finance be
pleased to state:

(a) the amount of excise duty
collected by the Central Government
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on tobacco from each State during the
last four financial years;

(b) the amount of share given to
each out of this; and

(c) the basis on which this alloca-
tion is made?

The Minister of Finamce (S8hri T. T.
Krishnamachari): (a) Two statements
=-Statement No, 1 for the years
1853-54 to 1855-58 and Statement
No. 2 for the year 1856-57—showing
the required information are laid
on the Table. [See Appendix V, an-
nexure No. 11.]

(b) In accordance with the recom-
mendations of the Finance Commis-
sion 40% of the net proceeds of
excise duties on tobacco, matches
and vegetable product taken together
are allocated to the States, Separate
figures for tobacco only are not
maintained. A statement (No. 3)
showing the amounts allocated to the
various States during the years 18953-
54 to 1956-57 is laid on the Table of
Lok Sabha. [See Appendix V, annex-
ure No. 11.])

(¢) The basis for the allocation of
the States’ share is given in Chapter
V—Division of Union Excises— of the
Report of the Finance Commission,
1952, a copy of which is available in
the Labrary of the Lok Sabha,

Health Examination of the Students
of M.B.B. College, Agartala
1373 Shri Dasaratha Deh: Will the
Minister of Education and Scientific

Research be pleased to state:

(a) whether there is any arrange-
ment for the examination of health
of the students of the M.B.B. College,
Apgartala, Tripura; and

{b) if not, whether Government
have such a proposal before it?

The Minister of State 1in the
Minisiry of Education and Scientific
Research (Dr. K. L. Shrimali): (a)
No, Sir.

(b) There is no proposal at present
under consideration of Tripura
Administration.
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FProperty Eeturns
1374. Shri Shree Narayan Das: Will

the Minister of Home Affairs be
pleased to state:
(a) whether after the issue of

instructions under the Central
Services (Conduct) Ruleg regarding
property returns the scrutiny of
such returns have revealed any cases
of failure of proper relurns or any
other matters which required investi-
gations by Government;

(b) the nature of such failure
action taken by Government ;

(¢) whether the results of serutiny
made from time to time are available;
and

(d) the present manner and method
of inguirv of such returns?

Civil

and

The Minister of State {n the
Ministry of Home Affairs (Shri
Datar): (a), (b) and (¢) The intor-
mation is not read:ly available. It

will be collected and laid on the Table
of the House.

(d» These returns are scrutinised
annually by the authority specified
on that behalf, who is generally the
Head of the office, the Head of the
Department, or the Administrative
Ministry, as the case may be.

Co-operative Labour Canteen at

Andamans
1375. Dr. Ram Subhag Singh: Will
the Minister of Home Affairs be

pleased to state:

(a) whether it is a fact that a
Cooperative Labour Canteen run by
the Marine Labour Union of Anda-
mans was recently closed; and

(b) if se, the causes thereof?

The Deputy Minister of Home
Affalrs (Shrimati Alva): (a) Yes, Sir.

(b) The Canteen which was housed
in a Government building was used
for political discussions even during
working hours. Warning notices to
stop this practice were ignored and
the Administration had, therefore, to
take over the building to put an end
to this nuisance,
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Expenditure on Educational Instiin-
tlons In Orissa

1376. Shri Smnganna: Will the
Minister of Education and Scientifio
Research be pleased to state:

(a) whether any expenditure on
Educational Institutions which have
come into existence in the course of
the First Five Year Plan has been
taken asy, committed expenditure
during the Second Five Year Plan so
far as the State of Orissa is concerned;

(b) if so, the names of such insti-
tutions; and

{¢) the reasons therefor?
The Minister of State in the Minis-

try of Education and Sclentific
Research (Dr. K. L. Shrimali): (a)
to (¢} . The requisite information

has been called for from the
ernment of QOrissa.

Gov-

wiafa 1 wifadl v wyafes
anfam aifagl & srnaw

g300. 5t ®o Wo HEET
auT qrvd wAT gAgfEa srfaar sk
TE A AR ATl & e T
a4 28vy ¢ fAa swrfaa ar=er foae
F qv3 55 9% f2@ I AiwE & AvAH
H ag &ATT &7 59T HLA .

(%) we-sr3w & fo9 % gl
& g arlTar we wagiaT sfes
FETgT & =9 cw? gNETT '@
T g Wi

(m) o praTs & s Qe
g7

qrerd  IrAA (i owen):
(F) @ar (&), rauy 7 i da%
AT F gAAT & OO AIST F sy § FrTAT
F srrgfaa Siwdl & TAW F7 =Eear
Ft 781 N F T O T 19T
T ar & | WAy Oy W & T
Fzar F fea-fea ) d @ sofaa)
# (a7 gryare e T



12721 Written Answers

Profits of Forelgn Companies

1878. Shri Tangamani: Will the
Minister of Flpance be pleased to
refer to the declslon of the Supreme
Court as reported in 1853 Incomse
Tax Reports Vol XXIII on page 101
and state:

(a) whether the Government pro-:

pose to assess the profits
abroad 1n the case of
companieg; and

accrued
foreign

(b) if so, the action taken thereon?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) and (b).
Foreign companieg fall into two
categories (i) resident in India and
(11} non-resident in India. Under the
Indian Income-tax Acl, re-.ident com-
paniet are liable to tax on profits
accruing mn India as well as profits
accruing outside India Non-resident
compames are gssessable only on the
profits which arise or are deemed to
accrue in India and not profits which
accrue outside India. This posibion is
recognised by the judgment quoted by
the Hon'ble Member. Therefore, the
question of taxing the foreign profits
of non-resident companies does not
arise -

Displaced Persons in Andamans

1379. Sardar A. B, Saigal: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that dis-
placed persong who have gone to
Arndamang after 1953 have not been
supplied with ploughing animals and
cleared lands;

(b) if so, the reasons therefor;

{(c) whether it is a fact that the
lands allotted in rmiddle and North
Andamans to displaced persons are
full of big stumps;

¢(d) if so, what has happened to
the provision of Rs. 50 lakhs for
uprooting of stumps;

(e) whether it is a fact that many
displaced persons have not been given
the full quota of land as yet; and
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(1) if so, how many displaced. per-
son; are there rith less than ths
ifixed quota of land? ki)

The Deputy Miniszer of Homa
Affairs (Shrimati Alva): {a) and (b).
All the 1465 families, who have
settled 1n Andamansg after 1853, have
been given cleared land; but plough-
ing animals have so far been supplied
only to 572 families due to bottle-
neck of transport.

(c) No, but there are stumps of
big trees scattered in all the land so
far cleared for colonisation 1n North
and Middle Andamans,

(d) The provision of Rs. 50 lakhs
has been made for clearing of jungle
and uprooting of stumps, but there is
no separate provision for uprooting
of stumps exclusively,

(e) and (f). In colonisaion area,
all settlers have been given full
quota of cleared land, but the promis-
ed quota of 5 acres of hil'y land per
family for horticulture purposes could
not be allotted so far to any one of
them Clearance and allotment of
hilly land wijll start after the padd:
land has been brought fully under
cultivation.

Sale of Salt in Andamang

1380. Sardar A. 8. Saigal: Will the
Minister of Home Affairs Be pleased
to state:

(a) whether it is a fact that salt
was sold at Diglipur, North Anda-

mans at Rs. 1(8|- per seer in June
last; and

(b) if so, the reasons therefor?

The Deputy Minister of Home
Affairs (SBhrimati Alva): (a) No, Sir.
Salt was being sold at 31 Naya Paisa
per 2 lbs.

{b) Does not arise.

Transport Arrangements in
Andamang

1381. Sardar A. S. Saigal: Will the
Minister of Home Affalrs be pleased
to state how many trunk and feeder
roads have been laid in the middle
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and North Andamans and what is
the existing transport arrangements
in these areas? ‘

The Deputy Minister of Home
Affairs (Shrimati Alva): In all 88
miles of road have so far been lmd
and are under construction in Middle
Andaman. No road has yet been laid
in North Andaman. Survey of the
propoced roads in this Island also will
be taken up shortly.

Existing means of transport by sea
is a ferry steamer service from Port
Blair to Long Island in Middle Anda-
man and to Mayasbunder and FPort
Cornwallis (Aerial Bay) in North
Andaman, Small ferry steamed
Service is also awvailable 1n  these
Islands.

Agra Cantonment Board Teachers

1382 Seth Achal Singh: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that Dear-
ness Allowance at the rate of Rs. 20|-
p.m. is being paid to the teachers by
the Cantonment Board, Lucknow sand
no objection was ever made against
the same by the Command Head-
quarters;

(b) whether it is a fact that the
Command Headquarters held In
abeyance the propusal of the Agra
tantonment Board to grant Dearness
Allowance to their teachers at the
rate at which other Cantonment
Board employees were being paid on
the ground that it was unlikely that
the Government of India would enter-
tain the Board’s application for the
necessary recurring grant;

(e) whether it is a fact that the
Agra Cantonment provided the
necessary amount in their Budget for
1953 to pay their teachers the in-
creased Dearness Allowance and the
U.P. Government began to grant a
recurring grant-in-aid for the purpose
since 1854-55;

(d) whether the Command Head-
quarters turned down the proposal of
the Cantonment Board to provide the
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necessary amount
and

in their Budget;

(e) the action Government propose
to take 1n the matter?

The Deputy Minister of Defence
(Shri A. Raghuramaiah): (a) Yes.

(b) Yes

{(¢) Yes. The grant-in-aid from the
State Government for maintaining
primary schools i1s being received by
the Cantonment Board Agra from
1955-56 and not from 1854-55.

(dr Yes

(e¢) In view of the improved finan-
cial position of the Cantonment Board
Agra, the question of granting Dear-
ness Allowance at enhanced rates in
consultation with the State Govern-
ment of U.P is under active conside-
ration of the General Officer Com-
manding-in-Chief, Eastern Command.

Tribal Students in Manipor

1383. Shri L. Achaw Singh:. Will
the Minister of Education and
Scientific Research be pleased to refer
to the reply given to Unstarred Ques-
tion No. 363 on the 30th July, 1857
and state:

(a) whether representations have
been made by tribal students reading
in private institutions which are affi-
liated to &nd recognised by the
Gauhati University requesting the
Manipur administration to grant them
the privilege of free tuitions as in
other institutions; and

(b) if so, what steps are being
taken to extend free tuition facilities
to those tribal students?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) and
(b). A statement is laid on the Table
of Lok Sabha. [{See Appendix V,
annexure No. 12].
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Manfpur Secretariat Staff

1384. Shri L. Achaw BSingh: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether Government are aware
that most of the Assistants in the
Manipur Secretariat and other Gov=-
ernment departments have to rent
houses and especially those coming
from outside Imphal are put into a
disadvantageous position, and

(b) if so, the action Government
propose to take to remove the diffi-
culty of those Government employees?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes. Government are aware of the
shortage.

(b) This is not a difficulty peculiar
to any particular classes of Govern-
ment employees in Imphal. The em-
ployees of the Manipur Administra-
tion are provided with Government
residential accommodation to the ex-
tent such accommodation is available.

Manufacture of Liquor

1385. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the manufacture of
liguor at Sekmai by the Scheduled
Castes and Scheduled Tribes people
has been completely stopped or
restricted;

(b) whether any person has been
appointed as Government authorised
vendor at Sekmai for the purpose;
and

(c) 1f so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The distillation of liguor at Sekmail
except by a licensed distillator was
prohibited for all persons including
the Scheduled Castes and Scheduled
Tribes in 1949 under the Assam Ex-
cise and Opium Act, and the prohibi-
tion continues.
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(b} A wholesale and Retail Country
Ligquor Licensee has been appainted.

{¢) To regulate the purchase and
sale of liquor in accordance with the
law.

Survey of India Mapa

1386. Shri Tyabji: Will the Minister
of Education and Scientific Research
be pleased to state:

(a) whether the Survey of India
maps on all scales are available for
sale to the public;

{b) if not, the areas and the scales
for which they are not available for
sale; and

(c¢) the reasons why they are not
being made available?

The Minister of State in the Minis-
try of Education and Scientific Rese-
arch (Dr. E. L. Shrimali): (a) Yes,
Sir. But the approval of the Central
and/or the State Government con=
cerned s required before maps con-
tain.ng (nformation of strategic im-
portance are made available to public

(b) and (c). Do not arise.

Travancere-Cochin Banking Enguiry
Commission

1388. Shri Warlor: Will the Minis-
ter of Finance be pleased to state:

(a) which of the recommendations
of the Travancore-Cochin Banking
Enguiry Commission have been
accepted by Government and which
have been rejected; and

(b) what measures Government
have taken %o Implement the accepted
recommendations?

The Minister of Finance (Shri T.
T. Krishnamachari): (a) and (b). A
statement giving the required infor-
mation is laid on the Table of Lok
Sabha. [See Appendix V, annexure

No, 13.]
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State Amsociated Banks in Kerala

1289, Shrl Warlor: Will the Minis-
ter of Finanoe be pleased to state:

(a) whether the Government of
India have recetved any representa-
tion from the All Kerala Bank Em-
ployees Union regarding the question
of the merger of the three State
Associated Banks of the KXerala
Government with the State Bank of
India; and

(b) if so, what steps Government
contemplate to take in the matter?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) Yes, Sir, but
the Union have suggested that the
merger of the Travancore Bank Litd.
with the State Bank of India should
be effected as soon as possible, and
that the Indo-Mercantile Bank Ltd,
Cochin and the Central Banking Cor-
poration of Travancore Ltd., Alleppey,
should be reorganised suitably. The
merger of the Indo-Mercantile Bank
with the other State-associated
banks in the State or, in the alter-
native, with the State Bank of India
has also been proposed.

(b) The amalgamation of the Tra-
vancore Bank Ltd. with the State
Bank of India has been suggested by
the Rural Credit Survey Committee
and is under examination along with
the other recommendations of this
Committee. As regards the gother
two banks, it will be open to the State
Bank of India to consider, in terms of
Bection 85 of the State Bank of India
Act, whether it can take over their
business but the initlative in the
matter rests with the management of
the two banks themselves.

Cannanore Military Cantonment

1360. Shri Jinachandran: Will the
Minister of Defence be pleased to
state:

{a) whether there is any proposal
to abolish the Military Cantonment
in Cannanore, Kerals;

(b) it so, the reasons therefor;
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(c) whether it is a fact that the
Defence Department had & propasal
to erect ses walls in the Cantonment
area in Cannanore to prevent sea ero-
sion; and

(d) if so, whether this proposal has
been shelved now?

The Deputy Minister of Defeace
(Shri Raghuramaiah): (a} No, Sir.

(b) Does not arise.

{(c) and (d). It is a fact that some
time ago a Board of officers convened
by the Military Engineering Service
had examined the problem of sea ero-
sion at Cannanore on the spot and
submitted schemes for checking it
The Central Water and Power Com-
mission, however, considered that be-
fore they could advise on the adoption
of these schemes it would be neces-
gary to conduct a model test at the
Central Water and Power Research
Station at Poona. The proposal for
conducting such a test has recently
been approved Depending on the re-
sults of the test which would be kown
in about six months, the question of
taking further steps would be consi-
dered.

Re-employment of Released Officers

1391, Shri M. C. Jain: Wilk the
Minister of Defence be pleased to
state:

(a) whether 45 years is the lower
age limit prescribed for re-employ-
ment of released non-regular officers;

(b) 1 so, whether that is the
reason for their being considered in-
eligible for Regular Permanent Com-
mission;

(e) whether any released non-
regular officers have been granted
Short Service Commissions in the
Regular Army (as distinct from the
Territorial Army and the N.C.C)
for employment with the N.C.C,;
and 4

{d) if so, how many of them weare
below the age of 45 years at the Hime
of re-employment?
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The Minkter of Defence (Bhri
Krishas Menom): (a) Yes, under the
axisting orders.

(b) No.

(¢) Yes, but under orders which
were previously in force These orders
bave now been superseded.

(d) 43.

Coal Produstion

1392, Shri T. B. Vittal Rao: Will the
Minister of Steel, Mines and Fuel be
pleased to state*

{a) the total quantity of Coal
raised during the year upto the end
of July 1957 by Public and Private
Sectors; and

(b) the steps taken to increase the
production during the year?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Slogh): (a)
Production of coal during January to
June 1957

Public Private Total
Sector Sector.

(Million tons)
1:71 19:94 21:85

(Figures for July, 1857 are not avail-
able).

(b) A statement is laid on the Table
of Lok Sabha [See Appendix V, an-
nexure No 14]

Gold Smuggling

1398, Shri D. C. Sharma:
Shri Raghunath Singh:

Will the Minister of Finance be
pleased to state:

{a) whether the Cold Storage
Room of M.V. Rebeverett was search-
ed recently by the Customs authorities
in Caleutts; and

{(b) if s0, whether any gold was
discovered?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Veae
8ir.
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Reservation for Scheduled Castes in

Defence Establishments

1396. Shri Daljit Singh: Will the
Minister of Defence be pleased to
state:

(a) the number of vacancies reserv-
ed for Scheduled Castes in the various
Defence Establishments in 1956-57:
and

(b) the actual number of vacancies
filled 1n by the Scheduled Castes in
each such Establishment during the
same period?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b)
The information is being collected and
will be laid on the Table of Lok
Sabha.

Reservations for Scheduled Castes

1397. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased to
state:

(a) the number of vacancies reserv-
ed for Scheduled Castes in each of the
Departments of the Ministry of Home
Affairs in 1956-57; and

(b) the actual number of vacancies
filled in by the Scheduled Castes in
each such Department during the same
period?

The Minister of State ia the Minis-
try of Home Affairs (Shri Datar): (a)
and (b) The information is being
collected and wi!l be 'aid on the Table
of the House as early as possible.

Assistants’ Grade Examination
1388. Shri D. C. Sharma: Will the
Mimister of Home Affairs be pleased
to state:

(a) whether it is a fact that a
Lmited departmental Assistants’ Grade
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Examination is being conducted by the
Union Public Service Commission in
the near future;

(d) if so, when~

(c) whether it is also a fact that
those Assistants who have been tem
porarily appointed as a result of Nov-
ember, 1855 examination are not re-
quired to take the ensuing test while
those who were appointed in 1954 on
the basis of December 1851, test are
required to appear; and

(d) if so, the reasons therefor?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar): (a)
Yes.,

(b) The announcement is expected
to be made by the Union Publc
Service Commission shortly.

(¢) and (d)} Persons appointed on a
temporary basis on the result of the
November, 1955 examination are to
be abuworbed m a proportion of vacan-
cies in the direct recruitment quota
within the next 3-4 years. They are
not therefore eligible to appear at the
Iimited competitive examination to
gqualify for confirmation in Grade IV.
Persons who had qualified at the
Union Public Service Commission As-
sistants’ Grade examination held in
1951, are eligible for appoiniment to
the Regular Temporary Establish-
ment in the quota prescribed for them,
and, as such, it is not compulsory for
them to appear at the limited depart-
mental examination for obtaining
positions in the Regular Temporary
Establishment. They may, however,
do so in order to better their chances
and obtain higher positions in _the
R.T.E.

Sales Tax on Boeks,

1389 S Shrl Radha Raman:
‘™ Shrimati Sucheta Kripalani:

Will the Minister of Finanoe be
pleased to state: 8

(a) whether it is a fact that the
National Development Council in their
meeting held at New Delhi on the 3rd
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and 4th June, 1857 recommended that
the State Governments should exempt
books from the purview of their local
State Sales Tax; and

(b) if so, which of the States have
accepted this recommendation and are
acting upon it?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) Yes, Sir.

(b) The reactions of the State Gov-
ernments are awaited.
Payment of Compensation to the Vie-

tims of Police Firing

1400. Shri Yajnik: Will the Minister
of Home Affairs be pleased to state-

(a) the amount of compensation
that has been paid to the dependants
of the person who died due ta the
police firing near the Bhangi Colory
mn Delh: recently; and

(b} the amount of compensation
paid to the wounded or thewr families?

The Minisier of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Nil

{b) Nil

Arrest of Pakistanl Natlonals

Shri D, C. Sharma:
Dr. Ram Subhag Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Delhi
Poliee has anested several Pakistam
nationals who had entered Delhi, with-
out passports or other necessary 1ira-
velling documents;

1401,

{b) if so, their number during the
months of May to August, 1957, month-
wise; and

(c) whether any one of them is sus-
pected of having & hand in the explo-
sions mn Delhi in which several per-
sons were killed or injured?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b)) May, 1957 —13, June, 19578,
July, 1957—12, August, 1957—B (upto
28th August).

(c) No.

9 SEPTEMBER 19057

Written Answens 12734
Monuments of National Importance in
Bombay

1402. Shri Pangarkar: Will the
Minister of Education and Secientific
Research be pleased to state:

(a) the number of monuments of
national importance in the State of
Bombay where repairs have been
undertaken during the period from
1954-55 to [957-58 (so far): and

(b) the expenditure incurred for
carrying out these repairs during the
same period?

The Minister of State in the Minis-
try of Education and Sclentific Re-
search (Dr. K L. Shrimali): (a) and
(b) The information 1s being collect-
ed and will be laid on the Table of
the House in due course

Grants for Removal of Untouchabilily

1403. Shrl Wasnik: Will 1the Minis-
ter of Home Affairs be pleased to refer
to the replv given to Unstarred Ques-
tion No. 431 on the 29th May, 1957 and
state:

(a} the total amount sanctioned
State-wise for the removal of un-
touchability and for the wulfare
schemes of Scheduled Caulas fcv the
first Five Year Plan period;

(b) the amount that each State did
not spend during the first Five Year
Plan period from the sanctioned
amount for these schemes;

(c) the amount that 1s not spent
State-wise from the sanctioned
amount for the period 1956-57 for
these schemes; and

(d) the reasons therefor?

The Deputy Minister of Howe Affairs
(Shrimati Alva): (a) Attention s in-
vited to the Statement laid on the
Table of the House in reply to part
(c) of Shri Wasnik's Unstarred Ques-
tion No 431 dated the 2gth May,
1957.

(b) A Statement giving the infor-
mation so far received from the State

Governments 1s laid on the Table of
Lok Sabha.
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(c) The information is yet awaited
from the State (overnments.

(d) The main reasons are:—

(i) Late finalisation of schemas;
and

(ii) Shortage of technical and
trained personnel.

[See Appendix V, annexure No. 15.]
Scheduled Caste Candldates

1404. Shri Wasnlk: Will the Minis-
ter of Home Aflairs be pleused to
state:

{a) the number of Scheduled Caste
candidates who have been called for
interviews for class I and II reserved
posts by the Union Public Service
Commission for the past five years.
year-wise; and

(b) the number of Scheduled Caste
candidates who have applied for the
posts and who have been called for
interviews by the U.P.S.C. but were
not selected during the above period?

The Minister of State in the
Ministry of Home Affairs (Shri
Datar): (a) and (b). Information 1s
not readily available. 1t 1s bemg
compiled and will be laid on the
Table of the House in duc coursc.

Scheduled Caste Candidates

1405. Shri Wasnik: Will the Minis-
ter of Home Affalrs bc pleaszd to
state:

(a) the number of Scheduled Caste
candidates, who have becn ca led for
interview for the unrescrved class 1
and class 1I posts by the Union Public
Service Commission in the past five
yeers, year-wise; and

(b) the number of such candidates
selected by the Union Public Service
Commission for the posts during the
period mentioned above?

The Minister of State in the Min-
isiry of Home Affalrs (Shrl Datar):
(a) and (b). No statistics have been
maintained by the Union Public Ser-
vice Commission in respect of candi-
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dates belonging to the Scheduled
Castes for appointment to posts

which have not specifically been re-
served for members of such castes.
This is because in such cases the
selection has to be made on merits ir-
respective of the community of the
candidate.

Miperal SBurvey of Jaisalmer
District

1408. Bhri Raghunath SBinghji: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether any recent survey in
respect of mineral deposits in Jaisal-
mer Distriect (Rajasthan) has been
carried out; and

(b) if so, what are the minerals
found in that area?

The Minister of Mines and Oll
(Shri K. D. Mzalaviya): (&) Yes, Sir.
A survey was carried out by a party
of the Geological Survey of India
during the 1954-55 and 1955-56 field
seasons. Dunrng 1956, A Canadian
Firm, under the Colombo P.an also
carrird out aero-magnetic survey
over the Jaisalmer area.

(b) No minerals have been found
but the aero-magnetic survey has in-
dicatcd the possibility of existence of
commercial concentrations of iron
ore.
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Recruitment of Assistant
Commissioners

1408. Shri Siddiah: Will the Minis-
ter of Home Affairs be pleased to
state:

{a) whether the Union Public Ser-
vice Commission called for appli-
cations to fill up the wvacancies of
Assistant Commissioners for Schedul-
ed Castes and Scheduled Tribes re-
cently;

(b) if so, the total numberiof appli-
cations received; and

{(e) the number of applications re-

ceived from Scheduled Castes and
Scheduled Tribes?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes Sir.
(b) 149.
(c) 56 from Scheduled Castes.
26 from Scheduled Tribes.
Fereign Investments

1409. Shri Bhagavati: Will the
Minister of Finance be pleased to
state:

(a) the total amount of private
foreign investment in India at the end
of March, 1857, country-wise;

(b) how much of such investment
has fallen down after 1847; and
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(c) what percentage of tea industry
in India was owned by foreign com-
panies, State-wise at the end of
March, 18577

The Minister of Finance (Shri T, T.
Krishnamacharl): - (a) and (b). In-
formation as at end of March 1857 is
not available. Total foreign business
investments as at end of June 1048
was Rs. 287.57 croges, as on 31st
December 1853 was Rs. 415.73 crores
(revised figures) and on 31st Decem-
ber 1855, was Rs. 47787 crores
(gsures preliminary and not check-
ed).

{c) Information is not available.
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Scheduieg Caste Students

1411, Shri Kumbhar: Will the Min-
ister of Education and Scientific Re-
search be pleas’ed to state:

(a) whether the Scheduled Caste
students of different sections are ad-
mitted into the Ashram Schools of the
Social and Tribal Welfare Department
managed by the States and Union
Government; and

(b) if not, the reason therefor?

The Mibpister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) and
(b). A statement 15 laid on the Tahle
ot the House.

[See Appendix V, annexure No. 16.]

Income-Tax Arrears

1412. Shri Jadhav: Will the Minis-
ter of Finance be pleased to state:

(a) now many of the income-tax
payers have income-tax arrears more
than Rupees one crore;

(b) the reasons why this amount is
in arrears with them; and

{c) the steps Government have
taken to recover the balance from
them?

‘The Minister of Finance (Shri T. T.
Krishnar-achari): (a) to (e¢). The
requir< . information is being collect-
ed and a statement will be laid on

the table of the House as early as
possible.
Part (8)

Year Quantity sold

(ooo 1bs.)

1955—56 59,514

1956—357 57,412
Part (b)
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Scheduled Castes in Orisza
and Assam

1413. Shri B. C. Eamble: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is g fact that the
Commissioner for Scheduled Castes
or Scheduled Tribes has made in-
quiries into the incidents of recent
harassment of Scheduled Castes in
Orissa and Assam States; and

(b) if so, whether a copy of the
report of the inguiry will be laid on
the Table?

The Minister of State in the Mimis-
try of Home Affairs (Shri Datar):
(a) Inquiries were made by the As-
sistant Commissioner for Scheduled
Castes and Scheduled Tribes in Orissa
in regard to certain incidents of
assault and arson mnvolving Harijans
which oceurred in that Siate in May
—June, 1957, and a report was sub-
mitted by him to the Commissioner
for Scheduled Castes and Scheduled
Tribes No such 1nquirles  were
made in Assam.

(b) No.
Tobacco Stoeck in Madras

1414. Shri §. R. Arumaogham: Will
the Minister of Finance be pleased
to state:

(a) the quantity of tobacco sold
and the unsold quantity that have
been converted intoe manure during
the last two years m Madras State;
and

(b) the present stock
unsold up-to-date?

The Minlster of Finance (8Shri T. T
Krishnamacharl): Part (a).

of tobacco

Unsold Quantiry
converted into manure
(oco 1bs.)

10,877
11,220

Q Antity (oog 1bs.)y
59,597
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Communal Representation in
Semi-Government Bodies

1416. Shri Wasnik: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) in view of the instruclions of
Government that the orders relating
to communal representation have
been made applicable to semi-Gov-
ernment and Statutory Bodies wher-
ever Government have powers to do
so, how many and which of the semi-
Government and Statutory bodies
have not so far complied with the
Government instructions; and

(b) what action has been taken
against such semi-Government and
Statutory Bodies?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
6a) and (b). These instruclions are
being followed cxcept in three orga-
nisations with whom the matter is
under correspondence.

Reserved Vacancies for
Scheduleg Castes

1417. Shri Wasnik: Will the Minis-
ter of Home Affairs be pleased to
state:

{a) in wiew of Government policy
that if a suitable number of suffici-
ent candidates of the communities
for whom reservations are made are
not available, the unfilled wvacancies
will be carried forward for the two
following years in addition te such
rnumber as would ordinarily be re-
served for them in these years and
in the event of suitable Scheduled
Caste candidates not being available,
a Scheduled Tribes candidate can be
appointed to the reserved vacancy and
vice versa, how many of such unfilled
vacancies have been carried forward
up till mow in the various depart-
ments of Government since the issuc
of above instructions; and

(b} how many of the Scheduled
Caste candidgtes have been appoint-
ed in the reserved vacancies for the
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Scheduled Tribes, because of the non-
availability of the Scheduled Tribe
candidates so far and vice versa.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) A statcment containing the in-
formation for 1955 is leid on the
Table of Lok Sabhz. [See Appendix
V, annexure No. 17] The figures for
1956 are being collected and will be
laid on the Table of the House in due
course.

(b) The information is being col-
lected and will be laid on the Tab'e
of the House.

Reserved Vacancies for Sche-
duled Castes

1418. Shri Wasnik: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) in view of the instructions of
Government that an annual report of
reserved vacancies which were treat-
ed as unreserved for want of suit-
able candidates from Scheduled Castes
and Scheduled Tribes as the case
may be, are required to be forwarded
to the Ministry of Home Affairs,
along with the annual communal
returns and in addition, Ministries
themselves will take adeguate steps
to ensure that any lapse on the part
of subordinate authorities in observ-
ing the reservation rules do not go
un-noticed by the reviewing autho-
rity within the Ministry itself at a
sufficiently early date, how many
cases were so far noticed in the vari-
ous Ministries of lapse an the part oL
subordinate authorities in observing
the reservation rules since the issue
of above instructions;

{b) what action had been taken
against such subordinate authorities:
and

(c) whether he will lay on the
Table annual reports of reserved
vacancies which were treated as un-
reserved for want of suitable Sche-
duled <Castes or Scheduled Tribes
candidates, separately which were
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forwarded to the Ministry of Home
Affairs by the various Ministries
along with the annual communal re-
ports for the past five years?

The Minister of Btiate in the Minis-
try of Home Affairs (Bhri Datar):
(a) No such c¢ase has come to notice
so far.

(b) Does not arise.

(¢) Reports about reserved wvacan-
cies treated as unreserved were pres-
cribed in 1955. Figures for that year
are given in the statement laid on
the Table. [See Appendix V, annexure
No. 18]. The information for 19856 is
being collected and will be laid on
the Table of the House.

P.T.0. Concessions

1419. Shri 8. M. Banerjee: Will the
Minister of Home Affairi be pleased
to state:

(a) whether 1t 15 a fact that many
of the staff are unable to avail of the
P'T O. concession because the requisite
forms are not available; and

(b) it so, when these forms will
be- made available?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No.

{by The matter is under examina-
tion in consultation with the Minis-
try of Railways.

ILA.F. Employeea

142¢. Shri 8 M. Banerjee: Will the
Minister of Delfence be pleased to
state:

(a) whether there is a proposal to
make 50 per cent. of the civilian em-
plovees in Indian Air Force perma-
nent; and

(b) if not, the reasons therefor?

The Deputy Minister of Defence
(Skri Raghoramaiah): (a) General
orders already exist for the conver-

p SEPTEMBER 1957

Written Answers 12744
sion of temporary posts of civilians
in the Indian Air Force into perma-
nent ones to the following extent:—

Non-industrigl posts (Class I1I) —80%
Industrial posts other than No.

1 Basc Repair Depot —50%
Industriel posts in No. 1 Basc

Repair t —50%
Class IV posts —25%

These gemeral orders are already
being implemented.

(b) Does not arise.
Contract SBystem in M.ES.

1421. Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state whether there is a proposal to
abolish contra#t system in Military
Engineering Service?

The Deputy Minister of Defence
(Shri Raghuramaiah): No, Sir.

Pay Scales of Army Officers

1422. Shri S. M. Banerjee: Will the
Minuster of Defence be pleased to
state:

(a) whether there is a proposal to
revise the pay scales of the other
ranks in the Army; and

(b) if so, whether this will also
deal with the pay structure of the
Ministry of Defence Security Corps
personnel?

The Minister of Defence (Shrl
Krishna Menon): (a) There is no
such proposal.

(b} Does not arise.

Rural Colleges in Andhra

1423. Shri B. 8. Murthy: Will the
Minister of Education and Scientific
Research be pleased to state the Cem-
tral grant-in-aid given to Rural Col-
leges in Andhra Pradesh so far?

The Minister of State in the Minks-
try of Education and Sclentific Re-
search (Dr. E L. Shtbmali): There
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are ho rural colleges in the country.
There are Rural Institutés for higher
education but none has beem estab-
lished in Andhra Pradesh so far and
the question of giving any grant-in-
aid does not, therefore, arise,
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Government Employees in
Himachal Pradesh

1425. Shri Nek ERam: Wil the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Government of Indiz had issued ins-
tructions in January 1955 that Hima-
chal Pradesh Government should
count the services of an officer ren-
dered in a local body for fixing his
seniority and for purposes of pay-
ment of pension;

(b) if so, whether the orders have
been implemented; and

(e¢) if not, the reasons thereof?

The Minister of State in the Minis-
try of Homme Affalrs (Shri Datar):
{a) Employees of Local Bodies trans-
ferred to Himachal Pradesh were by
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an order of the Government of India
allowed the option for surrendering
the employers contribution to the
Contributory Provident Fund in lieu
of counting the past service for pen-
sion. No instructions were, however,
issued for counting the past service of
such employees for seniority.

(b) and (c). Information is bemng
collected and will be placed on the
Table of the House.

State Bank of India

1426. Shri Warrior: Will the Minis-
ter of Finance be pleased to state:

(a) whether the State Bank of
India has been instructed to follow
the decision of the Government of
India regarding relaxation of age
limit in favour of bona fide displaced
persons from Pakistan upto the end
of 1959; and

(b) 1f not, the reasons therefor?

The Minister of Finance (Bhri T. T.
Krishnamachari): (a) No, Sir.

(b) The State Bank being a com-
mercial organisation run oOn busmness
principles cannot be fettered in the
administration of its policies govern-
ing recruitment of its staff The
Bank has, however, relaxed the age
limit upto 30 years in respect of dis-
placed bank employees for recruit-
ment to 1ts clerical and supervisory
cadres, subject to their possessing the
requisite minimum gualifications.

Finance (No. 2) Bill, 1957

1427. Shbri Supakar: Will the
Minister of Finance be pleased to
state the total amount of duties of
excise and customs collected after the
introduction of the Finance (No. 2)
Bill 1957 and before the commence-
ment of the Act by virtue of declara-
tion under the Provisional Collection
of Taxes Act, 1931 contained in the
Finance (No. 2) Bill, 1957 but in res-
pect of which ne refund is to be
made in accordance with new clause
16 added to the Finance (No. 3) Bill,
18577
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The Minister of Finance (Shri T. T.
Erishnamachart): The information is
being collected and will be laid on the
Table of Lol Sabha.

12 hrs.
PAPERS LAID ON THE TABLE
NOTIFICATION ISSUED UNDER  THE

EMPLOYEES' ProviDENT FUNDS AcT

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
Sir, 1 beg to lay on the Table, under
sub-section (2) of section 4 of the
Employees” Provident Funds Act, 1852,
a copy of the Notification, No. SRO
2705 dated the 24th August, 1957, ex-
tending the provisions of the Emplo-
yees’ Provident Funds Act, 1952 to the
four classes of mines, viz.,, Gold, Iron-
Ore, Manganese and Limestone, with
effect from the 30th November, 1957.

{Placed wn Library. See No. S-249/57]

AMENDMENTS T0 EMPLOYEES’ PROVIDENT
Funps ScHEME

Shri L. N. Mishra: 1 bheg to lay on
the Table, under sub-sectidn (2) of
section 7 of the Employees’ Provident
Funds Act, 1852, a copy of the Notifi-
cation No. SRO 2706 dated the 24th
August, 1957, making certain further
amendments to the Employees’ Provi-
dent Funds Scheme 1952,

[Placed in Library. See No. S-250/57]

AmnmEeENDMENT TOo IrON AND STEEL
(ConTrROL) ORDER

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Sir, I
beg to lay on the Table, under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955, a copy of
the Notification No. SRO 2681 dated
the 24th August, 1957, making certain
amendment to the Iron and Steel
(Control) Order, 1956.

[Placed in Library. See No. S-251/57)
Rerorr oF CoMMITTEE OoN ELECcTRIC

FurNAces, STeEL FOUNDRIES AND
StEEL RE-RouLing MILLS.

Sardar Swaran Singh: I beg to lay
on the Table a copy of the Report of
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Sabha
the Committee on Electric Furnaces,
Steel Foundries and Steel Re-Rolling
Mills.

[Placed in Library. See No. 5-252/57)

AmveENpDMENTE TO CENTRAL Exciss
RuLEs

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, I beg to lay
on the Table, under section 38 of the
Central Excise and Salt Act, 1944, a
copy of the Notification No. SRO 2666,
dated the 24th August, 1957 making
certain further amendments to the
Central Excise Rules, 1844.

[{Placed in Lihrary. See No S-253/57]

AMENDMENT TO REsServE BaANK oOF
Inpia (Note ReFunp) RuLes

Shri B. R. Bhagat: Sir, I beg to lay
onn the Table, under the proviso to
section 28 of the Reserve Bank of
India Act, 1934, a copy of the Reserve
Bank of India Notificatien No. 17,
dated the 23rd August, 1957, making
certain amendmenl to the Reserve
Bank of India (Note Refund) Rulas,
1935.

[Placed wn Library. See No. S5-254/571

MINUTES OoF COMMITTEE ON (GOVERN-
MENT ASSURANCES

Pandit Thakur Das Bhargava (His-
sar): Sir, 1 beg to lay on the Table
a copy of cach of the Minutes of the
sittings of the Committee on Govern-
ment Assurances held on the 8th and
20th August and 6th September, 1957.

[Placed in Library. See No. S5-255/
57.]

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:

(i) ‘In accordance with the pro-
visions of sub-rule (6) of rule
162 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabhe, I am directed to Teturn
herewith the Wealth-Tax Bill,
1957 which was passed by the Lok
Sabha at its sittine held on the
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29th August, 1957 and transmitted
1uo the Rajya Sabha for its recom-
mendations and to state that this
House has no recommendations to
make to the Lok Sabha in regard
to the said Bill."

(ii) ‘In  accordance with the
provisions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on the 6th Septem-
ber, 1957, agreed <without any
amendment to the Foreign Ex-
change Repulation (Amendmeoent)
Bill, 1957, which was passed by
the Lok Sabha at ity sitling held
on the 3Ist August, 1957

STATEMENT RE POINTS ARISING
OUT OF DISCUSSION ON AGREE-
MENT WITH TELCOS

The Minister of Railways (Shri
Jagjivan Ram): Sir, Shri Feroze
Gundhi, 1in the course of his speech
on the 5th  instant, referred to the
existence of the Ajymer lLocomotive
Works, which, according to him, Gov-
ernment decided to kill in 1950 He
went on to say that he did not under-
stand the hurry with which the
Ministry of Railways took action to
¢lose down this fine Liocomotive
Works before the production at the
TELCO had commenced.

The Ajmer Locomotive Repair Shop
embarked. in addition to its normal
repair work, on the manufacture of
locomotive in 1896 and bwlit its last
locomotive in 1950. I regret that [
stated that the manufacture of loco-
motives was discontinued at Ajmer in
1940. That was an error. The deci-
sion, however, that it was impractica-
ble and uneconomic to conzider the
manufacture of any locomotive at
Ajmer in future was taken by the
Government in December, 1946. In a
note recorded by the then Chief Com-
missioner of Railways (Sir Ralph
Emerson), it was stated that “When
the loco buildings ceases at Ajmer,
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the space thus relieved will be used
for increasing the repair capacity as
required. The shop 18 working to ca-
pacity at present, but it must be made
capable of taking a bigger load of re-
pair.” This policy was approved by
the then Minister late Shri Asaf Ali.

The House may be interested to
know the number of locomotives
manufactured in the Ajmer Work-
shop annually from 1940-41 . on-
wards:—

1940 oM G

1941 9 MG

2. Wil

1943 Nil

1944 Nil

1945 2 M G and 4 B G tor shuttle
ServiCces

1946 6B G

1947 1 B G

1948 2B G

1999 4 B G
1950 3B G

The then General Manager of the
ex-BB & Cl Railway in February,
1944, referred to the difficulty of ex-
panding the Ajmer Workshop for both
locomotive manufacture and locomo-
tive repairs and i1t was on considera-
tion of this that it was decided In
April. 1944, to make no provisions for
the development of Ajmer for locomo-
tive manufacture, but to remodel the
Ajmer shops to meet efficiently the
periodical overhaul requirements.....

Shrl Punnoose {(Ambalapuzha): Sir,
on a point of order. It is wunder-
standable that the Minister makes a
correction to the statement that he
made on 8 previous occarsion. But,
here it seems he is making a state-
ment with facts and figures and all
the rest on wvery important subject
which was discussed. Now, where iz
the occasion to discuss it?

Mr. Speaker: The hon. Ministers
can always make statements. Cor-
rection is one part of the statement.
Independent of correction, the hon.
Ministers always seek the permis-
sion of the Chair to make state-
ments as and when necessary in the
interest of public administration.
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Any other Government will be

allowed to do so by the Speaker for the
time being. So far as the other part
is concerned, he may treat it as an
independent statement.

Shri Jagjilvan Ram: Subsequent-

ly, an order was issued in March,
1946 for the construction of 18 YB
locomotives at Ajmer. This order

-was enhanced in August, 1948 to 58
YB locomotives. A decision was
taken in December, 1946, that no
more locomotive would be manufac-
tured at Ajmer. Therefore, the order
placed in 1846 was cancelled in
November, 1948, as no work had been
done on the manufacture of these
locomotives. In fact, the Ajmer
Workshops were at the time engag-
ed on the construction of a batch of
10 Broad Gauge XI locomotives,
work on which had been commen-
ced in 1945-48 and the last of which

was completed, as already stated
above, in 1850.
Shri Feroze Gandhi (Rai Bareli):

You have allowed a very long state-
ment to be made. I just want to
point out one thing. I will not take
more than two minutes.

Mr. Speaker: He may teke two
minutes. But, the practice 15 not to
allow gquestions.

Shri Feroze Gandhi: I am not
putting any questions. It appears a
very serious mistake has occurred.
The Tariff Commission themselves
were informed that the Ajmer Lo-
comotive Works were closed in 1840.
Now, it is a very important factor
because TELCO started production in
. 19851-52. If the Tariff Commission
had been informed that the Ajmer
Locomotive Works were closed in
1850, they would have gone into the
cost of production at Ajmer and they
might have been able to come to a
fair estimate. Since the Railway
Board informed the Tariff Commis-
sion that Ajmer workshop was closed
in 1950, they attached no umportance
to it and proceeded with their en-
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quiry. This throws a completely new
light on the report of the Tariff Com-
mission and I would request the
Government to examine this parti-
cular point and see if something can
be done about it. Even at this stage,
some re-examination is possible
because the basis seemes to be wrong
That is what I wanted to say. The
Minister c¢an give some assurance
that this will be looked into.

Shri Jagjivan Ram: I will. That
day a mistake on my part was also
committed. But, it is not clearly
stated in the Tariff Commission's
report whether the manufacture of
locomaotives was discontinued in
Ajmer in 1940.

Shri Feroze Gandhi:
it was colsed 1n 1940.

It says that

Dr. Sushila Nayar (Jhdnsi): It is
clearly stated. (Interruptions.)

Shri Jagjivan Ram: They have
said that from 1896 till 1940, so many

locomotives were manufactured
That was responsible for the mis-
take that I committed that day. 1

have since then checked up and
what I found I have said in the state-
ment. I will loock further into the
matter and see whether the Railway
Board submitted anything about
Ajmer Workshop to the Tariff Com-
mission.

Shri Khadilkar {Ahmednagar): I
want to know whether any oppor-
tunity will be given to the House to
discuss this as the matter is very
important. In the discussion raised
on this issue the Railway Ministry
was impeached, and now this is a
defence statment. Shall we have an
opportunity to discuss the matter
again?

Mr. Speaker: The hon. Members
are aware that there is no time this
session, Let us wait and see,

-
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BUSINESS ADVISORY CCMMITTEE
NmntH REFPORT

The Minister of Parllamentary Af-
alrs (Shrl Satya Narayan BSinha):
Sir, 1 beg to move:

“That this House agrees with
the Ninth Report of the Business
Advisory Committee presented to
the House on the 7th September,
1957.”

Shrimati Renu Chakravartty (Basir-
hat): Sir, as a member of the Busi-
ness Advisory Committee 1 want to
say that the cyclostyled copy of ths
ninth report of the Business Advisory
Committee meeting which has been
circulated to us seems to me to have
two omissions: one is regarding the
allocation of time to Shrimati Par-
vathi Krishnan's motion for discus-
sion on the Plantation Enguiry Com-
mittee’s Report, and the second is
about the one-hour discussion about
the transport workers. These two
matters were allotted time at the
meeting and neither of these two
seems to have been incorporated in
the Ninth-Report. 1 should request
the hon. Minister for Parliamentary
Affairs to correct it.

Shri Satya Narayan Sinha: Shri-
mati Parvathi Krishnan's motion has
been put down on the agenda.

Shrimati Renu Chakravartty: But
allocation of time was made and,
therefore, that should also be given
in the Business Advisory Committee’s
Report. That is why I am pointing
this out. The one-hour discussion
about the transport workers should
also be included.

Shri Satya Narayan Sinha: 1 think
13 hours have been allotted for dis-
cussion on the motion by Shrimati
Parvathi Krishnan.

Shri H. N. Mukerjee (Calcutta-
Central): Could [ have one clarifica-
tion, Sir? I find that the Business
Advisory Committee has allotted 2}
hours for the discussion on the food
situation. In the printed bulletin
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dated 7th September, 1987 circulated
to us, the discussion on the food situa-
tion has an asterisk noted against it.
The idea is that this will be held if
time permits—I wish to have a defl-
nite clarification that, in view of the
allocation of time by the Business
Advisory Committee for the discus-
sion on the fbod situation, we shall
definitely have this discussion and not
contingent to time permitting. There
is a confusion butween the printed
bulletin and this. I know that the
hon. Minister would say that the
Business Advisory Committee only
allocates time and the Government
decides what to bring forward and
what not to bring forward. In regard
to the food situation, Sir, you know
how you have been aproached by
people from different groups and par-
ties in this House, and I want to havs
a clarification thet this discussion will
definitely be held.

Shri Khadilkar {Ahmednagar):
Regarding this Report, I cannot pos-
sibly agree with paras. 3 and 5 for the
following reisons. Though in para
3 the time allotted to the Life Insu-
rance Corporation (Second Amend-
ment) Bill has been raised from
twa hours to three hours, I think this
is a maoiter invelving the general in
vestment policy and therefore this
time ie very insufficient.

Another very important point is,
and 1 would like to have a ruling
from you on this point, nowhere 1n
parhiamentary institution’s the proce-
dure of gwllol ne 15 apphed ty Bills,
so far as 1 know. I do not know
how here on the decisions of the Busi-
ness Advisory Committee it is ap-
plied to important policy matters like
thiz poarticular Bill Therefore, my
suggestion is that either time should
be extended or the Bill should be
postponed for the next sesswon.

Regarding item 5, we are now real-
ly working almost at & supersonic
speed and the whole legislature, if
I may sdy so, has been turned into a
sort of legislative mill. I would like
to say on this point, are we following
the ancient procedure where the
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brahmins used to recite the vedic
mantras and the sudras used to say
yama, amen or yes? By working at
such a speed we have hardly any
time to study the papers.

Mr. Speaker: The hon. Members
may go slow. There is no good cast-
ing aspersions on an institution where
the hon. Member is also an hon.
Member.

Shri Khadilkar: I am not inclined
to cast any aspersions.

Mr. Speaker: It is self-condemna-
tory. It is very wrong. Nobody is
anxious to rush through. There is the
Government business. The hon. Mem-
ber cannot have the cake and eat 1t
also. Hon. Members must be prepar-
ed to sit longer hours. I am willing,
I have got able assistance also who
are trying to accommodate me. Hon.
Members can advise others to conti-
nue sitting. One after the other they
are going away, shpping away. I am
seeing all that daily.

What I would like to submit to the
hon. Members for consideration is this.
There is a lot of work that has to be
done. How is it to be done. Shall we
relegate it all to the executive., With
one siroke we may say, hercafter the
executive will carry on. Either we
must do, or allow the executive to
carry on ar allow chaos.

Shri Nanshir Bharucha (East Khan-
desh): Extend the session.

Mr. Speaker: Are hon. Members
willing to extend the session?

Several Hon, Members: No, no.

- Mr. Speaker: There are egusally
good number of vo:ces as against one
voice for extension.

So far as the motion feor adoption
of the report of the Business Advisory
Committee is concerned, any general
statement made is not put to vote. If
any hon. Member wants that a parti-
cular poin.t shou'd be put to the vote
of the House he must table a1 amend-
ment saying that three hours are not
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enough, it may be raised to four hours
and so on. In the absenc: of any
such amendments I am not going tc
put any of the points made here Lo
the vote of the House. I will only
put the original motion.

Shri Sonavane (Sholapur-Reserved-
Sch. Castes): May I just ask......

Mr. Speaker: Order, order. Hon.
Members ocught not to go on interrupt-
ing me like this.

Shrimati Renu “Chakravartty said
that mention has not bern made in
the report about the time allotted to
the motion by Shrimati Parvathi
Krishnan and the discussion abcut
transport workers. It is not usual to
include them. The Business Advi-
sory Committee only allocates the
time awvailable. The order of prece-
dence, whelher a particular thing
comes up or not 1s included in the
minutes. We do not prescribe that a
particular business ought to be taken
at a particular time or a particular
occuasion. Whether a particular busi-
ness ought to come up cor not is  in-
cluded in the minutes

Shrimati Renu Chakravartty:
May 1 submit, Sir, that as far as the
mot on by Shrimati Parvathi Krish-
nan is concerned, that had vcen dis-
cussed earlier, but we had made cer-
tain allocation of time again yester-
day, which was a little different from
the earlier one. Therefore it is only
right that the Housc should be in-
formed of it. In fact, I was asked by
certain Members—they rang me up—
about the allocation of time and I
bad te tel] them that it was a litile
different from what it was earlier.
It was from that point of v.ew that
1 raised this question. I think it is a
mistake on the part of the Department
of Parliamentary Affairs and it ought
to be corrected.

Mr. Speaker: Very well, we will
include it,

I have already told the Businems
Advisory Committee, and T will uizo
inform the House, that the nrormal
business of the Governmant is carried
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on between 12,00 and the time we

adjourn except on days which are
specially allotted for TIrivate Mem-
bers’ Bilis and Resolutions, There~
fore, these other matters 1 am freely
allowing. This is not the proper time
for getting through their objections.
They will have to table independent
motions on such matters.

So far as the time i3 concerned, we
are short of time.' If hon. Members
are willing to sit after 5.30 every day
I am prepared to allow every kind
of motion to be discussed  almost
every day for an hour, a1 hour and
a half or two hours. Ia i1mpourtant
malters they must be prepared to sit
At any rate, for this comng week
let us sit every day after 5.30, so far as
non-official resolutions or motions
given notice of arc concerned.

Shri Thirumala Rao (Kakinada):
In the bulletin 1t is said that we are
going to sit up to 6.30.

Mr. Speaker: And, if necessary,
some time more also.
st amdx (I gr-fera-
wy ifsa onfat) & g siffe i
TET g AT gA S &) foed
qrfex & ag war v fe fogrer vz
Ffaer &1 fTi1E g7 agw gy, afes
Tw (e & 1wy forw 7 o ot
&1 ¥ & q8 vt g fr 39w fog =
ws 7 wwr fraffe feor st ar
oy ST § @ T G W g
FUT T @Y ATEYT, AT FAT PRAL-US
T frate atT feys-we ¥ favd wr
o |qerw fAAr atanT a1 AT #T OF
g1y forar sraar ?

ot grmomm fag @ ogd o oF
fsg & AT F 7gf 7 fors gwr 97 )
arw gar § fs g wrw T wwe
o f27 @z 7& @ 1 g7 A T wgr
& fs ag fod g gwa 7 = orady
WY R US-ve ¥ FE Fare Y gk
&, e forg =g ¥ w1 § 4
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Mr, Speaker: Both of them will be
discussed simultaneously.

Shri Sonavane.

Shri Sonavane: I wanted to speak
about the same point.

Shri Satya Narayan Sinha: With
Jegard to this Life Insurance Corpo-
ration (Second "Amendment) Bill, to
which my hon. friend opposite has
taken some objection. I shall be able
to announce within an hour whether
we shall have this Bill postponed for
the next session.

Mr. Speaker: 1 shall now put the
motion regarding the Business Ad-
visory Committee to the wvote of the
House.

The question is:

“That this House agrees with the
Ninth Report of the Business Ad-
visory Committee presented to the
House on the Tth September, 1957."

The maotion was adopted.

MINIMUM WAGES (AMENDMENT)}
BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri Abid
Ali on the Tth September, 1957,
namely:—

“That the Minimum Wages
(Amendment) Bill, 1957, as passed
by Rajya Sabha, be taken into
constderation™.

The time allotted was 5 hours. Time
taken is one hour and fifty-four
minutes. The balance is three hours
and six minutes. Shri B. K. Gaitkwad
will kindly continue his speech.

Shri B, K. Galkwad ({Nasik): Last
Saturday 1 was describing about the
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class of workers who are called in-
ferior village servanis. Many of the
hon. Members including the Deputy-
Speaker were surprised to hear the
pitiable condition of the inferior
village servants in the villages. For
the information of the House and for
their information, I just want to ex-
plain what the position of the inferior
village servants in the wvillages is.

These village servants are called by
differcnt names in different States. In
Bormbay, these inferior servants are
called Mahars, Jaglyas and Ramoshis.
In Gujarat, they are known as Rawni-
yas. In Uttar Pradesh and Punjab
they are called Chawkidars and so
on. Now, they have got several
duties to perform. Several questions
were put to me by some of my hon.
friends last time, including the
Deputy-Speaker, and it was said that
the inferior village servants might be
part-time  servants. The Deputy-
Speaker said that they must be getting
some other kind of remuneration in
order to discharge the government
duties. Of course, that point was ex-
plained to a certain extent but in order
to enlighten the House, I want to
clarity the position further.

Now you will find that the duties
which the inferior village servants,
particularly, in Bombay have to dis-
charge are numerous. If comes to 19
items. 1 have, of course, no time to
describe the whole thing. There is
very short time at my disposal, und
s0 [ will be very brief. The first
duty they have to discharge is the col-
lection of land revenue amount and
take it to the Taluk Office. What-
ever land revenue is collected in the
villages, has to be taken to the Taluk
Office by the village servants wiihout
any help or assistance. Secondly,
whenever any departmental officer
visits the village, the village servant
has to be present in the village and
discharge his duties for him, by giving
him every support and help, whatever
the officer wants. Not only that. If
there s any epidemic such as cholera,
small-pox, plague, ete., every day, the
inferior village servant is to go to the
Taluk Office and report about it. He
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must report that so many attacks
were known and so many deaths took
place. Even if there is no attack, he
will have to say “No attack, no death”,
That report will have to be made to
the Taluk Office and he will have to go
to the Taluk Office for that purpose.
The distance between the village and
the Taluk Office in several places iz
more than 20 miles. Ewvery day, the
man has to go on foot only. But he is
not paid any kind of allowance for
this. Even if there is motor traffic, he
is not given any kind of allowance.
He has to go on foot only. These vil-
lage servants have to collect the infor-
mation about births and deaths in the
villages and report the information to
the Officer when he visits the village.

During the period of the temple
entry satyagraha, in Bombay State,
particularly in Nasik, those people who
participated in this movement in seve-
ral villages-—the Mahars, Jaglyas, etc,
—woere boycotted by the villagers and
when they were boycotted by the vil-
lagers, they were not allowed to enter
the village. In spite of that when the
officers visited the village, they were
asked to report to the officer as to
how many births and deaths took
place in the village. Just imagine the
condition of the village servant. How
can he get this information when he is
boycotted? Of course, any informa-
tion about death may be known be-
cause the dead bodies are removed
from the village and taken outside.
But about births, when he is not allow-
ed to enter the village, how can he fur-
nish this information? If the officer
finds that he is not in a position to
supply the information, the village ser-
vant is fined. There is the State of
affairs even now.

Some friends, associations and Hari-
jan Sevak Sanghas go to the villages
in order to remove untouchability.
These Social Workers take the
Scheduled Caste Inferior Village Ser-
vants to the temples or to the public
wells. The next day, the village ser-
vants concerned are boycotted and they
are not allowed to enter the villages.
When they are not allowed to enter
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the villages, how can they discharge
the duty of cellecting information
about births and deaths? So, such is
the peculiar condition. If they do not
suppiy this informaticn, they are fined
Such is the nature of these 19 items of
work which they are asked to dis-
charge.

Some of my friends were telling me
on Saturday last that they must be
part-time workers. In this connection
I want to bring to the notice of this
House the fact that they are not part-
time workers alone but some-thing
more. I do not know how to definc
it. But, gencrally, a time-limit is
specified for such full time work, is for
six or seven hours as the case may be.
But in the villages, the village servant
is put on duty in the chawn for 24
hours. If the man goes on leave, and
in the mean time if an officer comes
to the village, the father of the villagc
servant will be called If the father
is not available, the brother will be
called. If the brother or nobody elsc
is available, his wife will be called
and bu asked to discharge the duty.
This shameful thing is going on in the
States al present.

In this connection, 1 have to point
out that no leave 15 granted to thesc
village servants. Only wages are given
for discharging the duties The hon.
Deputy-Speaker said the other day
that there must be some other kind of
remuneration earned by these people
I do admit that therc are certain vil-
lages where there are government
lands which arc allotied to them. But
there arec also so many districts such
as Kolaba, Ratnagiri, Thana and so on
where no government land is given to
these people. Further, you will find
that the remuneration given was just
Rs. 4 per mensem. Of course, I said
last Saturday that (‘Yovernment was
kind enough to incr ise that pay by
cent. per cent, that is, from Rs 4 to
Rs. 8 per mensem. But I ask, s this
the adeguate wage 1n these days? You
want to have the socialist pattern
of society. Are you going to bring it
by this way by giving most inadequate
wages to these people who are all
down-trodden and whom you call
Harijhns? 1 do not call them Harijans
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or the sons of God? Just imagine
how these people live. Of course, 1
do admit that some of the Members
might have visited these villages, espe-
cially those who are born in the vil-
lages. But others may not be aware of
the circumstances. When the people
from the cities go to villages—I think
they are not in the know of things.
The untouchability is observed in three
ways. (1) Untouchable (2) Unap-
proachable (3) Unseenable. These In-
ferior village servants come from the
Scheduled castes and Scheduled
Tribes. To the local peopie they are
untouchables. But Hon'ble members
of this housc who live in cities and
when they visit villages, these Inferior
Villages servants are kept far away.
They are unapproachable to them. In
case of Hon’ble Minister when they
visit villages during their tour these
Inferior Village servants are unseen-
able to them So. this 1s the state of
affairs. Even during night-time, if an
officer comes to the village, you know
how many departments the village
servants have to serve. If a peon is
appomnted here, for parbamentary
affairs, he will discharge the duty
pertaining to the parliamentary affairs
alone. andgnothing else. But this man
will have to discharge duties for the
revenue officer, the forest officer, the
police officer and whatever officers
there are for the various departments.
If there 1s small-pox in the village,
he will have to go from door to door.
All these duties he has to perform in
every village. But still you will find
thalt the hon. Labour Minister was
kind ¢nough not to include these
people, so that they may get the
bencfit of this Act. 1 would, therefore,
carnestly appeal to the hon  Minis-
ter.

An Hon. Member: e does not
know the problem.

Shri B. K. Gaikwad: | do not know
whether they know the problem. Many
of them say that they know the pr b=
lern, but when U - are not in rot h
with these people, what can they know
about their problems? They want to
establish a socialist pattern of society,
but where? In big cities of people like
Tata, Birla, etc. they might be doing



12763 Minimum Wages

[Shri B. K. Gaikwad]

it. My submission is that while amend-
ing the Act, Government have failed
to include the working classes.

I have given an amendment
follows:

“In the Schedule to the principal
Act, after item 12 under Part I, the
following items shall be added;
namely, employment in shops and
astablishments covered by the
Shops and Establishments Acts in
force in the wvarious States and
inferior village servants serving
under States Governments such as
Mahars, Jaglyas, etc.”

I have not got the time at my disposal
to mention the names by which these
inferior servants are called in different
States. But you will see that they are
not in a small number; 1 think the
number will not be less than 1 crore.
In every village there are 3 or 4 such
servants. So, at least those people
should get the benefit of this Act.

So, I request the hon. Deputy Minis-
ter to accept my amendment. If he
does not, I request hon. Mempers 2ppO-~
site to support this amendment of mine
and press the Government to include
it. As far as speeches are concerned,
I know they will speak in favour of
me, but while voting, they will vote 1n
favour of the Government in order to
have discipline. 1 do not come in the
way of your observing this discipline.
But when there is real service to be
done to the country, I hope they
should come to our rescue and help
us.

You will find that it has been stated
in the second Five Year Plan, on page
320 as follows:

*During the first five year plan,
minimum wages have been f{ixed
over their entire territories in the
States of Punjab, Rajasthan,
Ajmer, Coorg, Delhi, Himachal
Pradesh, Kutch and Tripura. In
Assam; Bihar, Bombay, Uttar
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As far as Bombay §itate is concerned,
I know it definitely that this Act has
not been enforced so far as agricultu-
ral labour is concerned. If it has
been enforced anywhere in Bombay
State, I will ask the hon. Deputy Minis-
ter to enlighten what villages and in
what parts it has been enforced in
Bombay State. About other States, I
know nothing. But I know definitely
about Bombay. In the second Five
Year Plan they have said that in Bom-
bay also minimum wages have been
fixed.

Mr. Speaker: 5 hours have been
allotted. The hon. Member took 11
minutes on Saturday and today he has
taken 15 minutes. There ure other
groups who have had no representation
at all.

Shri B. K. Galkwad: I will finish
in one minute. Through you, Sir, I
will bring to the notice of the hon.
Deputy Minister the advice given by
our Prime Mimnister. Of course, it is
prmted on the back-side of this book,
Small Industries Corporation: “I am
not interested in excuses for delay. I
am interested only in a thing done”.
Government have delayed this matter
for a long period. So, I request the
House as well as the Deputy Minister
not to delay or postpone it up to 31-12-
59, but to see that this is done as
early as possible, namely, 31st Decem-
ber, 1957. I hope the hon. Deputy
Minister will agree to this.

Dr. Melkote (Raichur): Mr. Speaker
for the past nearly two hours, various
speakers have eloguently placed be-
fore the House the very important
question. .. ...

Mr. Speaker: The hon. Member will
resume his seat for a minute. I would
like to ascertain from the House what
time should be allotted for the general
discussion, what time for the clause-
by-clause consideration stage and what
time for the third reading, if there are
any speeches then. Out of the 5 hours
allotted, we have taken already 2
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hours and 3 hours remain. It means
that by 3.30 we must finish all the
stages of this Bill. How much time
would the Minister like to have?

The Deputy Minister of Labour
(Shri Abld All): 25 to 30 minutes.

Mr. Speaker: All right. What time
should be allotted for clause-by-clause
consideration?

Shri Tangamani (Madurai): There
are certain amendments.

Mr. Speaker: There are amendments
to clauses 3, 4, 14 and 18. I think it
will take one hour. The hon. Mem-
ber has already spoken. There are
other parties like the PSP, the Socialist
Party and so on and they should be
given opportunities.

Dr. K. B. Menon (Badagara): I
shall not press my amendment to
clause 18.

Mr. Speaker: All right; I am not

taking up amendments now. So, it is
the general desire of the House that
there should be one hour for clause-
by-clause consideration. In the thirdy
reading, there will not be any speeches.

Shri Tangamanl: There will be one

speaker.

Mr, Speaker: So, 1 will call the
hon. Minister at about 2 OQ'clock.
There are 1 hour and 20 minutes left.
Hon. Members will try to be brief.

Dr. Melkote: 1 was saying that the
Members were eloquent in placing be-
fore the House the problem facing the
country. It should be understood as to
why people have been speaking so elo-
quently. It was said by one Member
that the agricultural landless labour
form about 22 per cent. of the popula-
tion. Some said, the number was 3.6
crores. If it is 22 per cent, it would
come to 7 crores of our population.

Apart from that, there it the indus-
trial sector, because in the Schedule,
there are two parts: organised indus-
tries and non-organised industries,
where there are more than 1,000
people pertaining to a calling. 1f that
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number and the number in the indus-
trial sector are added, it would come
up to more than 9 or 10 crores, which
means roughly about 33 per cent. of
the population of India. So, the pro-
blem that we are discussing here is a
problem that affects nearly 10 crores of
the people of India. In a matter of this
type, I am sorry to note that the toral
time allotted has been only 5 hours.
The House is very thin, with a poor
Press and a poorer public to attend to
the woes and misenies of the section of
the people who are denied the benefit
of this Act. That is the problem with
which we are being faced today.

The principle enunciated in this
Minimum Wages Bill is the question of
giving a minimum living wage. A
minimum living wage cannot differen-
tiate between a man and a woman. It
is a minimum wage after all, i1t is not
a fair wage. In this, as one of the
Members pointed out, there have been
disparities made in several States, and
I do not know on what reason. Cuan
a woman live—suppose she is the dnly
bread-earner for the whole family—
no less than what is necessary for a
man worker?

These disparities are so encrmous
between State and State and between
industry and industry that it imme-
diately calls for the attention of the
Government and the public to review
the whole situation. And during the
past six or seven years the Central Ad-
visory Board has met only twice <0
consider this problem. The problem is
so colossal that I feel that the Commit-
tee should have a continuous sitting
and not an ad hoc sitting. Unless that
is done this problem cannot be tackled
to the extent we desire.

It is about ten years now since we
have won our independence. When
this Act was enacted in 1948 the voor
man held it as a charter of his rights
for a minimum living wage. Even
today the whole of the agricultural sec-
tor is left out, almost untouched.
Where do we stand? Is this right?
This is the problem which we have got
to consider most dispassionately.
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But it should be said to the credit of
the Labour Department in the Gov-
ernment that 1t has enacted this law,
it has taken all measures that it could.
and 1t has brought to our notice tihe
enormity of the problem that faces us.
Several lakhs of people, 1 should say
millions, have been affected and thur
living wage has gone up.

But then, as I said, there ai: two
aspects of the question, the maustiial
and the agricultural What the Gov-
ernment cannot do it will never be
able to do The whole problem 1s one
of finance. Fiance wusually stnis
money to the Labour Department The
Labour Department takes only a sum
of about twenty-five or twenly=six
erores of rupces during the iive-year
peridd to umplement all its schemes
If wce also have the agricultural sec-
tor as well as nspectorate for shops
and other establishments, we would
be having somewhere about seveniy
thousand or a lakh of people Ewvin
then, a sum of three or four lakhs of
rupees for an estublishment annually
spent 15 well worth 1t, because it
affeets ten crores of the popujation f
India

If that has to be done, and 1f mini-
mum wage 1s 1o be enforced, naturally
the Plan targets will get wupsct, ac
more money will have to be found for
the Inspectorate as well as (or  the
labour class who work in the puvate
and public sector Therefore 7 do not
want the Planning Commussion to go
ahead just now with this 1ncrease 1n
the outlay But since the problem is so
enormous, since there is no census and
data colleeted with regard to this, and
possibly since no assessment  of  the
exira cost that would be involvid has
been made by the Planning Commas-
sion, 1 personally feel that this 1s the
time, when there are still four years
to go ahead to the next census, to con-
sider as tn what type of census  we
need and we have te give instructions
to the Census Commissioner as ta thoe
items on which he is going to collect
data. This is also the time, when pos-
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sibly next year or the year after that
the Third Five Year Plan will be in
the offing, to consider the changes that
may be necessary in the financial
structure 1f the minimum wage that
fixed is to be enforced, so that the
Planning Commission may take note
of this and make adequate arrange-
ments for the implementation of this
Act.

1 was saymng that the minimum wage
has disparnities 1n various sectors. The
Department has supplied wus with
various nhotes. I would like to make
only one point., Certain States have
fixed a mimimum of ten annas, and the
maximum goes to iwo rupees four
annas. Even the cottage industries
wector which operates in the willage
side feolv—a couple of annas put 1nto
the pocket of an agriculturist who is
purtially cmployed may be a different
thing-——but an unemployved  person
should get a munimum of twelve annas
And here the Minimum Wages Com-
mittee goe- and fixes ten annas The
codt e amdusa es sector s propared to
pay twrlve annas, but the minimum
wirgy in the rural sector 1, fiixed  at
ten annas

Apart from this, there has been no
discerimmn ition made, 1n certamn States
hke U7, between the minumum that
ought to be paid to the rural seclor as
arimst the urban sector  How can a
person live on twelve annas i a town
like Liucknow or other such places?

These problemns are so coiossal,
since 1t affects, as I said, seven lakhs
of people of wvarwous callings and
various groups who have to be ques-
tioned and answers obtamned from
them. that it 15 necessary, if the free-
dom 1s worth anything, to enthusc this
sector and sce that they live in India
n a respectable manner And that
respectable manner s not even by a
fair wage but by a hving wage I
have also had the opportunity of work-
mg this scheme in a State and I know
the colossal nature of the problem and
the poor position of the finances. But
I feel that ways have got to bec devia-
ed.
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‘With regard to the agricultural sec-
tor I understand that even in a place
like China which has had its indepen-
dence for more than six years or in
Russia which has had 1its present gov-
ernment for over forty years, the
agricultural sector 1s not treated just
on par what the industral sector
Where 15 the equity then? If this
problem cannot be tackltd on a totali-
tarian method even in a place hike
Russia or China, in a democra.ic coun-
Ary like India the prob'em that faces
“us has got to be very well understood
I therefore feel that methods have
got to be adopted 1n a poor countrv
like India which cduld be enforced
and which would cvnsure tha' the poor
man gets his rights,

We have heard sufficient criticisme
here, but nobody has placed before us
constructive suggestions as to how 1o
end this Whenever the financias pro-
position ¢omes n, 1t brings .1 mote
taxes, and that 15 opposed by tlic Mem-
bers of the Opposiion  Somehow or
the other the Government has to find
the monev They take cudgels agains®
the Government for not constituting a
Pay and Scrvice Commssion  After
all 1s said and done, they scem to feel
what 1f 11 25 put in then hands, they
could manipulate, whether 1t 1s with
1egard to government employcues or
the industrial sector, and they would
be able to go ahead But this prob-
lem 15 not so easy. This probiem has
got to be faced by the countiy und bv
every section of the population

Therefore, my suggestion 1s th's In
the U.S A, in the agricultural scctor
it 13 not necessary erther to register or
hecense The inspectorate would fo
and examine only those places or shopsz
and establishments which are tegister-
ed and licensed It is not nceces.ary
to register any person in the agricul-
tural sector by licensing. He carnes
a book with him and the empiover has
got to note 1in the book as to what he
has paid. If the employer foels that
he has not been paid a living wage. he
immediately reports the matter and the
case is taken up This way, we would
avoid having a number of i1aspectors
employed This would save toncy
At the same time, those that have a
grouse against the employer may re-
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sort to measures which would give
them succour. But possibly we cannot
adopt it for the sumple rcason that for
a paltry sum of eight annas a worker
cannot go to the mspector of the town
and make his representation But
there¢ seems to be no other remedy
This 15 what 1 want te bring to the
notice of the Government. Now Gov-
ernment has come forward with cer-
tain amendments Th®re are certain
lacunae and they are trying to over-
come them

I welcome this small mcasuic for the
benefit 1t would confer on employees.
But this problem has to be looked in-
to 1 a wider perspective. Mere cri-
ticisn of the Government would not
do  All sections of the population
should come togcther and help  the
Government 1n implementing this
scheme. They could do it DBut we
must appreciate the enormity of the
problem Even ten years after [nae-
pendence this problem has not been
tackled to the extent 1t should have
been done, not because Government 1s
not willing to do it—the Central Gov-
ernment is very anxwwous to do 11 —but
because of other difficulties  The State
Governments find wvarious difficuluices
Ofl""l Lime the ve-td interests come
i the wav Sam Caws 3t 45 the
Finance Department that savs  that
even the small sum they colleet m
the shape of lhicence and registration
fer ought to go to the pockets of the
Exchequer and not spent on gmp!ny:ng
more inspectors

Fhis problem could be overcome if
a committee ke the Pay Commassion
which was appointed recently, is
appomnted for the whole of India to
investigate and report on these matters.
It 1¢ a stupendous problem that I am
referring to 1 do not want to waste
the tume of the House by bringing
amendment after amendment. That
will not solve the problem The prob-
e has to be so'ved once and for all
and that can be done oniy by going in-
to the root of the problem That can
only br done when a Pay Commission
1~ appointed

1 want to draw the atiention of the
Deputy Labour Minister to another
praoblem and that is with regard to
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village officials. It is a problem which
we have to look into. Government
paying Rs. 3 or Rs. 4/- per month to
their employees and making them
work for the whole of the day is not
at all just. In these matters finance
should not come in the way. We must
give succour to them quickly.

There are vgrious other matters
where there are pin-pricks. Take, for
instance, the case of the Delhi tonga-
wallas. Now, because of the moderni-
sation of the modes of conveyance, they
are getting lower and lower earnings
every day. When they go to get their
licences registered, they are asked to
come over and over again for eight
monhts. Then, they have to get it re-
gistered over and over again every
year, whereas a motor driver need re-
gistered only once in three years. Why
there is this harassment of a poor
worker, I cannot understand.

I want Government to look into
these problems and give them succour.
I am sure that the Labour Depart-
ment will, understanding the situation
as it does, place before this House a
very well-conceived plan in the near
future for the betterment of the poor
man, to whom we have given this
charter or rights for a living wage.

Mr. Speaker: [ am now calling
Dr. K. B. Menon. Thercafter 1 will
call Mr. L. N. Mishra and Shri Anthony
Pillai. "

Shri Thimmaiah (Kolar-Reserved-
Sch. Castes): Could we also get some
chance?

Mr. Speaker: 1 will try.

Dr. K. B. Menon: 1 feel that there
is considerable truth in the charge that
the Government have no wage policy.
i am doubtful whether the Government
have any definite conception even
about the minimum wage, whether
it is to be calculated on the
efliciency standard or whetner it is to
be calculated in some other way. This
discussion has often taken place in
some of the State Assemblies and I
have bad the privilege of both listen-
ing and participating in those discus-
sions. And I should say that at none
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of these discussions they have been
able to arrive at any definite conclu-
sions for the simple reason, I believe
is that Governments are afraid to
touch the problem or to deal with
the problem of the minimum wages,
particularly in agriculture, because
they will be handling a problem about
which they are themselves not quite
sure. I do not wish to devote the
little time that I have in the discus~
sion of these general problems but I
would like to concentrate my atten-
tion upon the Bill that is before the
House for amendment.

We have had an opportunity of see-
ing the working of this Act for the
last nearly one decade and, I believe,
we are in possession of sufficient in-
formation to assess the advantages and
disadvantages that this Act has given
to the employer and the employee,
This decade has been significant, not
only in the length of time that has
lapsed, but also in the richness of
experience that this decade has, being
the period immediately following the
winning of freedom. This Act has
come for amendment three times and
this is the fourth time that it has come
up again for changes. 1 wish to submig
that even with this amendment the Bill
is by no means a perfect one. There
are certain loopholes and pitfalls in the
Act to which I would like to invite the
attention of the House and that of the
hon. Minister.

Sections 5, 6, 7, 8 and 9 of the Act
deal with the composition and consti=
tution of committees, sub-committees
and advisory-commitiees. These com-
mittees are appointed or nominated
committees. My feeling is that the
time for nomination is over and so
these committees should not be nomi-
nated or appointed, but should be
elected. I can understand that in cer-
tain cases Government may reserve the
privilege of nominating par: of the
members, but complete nomination, I
believe, is not necessary today. Dur-
ing the discussion of the Legislative
Councils Bill we have heard insistent
and persistent protests against the
alleged nomination of members on the
district boards in some of the States.
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We have had considerable amount
of experience—I won't say considera-
ble amount—soms experience in the
working of democracy in the last ten
years, and considerable changes have
also come over the country. Labour
is more conscious, is more organised
And is more capable of collective bar-
gaining. Under such conditions, I be-
lieve that labour is in a position to
take care of itself and that the places
on these committees should be filled
by elected representatives of regis-
tered trade unions.

Minimum Wages

13 hrs.

Another submission that I wish to
make is this. The power of these
committees should not be restricted
to mere rendering of advice. If it is
limmited to rendering of advice, I am
afraid it is "likely to remain only on
the minutes book. Section 19 pro-
vides for the appointment of Inspec-
tors who are government employees.
But, being of the subordinate service,
I am afraid, these Inspectors may,
sometimes, be influenced by the em-
ployers and may not always be in a
position to render service to the em-
p'oyees. I, therefore, feel that these
advisory committees or advisory
boards may be given some supervi-
sory pawers so that the employees
may go to these members in case of
need. 1 also feel that, if.these com-
mittees or boards are given more than
advisory powers, and if they are vest-
ed with supervisory authority they
will exercise & certain amount of
healthy influence over the subordinate
Inspectors who are appointed by the
Government and give greater service
to the employees themeselves.

Now, I would like to say a few
words about section 20 which deals
with adjudication of disputes. When
there are disputes between the em-
\ployees and employers, there is a
limitation provided in sub-section (1)
of section 20 limiting the time to six
months. I feel that this is too short
a time. Ordinarily, under the Limi-
tation Act, three years are given for
filing claims with regard to moneys
that are due. In case of employees,
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1 do not know why it should be res-
tricted to six months whereas in
other cases a claim may be made
within three years. Ordinarily, an
employee is an ignorant and illiterate
man, who may yet have information
that he can file claims within three
years. I understand the dictum that
ignorance of law is no excuse. But,
that legal dictum will not hold where
the ignorance is universal. It would
even be cruel to exercise or impose
that dictum in the case of employees
who are generally ignorant. My sub-
mission in that connection is that time
should be executed, if not to three
years, at least from six months to
one year.

1 have also a submission to make
in connection with sub-section (3) of
section 20 when it says that an em-
ployee may flle a claim for the differ-
ence of wage paid, less than what is
prescribed by the Minimum Wages
Act. Because of the rather Iloose
wording or lack of clear wording, it
has been interpreted by the lawyers
of the employers in such a way that
that the court, because it has to take
a purely legalistic viewpoint, often
has refused to pay anything or grant
anything to the employee where the
employer has claimed that he has
paid no wages at all. The sub-sec=-
tion says, what is paid less than the
minimum wage. It implies that some
part of the wage has been paid.
When no wage at all has been paid,
it is argued before the court, that
the employee has no right for any
claim at all. I am not merely quoting
theory. Mang courts have refused to
grant the appeal of the employees
when the employer came and stated
that no wages at‘all were paid. This
is the experience of some of the law-
vers who have attended fhese courts
and pleaded for lahour.

Very often, both the court as well
as the Labour officers are lenient to
the employers. Even though there {s
a provision in section 22 for impri-
sonment, I do not know yet of any
single ease where an emplover has
been sentenced to imprisonment.
Oftentimes, he escapes with a light
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punishment of a fine of a few rupees.
How this can be overcome, I do not
know unless tne Government takes
up thc guestion of issuing insiruc-
tions or 1n some way tightens the
Act.

1 would hkce to conclude with just
a few words about mummum wdagces
i agriculture. It 1s rather pathetic
that Government have not found 1t
possible to enforce muinimum wages
in agriculture. Government  have
gone only te the extent of  experi-
menting and cenducting research with
regard to the cnactmoent of Minimum
Wages Act for agniculture, In the
first place, 1 do nut understand why
there should be research, why there
should be expoerniment as o whether
there should be minimum wages n
agricuiture. 1 behieve that the very
object of minimum wadages 15 to pro-
tect labour fiom exploitation by the
emplover and also to safeguard the
interests of 'abowr to the extent that
they get sufficient remuneration for
the labour thuat they put in. If thesc
principles underiyving minimum wages
are accepted, 1 do nnt understand the
hesitgtion on the part of the Govern-
ment to enforee pavment of munmum
wages for agriculture Agriculturaul
labour bhewng the Jarge-t seCtion,—
morc than 50 per cent of the prople
are cngaged in agricultire- -] wish
that the Governmcent would see to it
that minimum wages are enforeed
with repard to agriculture. It is also
more necessary because there are
greater fluctuations in ¢ prices  of
raw materials The =~ agricultural
labour 1s less sophisticated, less ag-
gressive, less organised, and less capa-
ble of collective bargaining. It s
they who need the protection of the
Government. 1 wish that the Gov-
ernmmont would sxtond that protection
without anv further delay

BUSINESS OF THE HOUSE
The Ministrr of  Parliamentary
Affairs (Shri Satya Naravan Sinha):
In view of the ooinions oxpressed by
a large numboer nf Members from all
sections of the House that more time
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should be allotted to the Life Insur-
ance Corporation (Second Amend-
ment) Bill which is not possible in
this session, Government has decided
that this Bill should be taken up next
session So, as soon as the Minim
Wages (Amendment) Bill is finished,
the Delhi Mumcipal Corporation Bill
for reference to a Joint  Committee
will be taken up.

MINIMUM WAGES (AMENDMENT)
BILL—contd.

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
I seck wyour indulgence and the in-
dulgence of the House to intervene
at this stage of the con-ideration of
the Bill,

The House waill recall that some
hon. Mcmbers, especially Dr, Menon,
Shri Shibbanlal Saksena and Shri
Jadhav, while speakig on this  Ball
day before yesterday, made  certawn
Evneral remarks  aboul the labour
policy of the Government., and they
tried to give a very dscloried picture
of the poliey of the Government, as
regards minmmum, fau and hiving
WHRECSH.

Strict'y speaking. the question of
liwving and fair wages should not have
come within the purview of the dis-
cussion of this Bill. T say that these
two points were outside the scope of
this amendwing Bill not onlv boecause
we arc mainly concerned with  the
minimum wages, but also because of
the fact that only a few days back,
the Minister of Labour, Shri Nanda,
had made a very lucid clarification of
the general labour policy of the Gov-
ernment.  While explaining the genc-
ral labour policy of the Government
he had also emphasized and clarified
the wage pnlicy of the Government.
Explaining his policv, he had referred
to the wape policy and said:

“Our intention is that the maxi-
mum should be done in the
matter of wages. in the matter of
social  security to  satisfy the
elaims of the workers. But there
is some limitation to that, That
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limitation does not arise on ac-
count of want of goaodwill .on our
part, that is inherent in the eco-
nomic situation in the country.”

He proceeded further and said:

“Considering the situation here,
considering what we are in this
country, considering the stress of
the Plan which is intended to help
us later on and also now, I think
what we are doing 1s nothing of
which e need be ashamed.”

However, some hon. Members have
chosen to raise these points again
and it would be my endeavour here
to meet them in my own humble way.

Let me begin with the minimum
wages question. It has been accepted
that the minimum wages shouid be
need based. If that is so, we will
have to think of the needs of the
different sections of the country, to
look to the vast expanse of the coun-
try and we will have also to accept
the necvds of each State or region are
not the same, but that they differ
from place to place, from region to
region. ‘The purchasing power of the
people also is not the same mIn every
State It differs and the needs differ.
Therefore, there cannot be anything
like a uniform minimum  wage
throughout the country,

It 1s becau.c of this that the Mini-
mum Wages Act provides that re-
gonal committeces and local tvom-
mittees should be set up to take into
consideration the various local condi-
tions before fixing minimum  wages.
And these committees, before decid-
ing what should be the mimmmum
wage in particular industries, have to
look into these matters and find out
the nceds of the local people, the
normal purchasing power of the peo-
ple in the local area and then fix the
wages. Therefore, there cannot be
uniform standards throughout the
country so far as minimum wages are
cancerned.

There is slso a fact that while
considering the minimum wages,
these committees took into considera-
tion the question as to what should
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be the basic requirements of the per-
sons, and therefore, it is not correct
to say that we have no basis for fix-
ing the mimimum wages. Our basis
is this, namely the requurements of
the people, their purcha.ng power
etc., as 1 have enumerated earlier.

Further, the House is aware that
the last labour conference which was
heid 1n Delhi has come out with a
tripartite agreement in which it has
been clearly stated that the minimum
wages should be calculated on certain
mmimum food requirements, clothing
requirements, reguirements in terms
of housing, fuel, lighting and other
miscellaneous items.  For example,
any future committee, while fixing
the minimum wages will take into
consideration these minimum reguire-
ments of the working people. Fur-
thermore, there has been a  special
recommendation also made by this
conference which we did not have so
far., and that is that if the minimum
wage 15 fixed below the norms in any
industry or any State, they will have
to cxpliin what prompted them to ge
below the prescribed norms. They
will have to convince the State Gow-
ernment, the parties concerned etc,
as to what special factors made them
depart from the prescribed norms.
Therefore, 1 would appeal to the
Members to give a fair trial to this
deession. Before they demand any-
thing drastic or radical, they should
wait and =ee the working of this re-
commendation of the tripartite agree-
ment arrived at at the last labour
conference. Such an onus had not
been thrown on the wape-fixing
authorities till now. and w= do hope
that this will fetch better results and
that the complaints that we  have
heard thus far will no more be
heard in fuyture.

Now. let us come to the guestion
of fair wages and living wages. The
question of fair wages and living
wages it not as simple as stated by
sorte Members. It might be easier to
fix minimum wages in an industry,
but it is not so easy to fix fair or liv-
ing wages. At times it becomes a
verv abstract thing. What might be
a living wage in one part of the
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country may mnot be so in another
part of the country. You can pres-
cribe certain norms for minimum
wages, but 1t is very difficult to pres-
cribe them for living wages.

So far as the question of fair wages
is concerned, Government have been
very serious about this. We know
the recommendations of the Fair
Wages Committee, and we do hope
and believe that the study made at
the labour conference gives ample
facts to know the working of the
mind of Government so far as this
question of fair wages is concerned.
The thousands of awards of the cen-
tral industrial tribunals, as also those
of the labour appellate tribunals, have
been studied, and the conclusion of
this study has been broadly accepted
by the Indian labour conference. I
may quote here one or two para-
graphs from the conclusions:

“Regarding wages the tribanals
have gengrally followed the prin-
ciples laid down 1in the Fair
Wages—Committee’s Report.”

Attempts have been made by the tri-
bunals to fix the fair wage between
the two limits recommended by the
Fair Wages Committee. Tribunals
have also taken into account the
criteria which govern the fixing of
wage differentials.

Some Members demanded a com-
prehensive legislation as regards fair
wages. I must ask your indulgence
to tell them that it is not very easy
to have some kind of comprehensive
legislation. What 1s the need for it
at the present moment when we feel
that there are still some ways of
getting the principles of fair wages
mecepted by the wage-fixing authori-
ties? So long as these ways are open
to us, I do not see why there should
be any statutory obligation of «the
type demanded. If they have some
complaints against the working of the
Minimum Wages Act, they might have
similar complaints against the work-
ing of the Fair Wages Act also.
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Bhri Tangamani: May I know whe-
ther they wall give directions to
the Btate Governments to fix the
minimum wages on the basis of the
recommendsations of the Indian
Labour Conference held in Delhi,
namely there should be three con-
sumption units for every wage-earner
and that on that basiz the wages
should be fixed?

Shri L. N. Mishra: The decisions of
the Indian Labour Conference have
been published, and the hon. Member
was one of the participants, and 1
believe he must be knowing all the
norms that have been prescribed. We
believe the State Governments will
try to implement them subject to
their capacity.

Talking about fair wages. 1 would
draw the attention of the House to
the Wage Beard for the textile indus-
try established by the Centre In the
terms of refercnce constituting this
Board, hon Members will find that
enough of prominence has been given
to the question of fair wages.

This has been very much highlight-
ed in the terms of reference of the
Cotton Textile Wage Board. We hope
and believe that the Board will take
into consideration the recommenda-
tions of the Fair Wages Board to a
considerable extent before making
any concrete suggestions in this res-
pect Therefore, 1t will not be wrong
to say that Government are very
much alive to the question of fair
wages. We believe that the imple-
mentation of the recommendations of
the last Labour Conference will go &
long way to ensure fair wages to the
working people in this country.

I may say a word about our wage
pulicy also. Some Members deplored
what they called the absence of wage
policy or norms of wages. What they
have ,in mind is that Government
should come out with a resolution
that wage should be fixed at a parti-
cular level and & certain percentage
of increment might be given to
wages in certain industries. As 1
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have said earlier, it is not so easy as
that. It is not a mathematical thing
that we can calculate some wages and
prescribe that such and such industry
will have to make such and such
wages availab'e for its working peo-
ple. It is not so. Méreover, 1 do
not know how Government can arro-
gate to themselves the responsibility
of pleading the case of one side or the
other. Fixing a minimum wage or
prescribing a percentage increase in
certarn industries would precisely
mean that. All that Government can
do is to enumerate the various ele-
ments that will go in the determin-
ation of a hving wage or a minimum
wage or a fair wage, and leave the
weightage to be given to these various
factors by the adjudicating authori-
ties If Government intervenc and
ask the adjudicating authority to give
weightage to one side or the other, it
will not be a fair and workable pro-
position ali;o. All that the Govern-
ment can do at the most, and that they
have been doing, is to enumerate the
eonstderations that should be taken
mnto account before fixing any wage
I ~may wventure to say that in no
country have attempts been made so
far to establish a mathematical re-
lationship between the wages which
it considers fair and the wvarious con-
siderations which go 1n arriving at
such a wage. We have our docu-
ments; we have our papers; we have
the decisions of the Labour Appe late
Tribunals and the Indian Labour Con-
ference. We hope and believe that
they enumerate the wage policy of
Government to a great extent.

We may look to the Second Five
Year Plan also. Along with that
there is the First Five Year Plan and
the resolution of the last Labour Con-

fer_'ence From these. it cannot be
said that Government have got no
wage policy. JI this Government

have got no wage policy, 1 am very
much afraid if any government has
got one, It is suggested.that it is not
as exact or as accurate as one hon.
Member wants it to be. We hope
and believe that all possible norms
and principles have been taken into
consideration while fixing mnormal
wages.
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Before I conclude, I would like to
refer to one point referred to by my
hon friend, Shr1 5. M. Banerjee, who
is not here. He sald something about
contract labourers and building
labourers, and referred to the condi-
tions of labourers in Kanpur, It is
a fact that the conditions of building
labourers are not happy. As the hon.
Member himself has said, they are so
much disorganised and so much scat-
tered that it is difficult to organise
them also. It 1s difficult for the
Labour unions to organise them. It
is also wvery difficult to just say how
they can be benefited through the
existing laws.

However, a tripartite committee, for
reviewing the difficulties experienced
by these workers, from time to time
has been sct up. Members will realise
that if there are difficulties and their
condition 1s not happy, it is largely
because of the peculiar nature of
their work and the peculiar way in
which they are working, the contrac-
tors themselves being mnot under
direct control; so they are not on the
same footing as those in other indus-
trics. It has been so far difficult for
us to look to their conditions. But
the Government are very much sym-
pathetic, and they hope that some re-
view will be made by the tripartite
committee from time to time and
some concrete steps will be taken to
improve the conditions of the building
workers. I may also invite Members
to make some suggestions so far a$
the improvement of the conditions of
these labourers is concerned. This is
a new thing. We are taking up this
matter. It should be our joint en-
deavour to improve the conditions of
these building labourers.

Shri Anthony Pillai (Madras
South): Mr. Speaker, Sir, that the
Government has come forward with
this piece of amending legislation is,
in my opinion. a shameless confession
of administrative bankruptey. For
the last 9 years. this particular piece
of legislation has been on the Statute~
book and during these last 9 years,
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no efforts have been seriously made
to administer this law.

“This amending legislation, again, is
only a piece of prestige legislation in
that Government would lke to feel
that it has got a mimumum  wages
legislation which it can talk about at
organisations like the ILO. Apart
from the question of administrative
bankruptcy, I cannot refrain {rom
saying that this Government is inca-
pable of carrying out any other direc-
tive principle of the Constitution.
My most serious charge iz that there
is intellectual bankruptcy about this
legisiation. There 15 no fixed and
firm policy with regard to what they
mean by minimum wages.

1 have listened very carefully to
the last hon. speaker. I have never
heard a more confused jumble of
ideas, with regard to minmimum wage
fixation, than was adumbrated by the
last speaker. He referred tu the
Indian Labour Conference and the re-
solution: adoptcd there. He must
realise that as far as those resolutions
are concerned, they will very largely
havce effect on organised labour; they
will hardly have any effect with re-
gard to unorganised labour, for whom
this Bill caters. 1 hope he wall con-
cede that if we are going to accept the
subsistence standards suggested by
the Indian Labour Conference, the
minimum wage at subsistence levels
would work out at Rs. 4 to 5 per
dav adopting the lowest possible sub-

sistence standards according to  the
general resolution adopted by that
conference.,

But today we have in many sweat-
ed industries minimum wages find at
As. 10 per day. Is it being suggested
by him that overnight because of the
Indian Labour Confcrence  having
adopted some resolution, the As. 10
will be raised to Rs. 4 or Rs. 57 The
gdministration of minimum wages is
a most complicated piece of wark. 1
admit it iz not easy or possible to
-work out a norm of subsistence wages
and then sav that all industries
throughout the eountry, organised or
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unorganised, sweated or exploited,
should mmmediately adopt that parti-
cular standard, of wages, because
there is the complex problem of
wage and employment. For instance,
is 1t possible in any unorganised in-~
dustry where productivity is very
low to suddenly fix the wage at Rs. 8
or Rs. 4 a day and expect that indus-
try to survive?

With regard to the agitation of the
Central Government  servants, we
were told that Government was not
pressured 1nto appointing a8  Second
Pay Commission, but that of its own
free will, it thought that in the pre-
sent circumstances it would be advi-
sable to have a Second Pay Commis-
sion. 1 support the plen made by my
hon. friend on my left that it is abso-
lutely necessary to appoint a Com-~
mission—deo not call it Pay Commis-
sion—regarding the administration of
minimum wages, because, as 1 said
before, it is a complex question—the
question of employmeont versus wages.
There 15 no fixed poliey with regard
to fixation of minimum wages.

I know that the Central Advisory
Board has made some general recom-

mondations that for class A it should
bhe Rs, 2, for class B it should be
Ra. 1-10, for class C it should be

Rs 1-6 and for class D it should be
Re. 1.

13.29 hrs.

[Mr. DEPUTY-SPEAKER in the Chair.]

Which regional committee has ever
been able to adopt thuse standards?
Has the Centra] Advisory Commitiee
given clear directives as to what it
means by class A, class B etc.? Does
it refer to class A industries and
class B industries, or class A areas
and class B areas? No. It is a gene-
ral and vague recofmendation. It
you go through the proceedings of
the meetings of these committees that
have been appointed. for fixing mini-
mum wages, you will find that there
is no policy followed, there is no dis-
cussion and n» decision with regard
to whether they are going to subordi-
nate the question of subsistence wages
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to considerations of employment or
whether they are for implementing
it, at the cost of employment.

This is a piece of legislation which
can affect the lives of erores of people.
With regard to something which can
affect the lives of crores of people in
respect of their employment and in
respect of their consumption stand-
ards, there is a complete lackadaisical
policy, a complete lackadaisical atti-
tude. We want a Minimum Wages
Act. Let it be there on the statute-
book. Let it be there. If we want
we can bring in an amendment ask-
ing for extension of time.

I can speak with a certain amount
of confidence that with regard to un-
organised industries we cannot ex-
pect to fix a wage Rs. 4 or Rs. 5 per
day. We are not unconscicus of the
fact that any realistic wage can re-
duce the potentialitics of employment.
But, is there a possibility of raising
the wages even by stages to a subsis-
tence level? Is there a consciousness
that the laws of supply and demand
are pushing the wages far below the
animal standard of living and that ad-
ministrative measures must to taken
to break the inexorable law of supply
and demand? To be able to break the
inexorable law of supply and demand,
we must adumbrate a clear, reali-
astic and long term pohlicy.

As far as Madras is concerned, I
know a little more about it, thah
about other States. We have there a
peculiar kind of fixation of wages.
They fixed the basic wages under the
Minimum Wages Act at some nominal
level and notify that dearness allow-
ance can be fixed according to the law
of supply and demand. What does
the concept with regard to the fixation
of minimum wages by this particular
policy reveal? It reveals a complete
Yankrupticy of thought with regard to
the basic fundamentals minimum wage
fixation. We fix the minimum wages
because we know that the law of sup-
ply and demand will push the wage
down and therefore it is necessary Yo
enforce this wage by legislative means.
But, here, the Madras Government
says that the dearness allowance can
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be fixed by the supply and demand
process. In other words, they Nave
no knowledge, no idea, no vision, no
imagination with regard to the fixa-
tion of minimum wages. That is true
not only of Madras but also of other
States. We have wide variations
ranging from 0/10/- to Ra. 2/8/- per
day. But the why, how and the whe-
refor, of all this there is no know-
ledge.

Some States have fixed minimum
wages on the basis of a uniform mini-
mum wage throughout the State. There
is no sense in fixing a uniform rate
for a large area as mobility of labour
in minor industries is low. You
must take the wage as it is today. We
can push it by another § per cent or
10 per cent. We have the example
of Kerala where a committee decided
consciously to increase the -wage by
20 per cent and there was widespread
unemployment. A committee was ap-
pointed subsequently to discover whe-
ther the employers were machiavel-
lian in not granting that wage.

There are industries and industries;
industries which cannot pay subsis-
tence wages and industry which are
exploiting labour Bir1 manufaciure
is an exploiting industry. It is capa-
ble of paying a better wage. In the
Bombay State the minimum wage
fixed 1s Rs. 2/B/-. But there are
States 1 India 1n  which it is
not even 0/10/- or 0/12/- In
Madras 1t has now been raised to
Re. 1/4/-. But, in some places, it is
not possible to implement it. Ewen if
you attempt to fix the minimum wage,
there is the subsidiary question of de-
casualisation of labour. And, my
friend who spoke before me has refer-
red to the problem of the building
industry workers. It has been the plea
of building workers that a scheme of
decasualisation be adopted so that the
minimum wages fixed under the Mini-
mum Wages Act can be implemented.
They must take some steps with re-
gard to decasualisation. If they do
not it is either a machiavellian policy
of pretending to do something and
practically doing nothing at all
Therefore, I have heard a eloguent
plea from my left that some particular
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category of workers should be In?Tiu-

ed.

1 am afraid that my friend does not
know that while minimum wages are
fixed, the present practice is to fix
them only at prevailing rates. We are
not concerned with this particular in-
dustry or that particular industry. We
are only concerned with the policy
that this Government is going to adopt.
My submission is that there has been”
no policy, that the Government does
not even discover what are the de-
tails, the complexities of the problems
that exist, what is the employment
potential ete. Unless a clear and cate-
gorical policy decision is taken and
that decision is communicated to the
various wage fixing authorities, no
goed will result. You may pass any
legislation but it will be a dead leiter
for another decade.

My ecarnest plea is that minimum
wage affects not only 2 million work-
ers; it may affect the whole of the
country. It may aflect crores of peo-
ple; it may affect the question of infla-
tion if a wrong policy is followed. But,
it does affect the lives of crores of
people. Therefore, if this Government
is really serious about its intention Yo
break the inexorable law of supply
and demand, may we know the policy
it is going to have? If it has no policy
and if it is incapable of thinking out
any policy, let 1t at least appoint a
Commission that will go into the com-
plexities of this question and find out
the success or failure in solving wage
fixing problems in other countries
and evolve some workable scheme by
which at least there will be a 5 per
cent increase per year in the wages
prevailing, particularly in the un-
organised sectors. Let the Govern-
ment give us an assurance that they
will appoint a Commission for
analysing the problems concerned in
fixing the wage structure, in the
several sweated industry.

Shri Ranga (Tenali): 1 am afraid
my hon. friend has overstated the case.
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He said that the Government of India
has no wage policy.

Mr. Deputy-Speaker: He has a right
to do that also.

Shri Ranga: But I wish to concent-
rate myself on one specific side of
this subject alone and that is agricul-
tural workers. I recognise the validity
of some of the objections raised by ouFr
friend, Shri Mishra, to any attempt to
fix these minimum wages on an all
India scale, especially for agricultural
workers. But at the same time, we
cannot forget the fact that we have
given sufficiently long time to the State
Governments to sct up thewr own
wage fixing machinery to conduct
necessary local enguiries, even district
by district, and thereafter to attempt
to fix the munimum wages for the
different types of agricultural work
connected with different crops also.
The Government of India themselves
have conducted an enquiry into agri-
cultural labour conditions. And, they
have published & good number af
monoegraphs of the results of these en-~
guiries. As a result of these engui-
ries, 1t has come to hight that most of
our agricultural workers are obliged
to live on less than subsistencg allow-
ance and they suffer from long periods
of under-employment and fairly long
periods of total unemployment during
any one year It was thought that
one of the means by which their con-
ditions could be 1mproved was the
implementation of the Minimmum
Wages Act.

I was also one of the people who
welcomed the move of the Govern-
ment at that time to get this Act pas=-
sed. I have been advocating the need
for fixing the minimum wages for
agricultural workers for all these last
30 years. But, unfortunately, what I
find iz that the Government of India
as well as the State Governments are
so averse to making any constructive
effort to fix these wages for warious
reasons, one of them being that they
are unwilling to fix the minimum price
for agricutural produce. Once a mini-
mum wage is fixed for the agricultural
worker, necessarily they have got %o
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assure the agricultural producers of
this country a minimum price for their
agricultural produce. In thaf ecase,
they must be prepared to negotiate
with the opposition that may arlse
from the town or non-agricultural
class of people. Unfortunately or
fortunately, this class of people always
wants the supply of agricultural pro-
ducts at too low a level of prices which
have come to rule in this country.
They happen to be a very powerful
section in this country as in other
countries. ‘The agricultural class of
people bet it landless peasants or small
proprietors are so hopelessly unor-
ganised and in the peolitical life, they
are so powerless except on the rare
occasions of elections. It is only then
that the Government are beholden to
hced the wvoice of these people. At
other times, they have to heed the
voice of the townspeople including the
organised prolctariat. That is why we
have not so far succeeded in any kind
of minimum wage for  agricultural
workers.

Here and there, minimum wage has
been fixed to a fow categories of wark-
ers in different States in a few villages
and that wuay a kind of salvaging of
conscience has been provided by the
local Governments But, thie is not a
satisfactory state of things. We can-
not any longer neglect this We cught
not to

When we went to the electorate, we
had this very bitter experience of
having to explain to the agricultural
workers who form a substantial part
of our society. We had to explain to
them why this Act is not being imple~
mented When we trotted out those
arguments which Mr. Mishra and
various others gave out, they turn
round and say: you are fixing mini-
mum prices for agricultural produce.
Our Government has come out with a
policy of keeping up the floor price
of wheat and rice. Then, why not
have a corresponding minimum wage
also for at least labour connected with
the production of rice and wheat.

It is easy to say that things go on
changing from distriet to distriet or
that the cost of living or standard of
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living changes from district to district.
But, it iz not so easy to justify all
these varied levels of wages that arc
today ruling in different parts of the
country for labour connected with the
production of rice and wheat when a
minimum price is assured for these
producers.

Power is given to the State Govern-
ments to fix these minimum wage
levels in accordance with the local
customs as well as lecal conditions.
{Ziving due recognition to all these
facilities that you have provided, it
should be possible for the Govern-
ment, when they take action to main-
tain the floor prices far certain agri-
cultural commaeodities, to insist that the
State Governments should fix the
minimum wages for certain minimum
norms= of work or munimum hours of
work or for different types of work
connected with these crops.

I am extremely anxious that the
Government should get those reports
on agricueltural labour cond.tions
which have already been placed at
thewr disposal studied  specially by
~ome high level officer and with his
gudance and assistance, they <hould
try to convene a labour conference. I
do not mean the sort of labour con-
ference—tripartite labour conference—
where the industrial labour alone pre-
dominates with 1ts representation, In
that conference, there should be the
Labour Mmisters of the States, repre-
sentatives of the Harijjan Sevak Sangh,
for mstanece, Anti-Untouchablity
League and various other pcople who
have been conecentrating upon the wel-
farc of Haryans and other agricultural
workers in this country and also the
land-owning peasants and their
organisations. They should take coun=
sel with them as to in what manner
and direction, eflect can be given to
this Act in order to enable the State
Governments to fix minimum wages
for different types of agricultural
workers. Unless they take time by its
forelock and begin to do something
substantial within the next two or
threc years, they would find it extre-
mely difficult to go again {o the agri-
cultural working classes in this count-
ry and give any satisfactory answer
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or reliable assurance that the Gov-
ernment consider the improvement of
their soclal and economic conditions
to be of much greater importance
than the conditions of industrial
labour.

This is a very urgent matter and I
sincerely hope that Shri Abid Ali who
understands the significance of this
labour wis-a-vis industrial labour in
© this country would be able to give his
early and earnest consideration to this
matter and try to get a much better
implementation of this Act during the
next three or four years than has been
the case till now.

Lastly, I would like him to take into
eonsultation the Food and Agriculture
Ministry and their experts. In con-
aultation with them, let some definite
and satisfactory action be taken which
would result in the early improvement
of the economic conditions of our
agricultural workers and indirectly
through them, improve the conditions
of self-employed owner-cultivators
and peasants.

Shri B. S. Muarthy (Kakinada—
Reserved—Sch. Castes): Mr. Deputy-
Speaker, 1 wish the Labour Ministry
had not moved this amending Bill
This is the fifth time they are coming
before this House. It is better to re-
capitulate the idea of fixing a mini-
mum wage and how it has taken shape
in this country. If I am right, it was
in 1928 the Royal Commission on
Labour gave a suggestion that the
wage-fixing machinery might be tried
and experimented. It has taken nearly
twenty years for the Indlan Govern-
ment to bring some sort of a Bill in-
allowed to escape their responsibili-
before the Central Assembly,

Sir, when the late Dr. Ambedkar
proposed a Bill like this in 1846 the
whole working class in India acclaimed
it as a Magna Carta but, unfortunately,
it could not see the light of the day,
and two years had to elapse before it
emerged as the first Minimum Wages
Act in India under the stewardship of
Shri Jagijivan Ram, that is in 1948
After having got the Act PasSed in
1948 the Government has taken nearly
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a year to frame the rules. The rules
had to be sent to the State Gavern-
ments for their approval and for their
acquiescence. And, what happened?
They thought that before 1st March,
1950, nearly all the schedules for the
employments required will be fixed.
Later on it was considered that the
date did not give them sufScient time.
So, from 1950-51, 1951-52 and 1952-538
the amending Bill has been coming
before this Parliament.

This amending Bill has given some
more time asking the Sfate Govern-
ments to do their best to see that
everything is being done, as far as
agricultural labour is concerned, be-
fore 1959. I am afraid this will be a
dead letter and it will be only adorning
the archives of Government unless and
until the attitude of the Central Gov-
ernment and the attitude of the nation
as a whole is focussed towards fthis
problem of fixing minimum wages for
all categories, especially those who are
engaged in the agricultural sector.

-_

In the speech delivered by my friend
the Deputy Minister, Shri Abid Ali,
he was good enough to say that so far
this Act has been able to cover
only 1°7 million workers in the matter
of fixation of minimum wage. I think
according to the modest estimation of
both the labour organisations as well
as the economists and writers on
labour affairs, the working class po-
pulation in India including the agricul-
tural labour comes to somewhere
about 7 to 9 cores of people. Out of
these if only 17 lakhs of people are
covered by this Act, I do not think it
is doing full justice to the provisions
adumbrated in this Act.

Therecfore, it is time that courage is
taken into both hands by the Minis-
ter and the Deputy  Minister and
also by the Parliamentary Secretary,
Shri L. N. Mishra, and they go about,
if necessary, from State to State and
persuade the Chief Ministers of States
and also the Ministers dealing with
labour problems in the States,
g0 that something tangible is done in
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this matter which is of vital Import-
ance. I am afraid the working class
a2 3 whole are mostly disappointed
with the manner in which the Govern-
ment is dealing with their day-to-day

e as well as their living conditions.
You promise them something and you
say, these are our assurances. Assu-
rance is given at the time of elections,
assurance is given when the Milnister
goes and presides or inaugurates con-
ferences of labourers. But the assu-
rances are not put into effect. I do not
think an independent India can afford
to have the Ministers give assurances
which are not transferred into deeds.
Therefore, the wvery mention of only
17 lakhs people being covered by this
Act out of the huge innumerable lakhs
of people who are wage-earners in this
country is itself an arugment to say
that we are not proceeding well and
it is high time that we devise our
plans.

Again, this amending Bill has tried
to add a proviso to clause 3. 1 do not
think it is quite essential. In the
parent Act, if I remember correct, it is
said that for every five years the
conditions and the rates of mmimum
wage should be revised. This proviso
gives a handle for the employers to
say, let the existing mimmmum wage
structure remain, let us see after-
wards. Therefore, this quinguennial
revision should not have been given
this sort of an interpretation giving
a handle for those employers who are
very keen to avoid their responsibility
towards the workers. They should not
have been encouraged by adding this
proviso. They should not have been
alldwwed to escape their responsibili-
ties.

I am very happy that in sections 22D
and 22E there are very salutary pro-
wvisions, because the employer cannot
escape by saying that the payments
are not to be attached. 1 do not under-
stand why in 22D it is said that money
is to be deposited with the prescribed
authority, who shall deal with the
money so deposited in such manner as
may be prescribed. I do not think it
is gquite justifinble. As far as this
money is concerned, it should go to the
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worker who has earned his wages.
The plea is that he or his family is
not to be found anywhere and, there-
fore, what should be done. The Gov-
ernment asks the employer o give the
money and says that if the man is not
to be found the money may be deposit-
ed with the prescribed authorities.
So far it is good. 1 want a clause to
be added here that in such a case
where payment was not made in time
and the employer could not find the
man, the employer must be penalised
for that because he did not give the
money in time to the man who earned
that. Perhaps, the man who worked
and did not get his salary for two or
three months might have commTtted
suicide, his family might have died of
hunger. Therefore, the employer must
be penalised for not having paid the
wages in time and thus causing great
hardship to the family of the wage-
earner.

My last point is about the agricul-
tural labour. I do not agree with my
very good friend, Shri Abid All, the
Deputy Minister, that the agricultural
labour in India is 3'5 crores. 1t should
anywhere be 7 crores. Unfortunately,
this agricultural labour has got a taint
with it.

Shri A. C. Guha (Barasat): Accord-
g to Government figures 22:7 per
cent of the total population is agricul-
tural labour.

Shri B. S. Murthy: I do not know
what Shri Guha means. 1 think he ix
only supporting me. But there iz one
peculiar, unwelcome, very heart-
burning point as far as agricultural
labour is concerned, which 1 want to
tell the Minister. The majority of
the agricultural labour belong to the
Harijan community.

Shri B. K. Gaikwad: And Scheduled
Tribes.

Shri B. S. Murthy: And a very few
backward classes. The fate of the
Harijan community today is very
well known and I am not here to talk
about that. Nearly 6 to 7 crores of
Agricultural labour today are being
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neglected and the Central Govern-
ment is not trying to do anything.
Shri Nanda with all his exuberant
enthusiasm, real and sincere as it is, is
not able to tackle this question. In
his speech Shri Abid Ali said that to
fix a minimum wage for agricultural
labour, the man is illiterate and the
conditions are not permanent:
the yield is less and the tenant ques-
tion is not solved. There are a num-
ber of gquestions, I do admit. But
something must be done and what has
to be done now? For centures, until
conditions are solved, is the agricul-
tural labour to.lie low and lead a life
of the slave or lead the life of an
underdog? No, Sir. Something must
be done and therefore, I would sug-
gest that instead of depending upon
the sweet will of the State Govern-
ments and the State Governments’
Labour Ministers, something must be
done by the Centre either through
persuasion, or, if persuasion fails, in
the national interests, by coerclon.
Coercion must be used and the coer-
cion is in the form of making a law
here and making it soon and imple-
ment it as we are doing in other sec-
tors.

14 hrs.

Therefore, my suggestion is this.
Before the resentment and the dis-
satisfaction of the working classes in
India get fossilised and very hard to
remove, 1 want the Labour Minister
to do something both by the working
classes and also by the agricultural
labour.

One more point and I have done.
They have got the tripartite conference
for erganised labour. I would suggest
that the Government, to begin with,
ghould also have a sort of tripartite
conference as far as  agricultural
labour is concerned. They can invite
some States representatives from the
agricultural labour organisafions and
the Ministers or the Secretaries =as
the case may be who are dealing with
the States’ agricultural labour and
with them the Central Ministry could
ait together, deliberate, discuss and

9 SEFPTEMBER 1957

(Amendment) Bill 12796

come to a decision as to make the life
of 1he agricultural labourer telerably
good and Dbetter than it is today.
Therefore, 1 think this suggestion may
be given thought to and also a form
devised as and when the Minister and
the Deputy Minister are able to do it
I think thsat then only we shall be able
to do some justice for all the working
classes. If not, they will go out of
our hands and in course of time there
may be resentment for having neglect-
ed a problem hke this.

Shri Abid Ali: Mr. Depuly-Speaker,
my colleague the Parliamentary Secre-
tary, has dealt with some of the points
and has lightened my burden. More-
over, most of the friends from the
Opposition Benches who have spoken
have chosen to remain absent; that
implies that they are not expecting
me lo attend to the points they raised
during the course of the debate. But
the difficulty is, we come with sincere
expectation that the hon, Members op-
posite may be able to tell wus
how the working of this Act or other
Bills whichr we bring in, can be im-
proved and give considered sugges-
tions which may be workable. But
thoy indulge in general sorts of criti-
cism most of which have nothing to
do with the working of the particular
enactment which is now considered
for being amended. That is what hap-~
pened on Saturday and today, when
this Bill was taken up. One hon.
Member, the Member from Nasik—was
referring to Chawkidars on Saturday
and today also, he took nearly 20
minutes on that aspect. He should
be aware that so far as Chawkidars
are concerned. they are not within the
purview of this Act nor can they be
brought in. They are part-time work-
ers, though some of them may be
busy for 12 hours continuously, but
they have to attend to particular jobs
in the villages and they may not have
any item to attend for weeks together.
They are quite a different category,
and have some privileges,

Of course, the figures that can be
mentioned with regard to their wages
may be small, but they have some
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other avocations also. Taking all that
into consideration, the criticism which
the hon. Member was good enough to
level here was completely beside the
point and is not justifiable.

It has been said that this Bill iz &
useless one and the Act itself is use-
less; that it is harmful and derogatory.
In the same breath, the hon. Members
complain that they are angry on
account of the delay. 1If it is use-
less, derogatory and harmful to the
workers, why complain about its
delay? It is useless and they should
be happy even if it has not seen the
light of day!

Shri Tangamani: It is not so simple
as that.

Shri Abid Ali: I have noted it. Hon.
Members have used those words. But,
still, so far as I am concerned, I Tay
submit that all the workers in the
industrial field and particularly those
who could be covered by the Central
Government have been covered by the
Minimum Wages Act. Also in the
State sphere, in the industrial fleld,
the workers have been mostly cover-
ed. So far as agricultural side is con-
cerned, I have myself made clear in
the opcning remarks that the situation
is not as satisfactory as it should have
been, and the reasons also have been
mentioned.

Some of the hon. Members who have
taken part in the discussion, especially,
Shri Ranga and Shri B. S. Murthy,
have given good suggestions. I may
submit that we have been writing to
the State Governments from time to
time. Again, perhaps in the month of
October next, a Labour  Ministers’
Conference will be held most probably
in Dclhi., We have placed this item
on the agendsa, and we are placing be-
fore the State Governments all that
the hon. Members suggest here, and it
is entirely within their jurisdiction to
do or not to do as they may consider
proper.

It should be appreciated that we
have a federal democracy in this
country and the powers the State
Governments also have got under the
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Constitution should always be appre-
ciated before levelling the criticisma
which some of the hon. Members
thought fit to mention here.

{Amendment) Bill

Shri Tangamani: May I know whe-
ther any of the State Governments has
implemented these minimum wages,
so far as agricultural labour is con-
cerned? Even in the original Act it-
self—the Act of 1948—in Part II of
the Schedule, the agricultural labour-
ers have been included and repeated-
ly this matter has come up in the
various conferences. May I know
whether there is any State or States
where these minimum wages have
been fixed at least?

Shri Abid Ali: Page 48 of the re.
port gives the details. Also, in Bihar,
they have appointed an inspectorate
for this purpose,—with an Inspector
of Factories, Assistant Labour Com-
missioner, labour officers and chief
inspectors of agricultural wages. In
Madhya Pradesh, an agricultural em-
ployment staff has been appointed. In
Punjab and several other States, they
have appointed inspectors also to see
that the minimum wages fixed for this
category are implemented. A machi-
nery has been set up.

What I was submitting was, what-
ever has been suggested here will be
communicated to the State Govern-
ments and, as I said, this matter is on
the agenda of the forthcoming labour
confercnce. The hon. Members should
realise that the Minimum Wages Act
is for the workers who are known as
sweated labour. It is not for others.
Some hon. Members said that lakhs
of workers remain uncovered; textile
or jute or steel or sugar and so many
other industries. Cement industry, of
course, has got the minimum wages
act. They have got much iore than
the minimum wages fixed for them.
There are other categories who need
not be covered by this Act. That zlso
hon. Members will appreciate.

Shri B. S, Murthy: As far as con-
tract labour is concerned. the bhon.
Deputy Minister said 1n nis speoch
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[Shri B, S. Murthy]

that the total numhber of workers whao
have been covered is only 17 lakhs,
We are not criticising what has been
said, but we are only anxious that the
speedy implementation of the Act is
quite essential.

Shri Abid Ali: So far at this matter
iz concerned, we have appointed com-
petent active inspectors to take care of
them. Prosecutions are flled and
workers are being served very ade-
quately. In case any hon. Member
finds out any defect in the working
of the Act anywhere, I shall always
welcome his suggestions. If it is com-
municated to us, I assure hon. Mem-
bers that all that is possible to remove
the defect will be done, so far as we
are concerned.

Seo far as agricultural weorkers are
concerned, I have said about the non-
availability of data and I have inform-
ed the House that for 3,600 wvillages,
we are having the necessary survey.
Both the employers and the employees
being illiterate, the holdings being
small, are difficulties which should al-
ways be appreciated.

About the labour policy, my hon.
friend Shri Mishra has already ex-
plained that there is a sufficiently big
chapter in the Five Year Plan. That
is our labour policy. As my senior
colleague said the other day, it is a
national policy; 1t 18 not the policy
of any particular party, because it has
been accepted by all.

Shri Tangamani: What about wage
policy?

Bhri Abid Ali: That covers the wage
policy also. Some hon. Member was
so unkind to say that we are influ-
enced by the land-holders in the wvil-
lages and therefore, we are determin-
ed not to implement the Minimum
Wages Act for the workers in the vil-
lages. I submit that there cannot be
anything more unkind than that I
request hon. Members not to search
for abuses when arguments are lack-
ing. If there is no room for argu-
ment, there is no argument. It is not
necessary to resort to abuses.
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About the number of agricultyral
workers, I submitted it was 3:5 crores
It is true and the figure given by hon.
Members is also correct. That is with
regard to the agricultural population.
There is difference between agricul=-
tural population and agricultural
workers.

Shri A. C. Guha: Here in the report
it is said:

“The income of agricultural
labour families, who formed 22-7
per cent of the total number of
families of the Indian Union, ac=-
counts only for 8'3 per cent of
the national income.”

That is their number and that is
their income.

Mr. Deputy-Speaker: Both are right.

Shri Abid Ali: A remark was made
with regard to High Court. The
Rajasthan High Court has given a
decision not concerming the defect in
the provisions of the Act, but with
regard to the procedure adopted by
the Government of Rajasthan. I
could not appreciate the relevancy of
it when the hon. Member referred to
it.

One hon Member said that when-
ever | ge to Kanpur, I make it a point
to be in the company of Shri Jaipuria,
and I never go to workers' quarters.
I would submit that nothing could be
more unfair, because I have myself
lived in a place called Gwaltol, which
15 the workers’ quarters in Kanpur,
Whenever 1 go to Kanpur, I go there,
stay for at least a couple of hours,
meet my old friends, because 1 my-
self know guite a large number of the
workers. Some of them have retired
and some are still working. It may
be that the hon. Member may not be
aware of what I do in Kanpur, but
when he says that I remamn in the
company of Shrn Jaipuria, I must
submit that not even once I have gone
to the factory of Shri Jaipuria. Of
course, I should meet everybody—the
workers’ section and the industrial
section But I have not been there, by
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accident. If there would have been
any occasion, I would have certainly

gone to the factory ¢f Shri Jaipuria
also.

Mr. Deputy-Speaker: The hon.
Member must have been invited on
the same occasion and both of them
happened to be there together!

Shri Abid AM: I zaid I would have
gone to his factory, but there has
been no occasion. But it is not proper
to make a completely unfounded
staternent in this House. Hon. Mem-
bers should appreciate that they are
elected Members of Parliament and
they should not make such statements.

About the wage for workers in the
leather industry, it was said that they
are paid six annas. From the book it
will be found that their minimum
wage is fixed at HRe. 1 and not six
annas. These minimum wages are fix-
ed not by the Government, Central or
State. There is a tripartite com-
mittee who, after investigation, come
to a certuin conelusion, which is
submitted to Government. Generally
their conclusions are accepted.

A complaint has been made with
regard to statistics. Hon. Members
here rely on statistics and again com-
plain that statistics are wrong. If the
statistics are wrong, why rely on
them? Leave them alone.

Mr. Deputy-Speaker: They say that
these siatistics are wrong. They say,
when the Government provide them
the statistics, why should not they
use them? The Government claims
that these statistics are right. They
say, the statistics are wrong.

Shri Mohiuddin (Secunderabad):
With regard to agricultural labour, the
complaint is that for the last six years,
there are no statistics

Shri Abid Ail: With regard to male
and female, there was a complaint
made. There was a decision of a
tripartite board in which the represen-
tatives of the centiral organisations of
the workers were present. There it
was said:

#1¢ would, however, be permis-
sible to fix differential rates for
men and women, because their

9 SEPTEMEER 1937

(Amendment) Bill 12803
rate of output is demonstrably un-
equal. In some caszes, it may be
desirable to fix minimum wages
for different categories even of
same jobs, namely, light or heavy.”

On this basis, the minimum wages

are fixed. There is some difference at

certain places. My answer to the hon.

Members is that their counterparts in

the trade unions are themselves a

party to this. Therefore, this charge

that the Government is responsible
for this is not reasonable.

With regard to December, 1859, a
criticista has been made. 1 submit it
is not the intention that the fixing of
minimum wages should be delayed
till December, 1959. If the State
Governments do it in the month of
Sepiemher or October, 1957, we will
be very happy. It is only an enabling
clause that if they are not able to fix
the minimum wages for agricultural
workers earlier, then at least by
December, 1959, they should be able
‘to do it. That is the intention and it
should be satisfactory to hon. Mem-
bers opposite also. It should be
appreciated that only by passing
enactments, the condition of workers
will not improve. Everybody should
acknowledge that a healthy, respon=-
sible, trade wunion organisation of
workers is very necessary, free from
exploitation by political parties. Then
only, it will be possible for the
workers to get all that they descrve.
Ours is a big country. Things take
time to spread in every sector and
every region. That also should be
kept in mind.

One hon. Member said that for one
post of driver, thirteen persons were
recommended by the Employment Ex-
change. I believe that the information
given to the hon. Member is not cor-
rect. I shall be very much obliged to
the hon. Member concerned if he
sends me the list because, for one
vacancy, only four or at the most five
can be submitted. Sending thirteen
is not correct. I hope the hon. Mem-
ber will send me the statement. Some-
times, some statements are made here
which we cannot get connected with
facts. I write to hon. Members oppo-
site and it has happened that never
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have they been able to be helpful so
that we may reach the facts. There- -
fore, I may again submit that things
which have no relevancy, which are
tar from truth, should not be said in
this hon. House.

About biri workers, I am in com=-
plete sympathy with them. But, what
to do? In some places, it' has hap-
pened that where Minimum Wages
Act has been applied or Zfactories
have been brought under the Factories
Act, by arrangement with the em-
ployees, factories have been closed,
biri leaves, tambaku and thread are
given to the workers, they go to their
own homes and do the work there and
take 8 lesser wage than the amount to
which they are entitled under the
Minimum Wages Act. The moment
factories are dispersed, it becuomnes
difficult for the Factories Inspectors
to take action under the Factories
Act, other difficulties arise. Wwhat I
have submitted, the hon. Member’
knows is a fact. Ours is a demoecratic
system of Government. Things go
according to a law. We are not dicta-
tors to keep the law apart and go on
whipping the people according to the
wishes of a person in the village or
on the spot. Law should be foilowed
with all the respect that it deserves.

Shri Tangamanl: About biri work-
ers, the point raised was not that they
are not getting minimum wages. They
did not know who the proprietor was.
There was an attempt in the Madras
State to bring a Bill. It is being held
UP. . s

Shri Abid Ali: Why not the coun-
terpart of the hon. Member in the
Madras Legislature raise this issue
and bring it to the notice of the Gov-
ernment there? Why do they need
our help to approach the Madras
Government?

Shri Tangamani: They did raise. ...

Mr. Deputy-Speaker: I am sorry,
this cannot be settled now.

Shri Anthony Pillai: On a point of
clarification, Sir, because an allega-
tien has been made, it must be rebut-
ted,—the hon. Minister gaid that no
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attempt has been made in the State
Legislature concerned to bring up this
matter. An attempt was made in the
Madras State Legislature and we wera
informed that the Central Government
has not yet given them the necessary
assent to go ahead with the legisla-
tion. We would like to know whe-
ther the Central Government has
given the assent or withheld the as-
sent and for what reason.

Shri Abld All: 1 did not make any
allegation. I said that the hon. Mem-
bers, through their counterparts in
the Madras legislature, should go on
persuading the State Government to
do all that is necessary for them to do.
Once it has been made, one can go on
making it a second time, third time
and so on.

About de-casualisation of building
workers, it is not possible to introduce
it because most of the workers come
to towns and cities for that particular
job during the particular period they
are not required in the villages. They
go back to the villages as soon as they
are needed there. Therefore, the sug-
gestion to bring the decasualisation
scheme 1s not appropriate.

I submit that the people are nearer
to our heart. They are supreme in our
thought. They deserve and they have
a claim on us. So far as we are con=
cerned, we are also alive to our res-
ponsibility towards them. We shall
never be found wanting in discharg-
ing our responsibility towards the vil-
lagers, kisans, those who are un-
employed and every citizen of this
country. I have submitted that those
who are poor deserve more attention
from our side and that is what we are
doing and we shall continue to do.

Shri S. M. Banerjee (Kanpur): On
a point of clarifieation, Sir.

Mr. Deputy-Speaker: So many hon.
Members are wanting clarifications.

Shri S. M. Banerjee: Just one se-
cond. The hon. Minister said that the
minimum wage flxed for leather work-
ers is Re. 1. May I ask, Sir, whether

this particular wage is applicable
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there? Whatever I mentioned, six
annas or seven annas for the tannery
workers, was correct. I would re-
quest the hon. Minister to make some
enquiry and see whether this wage of
one rupee is applicable and whether
they are paid.

Shri Abid Ali: One has to see that
the minimum wage which has been
made applicable is implemented. If
anywhere it is not implemented, a
complaint should be made to the ap-
propriate authority which js also men-
tioned in the book.

Shri B. K. Gaikwad: Sir, 1 did not
like to interrupt the hon. Minister
when he was speaking. Now that he
has concluded, I would like to have
one point clarified. The hon. Minister
said that inferior village servants like
Mahars, Jaglyas, Ramoshis, Chawki-
dars, etc. are part-time servants. May
I know whether this information that
they are part-time servants 1s correct
and for what part of the day they have
to be present? Has he got this in-
formation? I know it definitely and
I have said in my speech that they
are not only full time servants, but
they have to be present in the chavadl
day and night......

Mr. Deputy-Speaker: It is unfor-
tunate that two hon. Members differ.
I cannot help.

Shri Abid AH: This is my nfor-
mation.

Mr. Deputy-Speaker: He has given
his information that they are part-
time servants. The hon. Member
says that they are noft part-time ser-
vants. There is difference of opinion.
Both are entitled to equal respect
from me. 1 cannot resplve this.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Minimum Wages Act, 1948,
as passed by Rajya Sabha, be
taken into consideration.”

The motion was adopted.
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Clause 2.~ (Amendment of section 2).

Mr. Deputy-Speaker:

Clause 2.
No amendment.

The question is:

“That clause 2 stand part of the
BilL”

The wmotion was adopted.
Clause 2 was added to the Bill

Clause 3~—~(Amendment of section $).

Shri Tangamani: 1 beg to move '
amendment No. 24.

Mr. Deputy-Speaker:
same as No. 1.

It is the

Shri Tangamani: It is not the same.
One js 1958; another is 1857.

Mr. Deputy-Speaker: Is No. 1 be-
ing moved?

Shri B. K. Gaikwad: Yes I beg to
move:

(1) Page I, line 16, for “1959” sub-
stitute “19577.

(2) Page 1, line 16, for *1959" sub-
stitute “1958".

Shri Oza (Zalawad): 1 beg to
move:

(1) Page 1, after line 16, insert—

“{1a) n clause (b), omit *“such
intervals not exceeding five years”™
and after *4f necessary” add “and
until they are so revised the
minimum rates fixed shall con-
tinue in force”.

{2) Pages 1 and 2, omit lines 17 to
20 and 1 to 8 respectively.

Shri Jadhay (Malegaon): 1 beg to
move amendments 7 and 10.

Mr. Deputy-Speaker: Amendment
No. 7 is the same as No. 2. So. No. 7
cannot be moved when No. 2 has been
moved.
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SE¥ Jadhav: I beg to move:

Page 3, lines 2 to 8-

for “nothing contained in this clause
shall be deemed to prevent it from re-
viewing the minimum rates after the
expiry of the said period of five years
and revising them, if necessary, and
until they are so revised the minimum
rates in force immediately before the
expiry of the said period of five years
shall continue in force”. substiiute—

“the minimum rates be review-
ed forthwith”,

Shri A. C. Guha: 1 beg to move:

(1) Page 1, after line 16, insert.

‘‘(1a) sub-clause a(i) and (ii)
following further proviso shall be
added, namely: —

‘Provided further that the ap-
propriate Government ghall every
year after report to the Central
Government the progress made in
the year and with the approval of
the Central Government may ex-
tend the time by one year in the
first instance and by two subse-
quent periods of sgix months
each.’”,

{2) Page 2, line 2, after “five years”
insert—

“jt shall submit a report to the
Central Government explaining
the reasons of its failures, and”.

(3) Page 2, lines 2 to 5,

for “nothing contained in this clause
shall be deemed to prevent it from
reviewing the minimum rates after
the expiry of the said period of five
years and revising” substitute “it will
undertake such review within the
next two years and may revise™.

Shri Tangamani: In moving am-
endment No. 2¢......

Mr. Depuaty-Spezker: Furst, 1
wanted to be satisfied whether it is
not the same as No. 1. It is the same.
He has some mistaken idea.

9 SEPTEMBER 1887

(Amendment) Bill be5.4s .4

Shri Mohinddin: I beg to move:
Page 1, for lines 15 and 18, substi-
tute—

‘(i) in clause (a), the words
and figures “before the 3J1st day
of December, 1854” wherever they
occur shall be omitted.’

Shri Tangamani: This amendment
which seeks to replace 1950 by 1987,
although it is simple, goes into the
very root of the purpose of the Bill
itself. The object has been accepted,
and when this enactment was passed
in 1948 we incorporated agricultural
labour in part II of the Schedule and
some twelve industries, in which the
labour is of a sweated nature in part
I of the Schedule. As early as 1953
when the Indian Labour Conference
met in Mysore, it was agreed by all
the parties that the minimum wages
would be made applicable in all the
States Again in 1955 when the Labour
Ministers  of the various State
Governments met, 1t was agreed
that the minimum wages applicable to
agricultural labour would be mnple-
mented forthwith. Though all these
agsurances were given, the date in the
principal Act was extended to 1954
by an amendment, and now we are
asked to extend it to 1959 which I
submit 1» begging the wvery question
itself If the Government 1s serious
about this particular legislation, then
without altering the date, a directive
must go to the vanous State Govern-
ments to fix the minimum wages 1m-
mediately for the ndustries covered
by Part I of the Schedule as also for
agricultural labour

I ask the hon. Minister whether
minimum wages have been fixed for
agricultural labour. I cam give him
this information that they have been
fixed in Madras State for agricultural
labour, but in its actual implementa-
tion the Madras Government js find-
ing 1t extremely difficult because they
do not get any guidance from the
Centre as to how to enforce it

So far as industrial labour is con-
cerned, the minimum wages were fix-
ed in 1852 and again they have been
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revised in 1968. So, a certain modus
operandi has been followed, bdut in
regard to agricultursl labour imple-
mentation is very difficult. So I was
expecting the hon. Minister, both at
the time of introducing the Bill and
in his reply, to give us some idea as
to how this is going to be
implemented in regard to agricul-
tural labour, because as an hon.
friend has already pointed out, agri-
cultural labourers number neariy
seven crores in this country. Certain-
ly a specific proposal has to come in
respect of these seven crores of agri-
cultural labourers, and if at least an
explanation comes from the hon. Min-
tster as to how he is going to enforce
this even after extending the period
to 1959 I wil! be very grateful. But at
present we are in the dark as we were
in 1954. It there is no attempt on the
part of the State Governments to fix
minimum wages by 1959 what are we
going to do?

These State Governments were ask-
ed to fix the minimum wages in Dec-
ember 1954 but nothing was done by
that time. In 1957 we are extending
the period again to 1959. Whether
they have fixed mmimum wages dur-
ing these three years seems to be im-
material to us. Hence extending the
date to 1959 is simply to inform the
State Governments that the Centre is
not at all serious about the fixation of
minimum wages. That is my com-
plaint, and I am making it in all se-
riousness, because if we extend the
period to 1959 we will not be compel-
ling them to fix minimum wages be-
fore 1959 and that will be giving them
a loophole. That is why though my
amendment is a simple one, 1t is very
important for the purpose of this Act
and for carrying out the spirit of this
legislation,
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fFar war, fowr & sepRTT & WET AT
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RATT T § WYY AAT § I WA
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& fr Ty 7 aog ¥ @ s WY
qug § 99 ¥ afrsw W ag gfomw
w Frwerat €, A qfrormy sTEA W
§TH S AT wEIT F qfosw ¥
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fraerrr & 1 fpe ot gaw & amw aw,
T |, YT w, ot 7, o # fegx
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T ®EAF F1 FAlT KT @ T AYHC
q A 1 $EWE ¥ @F AT WAv I
WA & owafy &1 @@ w1 W G,
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FIAT &1 AT ZT0 | 5EEAT TH AT T
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@A ari- &, {37 w1 fameA wv7 A
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UF I WYY ®F FY F AT FEl
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T T B T W W W
%7 AT ¥ ¥ fAg 6 wr€ g
wqifgg | =@ Wi e fwy ogw gy
wg &, ¥few =S w5 s = %
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ar @Y & 1 o oo favaw ¥ @
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¥ ZAT FY GETR W Aeq ¥ Aeq qqA
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F A P ¥ w9 & I Alww WE
a fus £ | Sfew wg a0 & fog
aar 37 % /g fosr w1 @ w9
7 faeaT & 5 O AT F I
®Y Srex A WEZ FH AT TG FL FH Al
& awwren g £ 39 & gure &% S Qv
% ag =A@ ;Y ABAT
T4 @R ¥ A gg W@ a;eA
fawas ggr Iafeag frar @ g, 39
FT H QUG FTAT E |
Shri Mohiuddin: 1 have moved an
samendment, the effect of which will
be that there will he no time-limit to
enforce the Act. We have seen what
has been the fate of the time-limits
fixed at various stages since 1848. We
have seen that mn spite of the fact
that the Government of India have
been persuading and asking the State
Governments to enforce the Act with.

in the limits of time fixed from time
to time by Parliament, the Act has
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not been enforced in the agricultural
sector.

Therefore, I think we should be
realisticc. I requested the Deputy
Minister in my remarks on Saturday
that he may kindly explain to the
House what concrete steps Govern-
ment in consultation with the States
have evolved for th2 implementation
of this Act before the end of 1859, the
limit now fixed. He has not said a
word about it except to say that a
Labour Conference will be held in
November 1957, and the Act, as amend-
ed now, will be placed hefore them to
see that the State Labour Ministers
take necessary action to enforce the
Act within the time-limit. I tionk
that 1s not satisfactory. 1 therefore
propose that instead of the hon. Mi-
nister coming back to the House in
January or February or March 1960-—
which I am sure he will do—we better
amend this Act in such a way that
we leave it to the States to enforce
the Act. There will be pressure of
public opinion, there will be pressure
of trade unions and there will also be
the pressure of the Central Govern-
ment That may bring about a situa-
tion m which State Governments will
gradually enforce the Act.

I know there aie innumerable dif-
ficulties; but those difficultics are
there only to be solved. Therefore, I
suggest that instead of the period
being fixed as 31st December, 1059,
my amendment may be accepted. If
it is accepted, there should be no
period, no time limit fixed so that the
State Governments will have more
responsibility and they will enforce
the Act as carly as they conveniently
can. That is what I propose

Shri Jadhav: I have tabled an
amendment to clause 3.

Mr. Deputy-Speaker: My =advice is
that he may speak on amendment
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No. 2 and need not mention amend-
ment No. 7 because that has not been
moved. Omne amendment cannot be
moved twice.

Shri Jadhav: I have tabled amend-
ment No. 10 also to the provisio to
clause 3, that is the proviso to be ad-
ded after clause (b) in the original
Act. In the original Act, a Brocedure
has been laid down for fixing the
minimum rates of wages and in sub-
section (b) it is provided that a re-
view of the same can be had after
intervals of 5 years. The provision
mentions that if the review has not
been made, then the appropriate Gov-
ernment may review it after the end
of 5 years. I want to omit these lines
on page 2 and'I have suggested that
the minimum rates be reviewed forth-
with. That is all I have to say.

Shri A. C. Guha: As ] said yester-
day, I was one of the original sin-
ners......

Mr. Deputy-Speaker: Therefore,
he would be very brief today.

Shri A. C, Guha: As regards the
fixation of a date for determining the
minimum wages as far as agricultural
labour is concerned, it was on an
amendment of mine that it was so
done. The ongmal Bill contained only
the date to be notified. Experience has
made me wiser now and I have sug-
gested that even by this 1959, it wnll
not be done, there should be a time-
gap for the Government to take up
the matter with the appropriate State
Government. :

This Act practically became a dead
letter by the end of 1954. A legisla-
tive lacuna was created and it existed
for about 3 years. I am afraid the
Government will have to come before
this House again for an amendment
and that there should no hiatus
created by the end of 1859. So, there
should be some time in which the
Covernment can take up the matter
with the appropriate Governments
and, if necessary, may move for an
amendment within that.

If the hon. Deputy Minister can
give me an assurance that it will not
be necessary to come before this

9 SEPTEMBER 1957
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House for a further amendment as
regards the date for the implementa-
tion of the provisions of this Act for
agriculture, I am ready to withdraw
my amendment. I am really anxious
that some thing should be done for
agricultural labour as socon as possible.
But, at the same time, I can realise
the difficulties. Last occasion, the
hon. Minister in charge of the Bill
made this observation: —

“It is wrong to say that the
State Governments will not do it.
‘The State Governments are
bound to carry out the directions
of the Central Government. They
are also faced with certain difi-
culties and certain other matters
and under a federal constitution
you cannot dictate everything
from above.”

So, I request the hon. Minister to
accept my amendment and provide
for some contingency so that he may
not be faced with another necessity
of coming before this House imme-
diately after 2 years.

Then, I come to my amendments,
Nos. 9 and 11. In the original Act,
there is a provision in sub-section (8)
of section 3 for the appropriate Gov-
ernment to review it at such intervals
as it may think fit and at such inter-
vals not exceeding 5 years, the mini-
mum wages so fixed and revise the
minimum rates if necessary. By ad-
ding a new proviso to this, this sub-
section is bewng made completely in-
effective. This provisic would leave
the whole matter to the sweet will of
the State Government and there is
nothing in the power of the Central
Government to make a State Govern-
ment to review the thing even after
5 or 10 years. They can go on with-
out reviewing for any number of
years. So, I have provided that the
State Government shall at least sub-
mit a report to the Central Govern-
ment explaining the reasons for its
failure to review within 5 years the
rates fixed previously.

By amendment No. 11, I have tried
to make it obligatory that it shall
undertake such a review within the
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next two years and then may revise.
These will follow the words contained
in (b). That will make at least 7
years within which the State Govern-
ment will have to review the mini-
mum rates. [t is not a question of
revision; but at least a review of the
rates should be made and, if neces-
sary, they should change the rates.
But you must put a provision in sub-
section (b} of section 3 that the rates
should be reviewed after 5 years.
Please do not make that provision an
object of ridicule. The State Gov-
ernments can go on simply ignoring
it They may go on without rTeview-
ing the minimum wages for any num-
ber of years. I hope the hon. Minis-
ter may also be pleased to accept
these amendments so that the  Act
may not be made an object of ridi-
cule.

Shri ©Oza: Mr. Deputy-Speaker,
Sir, the purpose of my amendment is
very simple. It relates to the pro-
visions of review and revision con-
tained in section 3 of the Act as it
stands today. According to sub-clause
{b) of section 3, the appropriate
Government shall 1n  the manne:
hereinafter provided review at such
intervals as 1t may think fit and =t
such intervals not exceeding 5 years.
As the law stands, the approprinte
Government within § years or at any
time can review and revise the mimni-
mum rate.

By adding a proviso to this, 1t is
further provided that where far any
reason the appropriate Government
has not reviewed the minimum rates
of wages xed by 1t i1n respect of any
scheduled employment, nothing shall
be decomed to prevent 1t from roview-
ing it after five years. So, the cffect of
this amendment of the original sec-
tion is that within 5 years the Gov-
ernment can at any time review the
rates or after 5 years it can review
the rates at any time. So, the period of
5 year. has no relevance and it does
not make happy reading. So, I re-
quest by my amendment that this
pericd of B years may be done away
with and the appropriate Government
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may at any time review the rates
and revise them if necessary.

My hon. friend, Shri Guha has very
pertinently pointed out that the pro-
vision appears to be ridiculous. Under
the Act, the Central Government has
no authority to force the State Gov-
crnmenty to review and revise the
rates at a particular time. Even if
his amendment is accepted, there is
no sanction and there is no remedy if
the State Governments do not pro-
ceed with the review and revision.
Under the present provision, it is ob-
ligatory. It was obligatory for
example for them to fix the rates be-
fore 1854 December. They have not
done it and what s the result? The
Labow cr- have gone without the mini-
mum wages in certain sections. The
only section, section 28 says that the
Central Government can scnd direc-
tions It has no significance at all
when the whole thing as amended
will stand that before 5 years they
can be revised and after 5 yaews also
they can be rovised.

15 hrs.

What 15 the reason for fixing the
perind of tive years? Leave it to the
State Governments Lo revise the rates
any time they think ncessary. When-
ever the Central Government deems
fit. 1t c¢an issue instructions to  the
State that in a partiicular sector vou
may revise the rates. [ hope the De-
puty Minister will agree to this
amendment.

Shri B. K. Gaikwad: Sir, I
have moved two amendments to clause
3 The first amendment is that for
the word ‘'1959° the word ‘1957' be
substituted. The second is also of the
same nature but the year is 1958.

The first amendment was moved
with this idea. Such kind of amend-
ments were put before this House
several times and hence whatever
information is reguired to imple-
ment this Bill and put it into opera-
tion, it is at the disposal of the Gov-
cernment and hence no time is requir-
ed for that purpose. That is why I
have said that 1857 shoulll be substi-
tuted for 19059
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If the hon. Deputy Minister comes
forward and says that it is not possi-
ble to bring it into operation before
1957, then [ can give time up to Jlst
December 1858, For the implementa-
tion of the provisions mentioned in
the Bill, it is absolutely necessary
that these provisions should be put
into action as early as possible [
can only say this.

There 15 a proverb: where there is
a will, there 15 a way 1f there 15
will in the mind of the Government,
there can naturally he a way. Seve-
ral exports are at thewr disposal in
addition to the Government machi-
nery If thev mtend te do it, and if
they desire to bring the Act into upe-
ration, I am sure that the information
wtll be provided in no time But, the

Labour Ministry should take it into.

their heads to bring this Act  into
operation 1. therefore. carncstly
request that this should be brought
nto operation as early as  posviole,
loing no Lime
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F fodt oere ) v ¥ oA wEw
A ITTE T F W AR AW
faer &Y 727 o7 ®T * 2XE T W
ST ®9g 91N 2 | B OEVETT ¥ 4
LITaTEAT 2T ;ﬁﬁmaﬁwﬁ
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T 92 WY # O T8 & 6 vy
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qUTT ¥ ¥%7T FL ¥ VS Rav g, B
wETfeT g %1 a9g ¥ WIT F A
wqAt 3y gafeaq A& #T qrav B, A
wrT & @A AT S faeern A€
WA &, WY T FT 7 ogIT F IH
% wfa gomm @Ay g=ar | Sfea &
FTHTX & aTITHT e g 5 3w g
TAE fE TW W FTOXW@T AT AERA
¥ ol aer @ i w1 adem wad
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Shri A. C. Guha: May I draw the

hon. Deputy Minister's atiention to

this point? The rule making power

is conferred only under clause 29.

Have they agreed that it

Governments consulted, before fixing

Shri A. C. Guha: Were the State
the date?

will be implemented before 18359”

Gov-

ernment has got certain powers to
give directives and 1 hope he may

That is on procedural matters. But,
refer to that.

under section 28, the Central

oft srfaw wN! : T® ATHET SwW

fafred # wPeo~ F g wer M@ T
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ot wrfuw oY : & X ook foar &
fv&wﬁznﬂﬁq«ﬁm & WX
s g fis . . .

Shri A. C. Guha: Will that be under
section 287

M afax a4 Aok firar
fegn g & wlx ww ot d g
foay oY wrewTdr .
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o gy qwem § f A wfgd i
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mk &1 oow ¥ ag awd o & e ek
€7 waddz g9 tene T o9 9T gw
B q

Mr. Deputy-Speaker: I shall put all

the amendments to this clause to the
vote of the House.

The question is:
Page 1, line 16,—
for “1959" substitute “1957".
The motion was negatived.
Mr. Deputy-Speaker: The guestion

is:

Page 1, line 18—
for "“1859” substitute “1058".
The motion was negatived.

Mr. Deputy-Speaker: The question

is:

Page 1,—
after Lne 18, insert—

“(1a) n eclause (b), omit
“such intervals not exceeding
five years” and after *if neces-
sary” add "and until they are
s0 revised the minimum rates
fixed ghall continue in force”.

The motion was negatwwed.

Mr. Deputy-Speaker: The question

is:

Pages 1 and 2,—

omat lines 17 to 20 and 1 to 8,
respectively.

The motion was negatived.

Mr. Deputy-Speaker: The gquestion

Page 2, lines 2 to 8, —
for “nothing contained in this

clause shall be deemed to prevent
it from reviewing the minimum
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ratez after the expiry of the said
period of five years and revising
them, if necessary, and until they
are B0 revised the minimum rates
in force immediately before the
expiry of the said period of rive

yvears shall continue in force".
substitute—
“the rfmunimum rates to be

reviewed forthwith™

The motion was adopted

is:
Page 1,—
gfter line 16, snsert—

“(1a) sub-clause a (1) and
(ii) following further proviso
ghall be added, namely' —

‘Provided further that the
appropriate Government shall
every year report to the Cen-
tral Government the progress
made in the year and with the
approval of the Central Govern-
ment may extend the time by
one year in the first instance
and by two subsequent periods
of 8 months each’ ™

The motion was adopted

Page 2, line 2—
after “five years” nsert—

*“3t shall submit a report to
the Central Government €x-
plamning the reasons of its failu-
res, and”

The motion was negatiwed.
Mr. Deputy-Speaker:

Page 2, lines 2 to 5—
for ‘mothing comtained in this
clause shall be deemed to prevent

it trom reviewing the minimum
~ates after the expiry of the said

Mr. Deputy-Speaker: The question

Mr. Deputy-Speaker: The question
is:

The question
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period of five years and revis-
mg"” substitute "4t will undertake
such review within the next two
years and may revise”.

paa3pBau sBm wonowur ayg
Mr. Deputy-Speaker: The gquestion

Page 1,—
for lines 15 and 16, substitute—

‘(i) in clause (a), the words
and figures *“before the 31st
day of December, 1954 wher-
ever they occur shall omitted

The motion wus negatived

Mr. Deputy-Speaker: The question

“The clause 3 stand part of the

Bm”

The motion was negatived

Clause 3 was added to the Baill

Clause 4.—(Substitution of new Sec-

tion for section 5)

Mr. Deputy-Speaker: What are the

amendments to this Clause?

Shri A. C Guha: 1 beg to move
Page 2, Iine 33,—
after “two months” insert—

“*and not morc¢ than four

months”

Shri Tangamam: [ beg to move:

Page 3,—
after hine 10 add—

“Provided further that where
the concerned worker's mterests
want revision by mode specified
in clause (a) of sub-gection 1
the appropriate Government
shall follow the mode demand-
ed by the workmen

Provided further that where
the mimmmum rates of wages is
fixed for the first time, the ap-
propriate Government shall do
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80 by the mode specified in
clause (a) of sub-section 1.”

Mr. Deputy-Speaker: Both the han.
Members have spoken and, 1 think I
may put these amendments straight
to the wvote of the House.

Shri Tangamanki: There is an im-
portant point with regard to this
amendment.

Mr., Deputy-Speaker The hon.
Member has already dealt with that
important point too. All right, he
may take a minute or two.

Shri Tangamani: When I spoke on
other amendments I was confining my
remarks to them only and I did not
exceed my limit.

Mr. Deputy-Speaker: Now he may
pa-ss those limits

Shri Tangamani: Sir, 1In  bringing
forward this amendment I have in
mind the question of fixation of wages
and also the revision of wages. In
the principal Act section $ provides
for fixation of wages at the first ins-
tance. At the first instance when
wages are to be fixed they can be
fixed either by notification or on the
recommendation of a committee which
is to be set up by the concerned Gov-
crnment. Whenever a revision of
wages after a8 period of five years is
coniemplated, it ic done on the Te-
commendations of a sub-committee
which is set up.

Here this clause combines seclion
5§ of the principal Aet which deals
with the fixation of wages at the
first instance and section 10 which
deals with the fixation of wages when
there is a question of revision. These
two seciions are clubbed together and
option is given to the State Govern-
ment of concerned Government to do
even the revision of wages by notifi-
cation My objection is, whenever the
wages are to be revised it must be
made obligatory on the part of the
concerned Government to refer it
to & sub-committee set-up by the
Advisory Board, otherwise, the pre-
sent practice which itself is open to
certain abuse, which has got #ta own
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defects, will only add to more de-
fects.

During the first reading of this Bill
ong of the hon. Members pointed out
how there has been disparity in wages
for the different categories of workers,
and whenever there is a revision even
if there is a notification by the Gov-
ernment I am sure it is going to be
raised before the High Court challeng-
ing the fixation of wages itself. The
other day one if the speakers said
that this matter is being challenged by
the High Court. The hon. Deputy
Minister asked whether some in<tances
could be given. In the gucstion of
revision of wages of the tannery wor-
kers by the Madras State, the matter
is pending before the High Court.

If a clear direction could be given
by the Central Government as to how
the wages are to be fixed and how
lhe wages are to be revised, then at
least the ‘basis for a revision of wages
can be best served if it 1s referred to
a sub-committee. That is why 1 have
moved this amendment so as to make
a distinction between the flxation of
wages at the first instance and revi-
sion of wages.

Even with regard to the question
of fixation of wages at the first ins-
tance, 1f the concerned workers want
this matter to go before the sub-com-
mittee then they must have an oppor-
tunity to do so.

Shri Abid Ali: Sir. ordinarily the
committee procedure is followed and
shall be followed. But there may be
an occasion when the State Govern-
ment may feel that this revision may
be effected by a notification. There-
fore, that power should not be cur-
tailed. I, therefore, oppose the amend-
ments.

Mr. Deputy-Speaker: I shall put
both the amendments togecther.

The question is:

Page 2, line 33,—

aj'!er_ “two months” insert—

“and not more than four
months™.

The motion was negatived.
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Mr. Deputy-Speaker: The question
is:

Pm an“-
after line 10 add—

‘“Provided further thst where
the concerned workers interests
want revision by mode specified
in clause (a) of sub-section 1
the appropmate Government
shall follow the mode demanded
by the workmen

Provided further that where
the Minimum rates of wages 1s
fixed for the first time, the ap-
propriate Government shall do
80 by the mode specified
clause (a) of sub-section 1"

The motion was negatived

Mr. Deputy-Speaker: The question
is:

“That clause 4 stand part of the
n "»

The motion was negatwed.
Clause 4 was added to the Bill

Clauses 5, 6 and T were added to
the Ball

Clause 3.— (Substitution of new sec-
tion for sectiom 10 )

Mr. Deputy-Speaker: Any amend-
ments to this ¢lause?

Bhri A. C. Guha: I beg to move
Page 3, line 27—

add at the end “and it will be
reviewed if considered necessary.

I think there is typing mistake The
amendment should be as I have moved
now I should say a word about thus
There is a provision now put that
every such notification will be placed
before the Advisory Buoaid for mnfor-
mation only. The Adnsory Board
will have no action to talke, no sug-
gestion to0 make That is why I have
suggested that it shouid be not only
3= information but 1t should also be
open to the Advisory Board to re-
view if necessary.
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Shri Abid AH: Sir, I may submit
that the section relates to correction
of clerical errors and accidental slips
and omussions by the appropriate
Government It is, therefore, sufficient
to provide that the notification should
be placed before the Advisory Board
for information The question of re-
view of the whole thing will not arise
in such cases.

Shri A, C. Guha: If such mustakes
are only of a clerical nature, there is
no necessity of sending them to the
Advisory Board If they are conside-
red as to be of sufficient importance
to be sent to the Board then it should
be open to the Advisory Board to re-
view the whole thung 1 considered
necessary.

Mr. Deputy-Speaker: What can I
do if he is not prepared to accept any-
thing”

Shri A. C. Guha: That 1s right, you
cannot do anything.

Mr. Deputy-Speaker: I shall put
the amendment to vote

The question 1s
Page 3, line 27—

add at the end “and it will be
reviewed 1f considered necessary”

The motion was negatived

Mr. Deputy-Speaker: The question
P
“That clause 8 stand part of the
Bill"

The motion was negatived
Clause 8 was added to the Bill
Clause 9 was added to the BillL

Clause 10.— {Amendment of section
13)
Mr. Depaty-Speaker: What are the
amendmenta?
Shri A. C. Guha: I beg to move:
Page 4,—
after line 19 add,—

“(4) Any employer who con-
travenes any rule or order made
under this section shall be puni-
shable with imprisonment for a
term which may extend to one
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month or with fine not more
than one hundred rupees or
with both™.
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This is about punizshment. We find
from the report that practically no-
thing has been done as regards
punishment so far. Therefore, it is
no use putting something of a very
high order in the Act and then allow-
ing the States to ignore the provisions.
That is why I wanted to separate the
violation of rulez made by the State
Governments from the offences com-

mitted as regards the main provisions
of the Act.

If you refer to the report on the
working of this Act, you will find
from page 51 that there have been
only about 100 cases during all these
years and the fine varted from Ra. 10
to Rs. 30 and in one case there is only
a filne of Rs. 2. So, what is the use of
putting Rs. 1,000 or something like
that even for minor offences? Again,
I shall have to use that word: Please
do not make this Act an object of
ridicule, to be i1gnored by the State
Governments most flagrantly and
lightheartedly.

Shri Abid Ali: The penalty for such
contravention is already contained in
the new section 22A.

Shri A. C. Guha: There, the punish-
ment is Rs. 1,000, I think the hon.
Minister has not followed me,—or a
fine of Re. 1 and imprisonment, or
both. Here, in my amendment, I have
separated them. I have separated
offences of a minor nature from the
graver offences.

Shri Abid Ali: I do not think any
change is necessary.

Mr. Deputy-Speaker: I shall put

the amendment to the vote of the
House.

The question ia:
Page 4,—
after line 19 add,— .

“(4) Any employer who con-
travenes any rule or order made
under this section shall be
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punishable with imprisonment
for a term which may extend
to one month or with fine not
more than one hundred rupees
or with both".

The motion was negatived.
Mr. Deputy-Speaker: The question
1s:

“That clause 10 stand part of the
Bill."
The motion was adopted.
Clause 10 was added to the BilL

Clause 11.— (Amendment of section
19.)
sm-l_n. C. Guha: I beg to move:

Page 4, line 26, for “has reason
to” substitute “may reasonably™.

I do not like to any anything
on this.

Shri Abid All: I do not accept it.

Mr. Deputy-Speaker: 1 shall put
the amendment to the vote of the
House.

The question is:

Page 4, line 26—

for *“has reason to" substitute,—
“may reasonably".
The motion was negatived.

Mr., Deputy-Speaker: The gquestion

is:

“That clause 11 stand part of the
Bill”
The motion was adopted.
Clause 11 was added to the Bill.
Clzuse 12— (At;oe-r;dment of zection

Shri Ghosal (Uluberia): 1 beg to
move:

Page 4, lines 37 to 43, omit—

“any Commissioner for Work-
men's Compensation or any officer
of the Central Government exer-
cising functions as a Labour Com-
misgioner for any region, or any
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officer of the State Government
not below the rank of Labour
Commissioner or any"”,

This is in relation to the computing
of claims. In the previous Act, the
Chief Commissioner or any Work-
men'’s Compensation Commissioner or
any stipendary magistrate was em-
powered to consider these claims. In
this amendment, the Labour Commis-
sioner of a State has also to be includ-
ed I may say that these State Ofti-
cers are always charitably disposed
towards the employers. At least that
15 the idea of the working classes in
my State. They have lost all confi-
dence in this set of officers in our
State If we go mto the statistics,
we will find that 90 per cent. of the
disputes are scttled as soon as the
dispute is referred to the tribunal and
not at the conciliation stage of the
Commissioners, Therefore, these re-
gional Commuissioners in whom the
working classes have got no confi-
dence should be excluded

Shri Abid Alil: The present section
20 contains this power for the zonal
Commussioner for Workmen's Com.
pensation What we are doing is that
we are mentioning more persons to
attend to these matters, but that will
be not below the rank of a Labour
Commissioner of the State Therefore,
I oppose the amendmont.

Mr. Deputy-Speaker: 1 shall put
the amendment to the vote of the
House.

The question is:

Page 4, lines 37 to 43,—

omit “any Commissioner for
Workmen's Compensation or any
officer of the Central Government
exercising functions as a Labour
Commussioner for any region, or
any officer of the State Govern-
ment not below the rank of Lab-
our Commissioner or any”.

The motion was negatived.

Mr. Depuiy-Speaker: The question
is:
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“That ciause 12 stand part of the
Bill"”.

The motion was adopted.
Clause 12 was added to the Bill.
Clause 13 was added to the Bill

Clause 14— (Substitution of new
sections for section 22 and insertiun
of new sections 22C to 22F. Penaltics
for certain offences)

Shri Jadhav (Malegaon): 1 beg to
move.

Page 6, line 20, after “punishu-
ble™ msert “with 1mprisonment for
a term which may extend to three
months or”.

I also beg to move-

Page 6, for lines 21 to 38, substi-
tute "2¢B No Court shall take
cognizance of an offence—

{a) under clause (a) or
clause (b) of section 22, unless
complaint thereof is made with~
in three months of the date on
which the offence 1s alleged to
have been committed.

{b) under section 22A, unless
complaint thereof is made with-
in six months of the date on
whieh the offence is alleged to
have been committed’”

In the amended section 22A, penalty
has been provided but in it only a
fine has been mentioned. I want to
add three months imprisonment or
fine.

Then, in section 22B, for lines 21 to
38, T want to substitute section 22B,
a new section Whenever there is a
breach of the provisions, the employee
should not be compelled to take the
permission of the Inspector but he
should have a chance to fille a com-
plaint himself. Therefore, I have ad-
ded a new section and have worded it

accordingly.

Shri Abid Ali: I oppose the amend-
mehts. They are not neCsAry.
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Shri A. €. Guha: [ want to move
certain amendments. 1 am not mov-
ing amendment No. 17. I shall move
the others. I beg to move:
Page 8, line 29,—
omit ‘“under clause
section 22 or".
Page 6, line 33,— .
omit “or clause (b)".
Page 7, lines 34 and 35—

after “Government’” insert “or
prescribed authority™.

Mr. Deputy-Speaker: 1 shall put the
amendments to the vote of the House.

(b) of

The question is:
Page 6, line 20,—

after “punishable” insert,—

“with imprisonment for a
term which may extend to three
months or™.

The motion was negatived.
Mr. Deputy-Speaker: The question

Page 6,
for lines 21 to 38, substitute—

“22B. No Court shall takc
cognizance of an offence—

(a) wunder clause (a) or
clause (b) of section 22, unless
complaint thereof is made with-
in three months of the date on
which the offence is alleged to
bhave been committed;

(b) uader section 224, unless
complaint thereof is made witl -
In six months of the date on
which the offence is alleged to
have been committed™.

The motion was megatived.
Mr. Deputy-Speaker: The guestion
is:
Page 6, line 29,—

omit “under clause (b) of sec-
tion 22 or”.

The motion was negatived.
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Mr. Deputy-Speaker: The guestion
is:

Page 6, line 38,—
omit “or clause (b)".

The motion was negatived.

Mr. Deputy-Speaker: The question

Page 7, lines 34 and 35—

after “Government’ insert “or
prescribed authority™.

The maotion was negatived.

Mr. Deputy-Speaker: The question
18
“That clause 14 stand part of the
Bili™.
The wmotion was adopted.

Clause 14 was added to the Bill.

Clauses 15 to 17 were added to the

Bill
Clause 18.— (Amendment of the
Schedule)

Shri Tangamani: I beg to move:
Page 9, after line 14 add—

“In the Schedule to the prin-
cipal Act, after item 12 under
Part I, the following items shall
be added and shall be deemed
always to have been added,
namely:—

13. Employment in shops
and establishments

14, Employment in press.

15. Employment 1in  hotels

and restaurants.”

In this amendment, what 1 seek to
do 1s, in the Schedule to the principal
Act, after itemn 12 under Part I, em-
ployment in shops and establish-
ments, in press and in hotels and
restaurants should be added. In the
principal Act, there are 12 industries
given, namely, rice-mill, tobacco,
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plantations, oil-mills, road cons-
truction, stone-breaking, mica, trans-
port, etc. Although the State Gov-
ernments have got the power to in-
clude any of these items, our experi-
ence has been that no such employ-
ment has been included. That is why
I want these industries also to be
included in the Schedule

Shri Abid Al: I submit that State
Governments have power, as the hon.
Member himself has said, to add to
the Schedule.

Shri B. K. Galkwad: I beg to move:
Page 9, after line 14 add—

“(2) In the Schedule to the
principal Act, after item 12
under Part I, the following
items shall be added and shall
be deemed always to have been
added, namely:—

13. Employment in shops
and establishments covered
by the Shops and Establish-
ments Acts 1 force in the
various States.

14. Inferior village ser-
vants serving under State
Governments such as
Mahars—Jaglyas, Ramo-
shig, Chawludars, etc.”

Mr. Deputy-Speaker: He has al-
ready spoken on that.

Shri B. K. Galkwad: Yes.

Shri Abid All: I wish to submit that
the State Govermnments have got the
power to add to the Schedule. So, it is
not necessary to add what the hon
Member wants to add.

Shri N. B. Maitl (Ghatal): I beg to
move:

“Page 9, after line 14 add

‘In the Schedule to the prin-
cipal Act, after item 12, under
Part I, the following item shall
be added and shall be deemed
always to have been added,
namely:—

‘9 SEPTEMBER 1857

(Amendment) Bl 12840

13. Employment n any
cotton or spinning mills'.”

I need not dilate upon it. I shall
be glad to hear from the hon. Minis-
ter.

.Shrl Abid All: The textile mill
workers are sufficiently organised
Therefore, it is not necessary
classify them as sweated labour.

Mr. Deputy-Speaker: 1 shaut put
the amendments to the vote of the
House,

15-30 hrs.
[MR. SpEakER in the Chair]
Mr. Speaker: I shall now put

amendments Nos. 6, 32 and 34 to the
vote of the House.

The question is:
(68) Page 9, —

after line 14, add—

“(2) In the Schedule to the
principal Act, after item 12
under Part 1, the following
items shall be added and shall
be deemed always to have
been added, namely:—

13. Employment in shops
and establishments covered
by the Shops and Estab-
lishments Acts in force in
the wvarious States.

14. Inferior village ser-
vants serving under State
Governments such as
Mahars—Jaglyas, Ramoshis,
Chawkidars etc.”

{32) Page 95—
after line 14 add—

“In the Schedule to the
principal Act, after item 12
under Part I, the followlng
items shall be added and
shall be deemed always to
have been added, namely:—

13. Employment in shops
and establishments.

14. Employment in press.
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15. Employment in hotels

and restaurants.”

(34) Page 9—

after line 14, add —
‘In the Schedule

principal Act, after item 12,
under Part I the following
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item shall be added and shall

be deemed always to have
been added, namely:—

the

“13, Employment

in any
cotton or spinning mills.”

The Lok Sabha divided: Ayes 44;

Divigsion No. 38]

Banerjee, Shri Pramathanath
Baruchas, Shn Naushir
Beck, Shri1 Ignace
Chaudhurn, Shn T. K.
Duasrathe Deb, Shri
Duagupts, Shn

Elisa, Shni M. .
Gaikwad, Shn B. K.
Ghosal, Shn

Ghose, Shri S.
Gupta, Shn Sadhan
Hynruewta, Sho
Imam, Shri Mohamed
Iyer, Shn BEsswara
Jadhaw, Shri

Achar, Shri

Agadi, Shn
Arwmugham, Shn R. S.
Balakrihnan, Shri
Balmuks, Shry

Barman, Shn

Barupal, Shr: P L.
Bazapps, Shru
Bsstumatari, Shx
Bhagat, Shn B. R
Bhakt Darshan, Shn
Bhol: Sardar, Shrt
Budar, Shn

Borocab, Shn P. C.
Brahm Perkash, Ch.
Chaturveds, Shns
Chunn Lal, Shrl

Daiyt Sungh, Shn
Desappa, Shri

Dm, Shnn K. K

Das, Shri Shree Narayan
Datar, Shr

Deb, Shri N. M.
Dewsay, Shri Morarit
Dinesh Singh, Shn
‘Dube, Shri Mulchand
Dwivedi, Shei M. L
Osysperumal, Shn  *
Gackwad, Shri Fatesinghrso
Ganapathy, Shri

Noes 108,
AYES
Kale, Shrimati A, Patel, Shn N. N.
Kodiyan, Shri Paud, Sha U, L.
Kumaran, Shri Pillai, Shri Anthony
Kumbhar, Shi Ramam;, Shri
Kunhan, Shri Rao, Shn D, V.

Laxoii Ba, Shrimaal
Majh, Shn R. C,
Manay, Shn

Maters, Shn

Mastin, Shri

More, Shri
Mukence, Shen H. N.
MNath Pa, Shn
Pandey, Shri Sanu
Pamugrahi, Shn

NOES
Gandh:, Shri M. M.
Ganpat: Ram, Shn
G der, Shn Dorad
Gounder, Shn K. P.
Guha, Shni A. C.
Harvani, Shn Ansar
Hem Raj, Shn
Jogendra Sen, Shn
Kayal, Shni P. M.
Kesar Kumar, Shrimat
Khedkar, Dn. G. B.
Krnahna Chandrs, Shri
Krishna, Shri M. R.
Kruhnamacharn, She T T.
Kureel, Shn B, N.
Lahiri, Shri
Laskar, Shn N, C.
Malluah, Shn U. S.
Manaen, Shn
Mandal, Dr. Pashupeti
Msuysngsdan, Shrl
Mehd, Shn 5. A
Melkote, Dr.
Minimats, Shrimatl
Mishra, Shei L. N.
Mises, Shri R. D.
Mugs, Shri R, R.
Morarys, Shy
Murmu, Shn Pxlks

Reddy, Shn Nagi
Sharma, Shn H. C.
Singh, Shr L. Achaw
Siva Raj, Shn

Yadav, Shri

Murthy, Shn B. S.
Muthukrshnan, Shn
Nudu, Shn Govindarislu
Nair, Shri C. K.
Maldurgker, Shn
HNathavan, Shn

Mayar, Dr. Sushuls
Netru, Shry Jewsharlal
Nehru, Shrimat Uma
Nek Ram, Shn

Panna Lal, Shri

Patel, Shnman Maniben
Pillai, Shr Thaou
Prabhakar, Shri Naval
Radhamohan Singh, Shei
Radha Raman, Shei
Raghunath Singh, Shri
Raman, Shri C. R. Pattabhi
Ramanand Shastri, Swami
Ramaswami, Shri 5. V.
Ramaswamy, Shri P,
Rampuze, Shri M.

Rane, Shri

Rangs, Shri

Ras, Shri Jagansiha

Rup Naran, Shri

Sadhu Ram, Shri
Sahodrabai, Shrimat
Sahu, Shri Ramesbwar

[15.31 hrs.

*The result of this division applies to amendments nos. 6, 32 and 34

separately.
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Samama, Shn S C.
Sanganna, Shn
Sarhadi, Shn Aut Singh
Satyanarayana, Shrni

Shah, Shn Manabendra

% hakuntala Devy, Shruman
Sudduah, Shn
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Sinha, Shr Anurudh
Sinhs, Shm B P
Sinbasan Singh, Shn
Sonawane, Shri
Soman;, Shr
Subbarayan, [>¢ P
Subramanyam, Shea T
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Sunder Lal, Shn

Tahlr, Shri Mohammad
Tewari, Shn Dwarnikansth
Uike, Shn

Vishwanath Prasad, Shn
“Wasnik, Shr1 Balkrishina

The motion was negatived

12844

Mr Speaker. The question 1s

“That clause 18 stand part of
ithe Ball”

The motion was adopted

Clause 18 was added to the Btll

Clause 1, the Enacting Formula and
the Title were added to the Bill

Shri Abid Ali- I beg to move
“That the Bill be passed”

st TTy v (THET) AL
Ry, 9 AT 459 wieve fad,
teve w1 At & = 3917 Ifw
ar=T g1 TeT B, 9 & 37 R 3Eu
UZ HE- 9T FTA AT TFT R

39 faa % fa=fa™ 5 91 a7 9%
IR AFATFE TR A TTTR |
& @ waOT 9 fAaF <t e F1 oH
A T B HWIECE HEAT AT
TOT NRW KT dIEd T WITHRT FIATAT
sear g f& aafs g ¥ oA
g Y= H qIF g1 TH1 9T RIT THHT §91q
2o ATR HEFL 9% 9 SfEE wwr
wey &9 ¥ @fag 7AHg{ 1 wEew 97
¥E T AEr 9% W I9 &faE
R T AT OH T § $1E w7 T g
TET | IAET AT 487 & qr=Ay T4y
g€ ¢ 1w WY IO wRw &
oy fad g oeT 9X dfare woga w0
3 & worgdY &Y ot & | wET FEr ay
AW @ WT Forgdl AgY 47 wrEr =T
T G & S T 9T § 1 AW,
aaTee & ATy § afe wiw o &Y Wy

arEst f& g9 Y @faE] e &
foreer ag @ 7Y & ¥ S
TET ®W AL AY AT R

uY Feziga for (a@TY)  WIW
T ATER Wi TAEHAT WY, ®bT W
AAEE ATer & e @vm g froag
Y 7 M P owET 97 v g@faey
qAzX AT 3 & wfafew war feerey
a'}

s} arw ATy A1 FT WU AT
fear @ &1 & ™% 0% A T ATH T
T A% § A7 6 2 G 79geT <7 qray
& 1 Memgy, STy, afeur wify ea
T MET § FH FT T3 @fagiqaa3y
1 TE WO HATAT & WY qH AZ @A
& az o maeHe faw T $7F S
FATAT ST 18 TAH T FAZIT 7 Haoqy
q F1% g AF) F0 | Afed 9 graw
F orire w1ayr g W wAl A& A 4y
fraea &= =g i @fae T aorg Y &Y
AT gETLA & fad s & ow a9 w09
ATT WX IEF AT IAN fAw wEw
QF FTA FATAT ATT 1| OFT FIF § ITHT
WERT GgH HIT WX ITHT ArEAy
gTeT ®T TH AgAL &1 §6d | TN FTA
F oW g ¥ Afqe gog w g
ATH AFT g FAI WX d FAT A@
fomd @0 v v wit 4y fs ww
T W U7 T § | TEiad "rawEd
oA ¥ 2 fe d@fe wagd ®
ITEX WET § KA AAM@@T A ALF
AR ETE AEAT W AT §F WIT ITMY
qITa wogdy feark or &% 1 wTw nay
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F o e "oy faeeY @ Az wga
AR et & W< @ w0 AT
aTfaw waear aga A=A ¢ ) afast
AL W UF qgT AT ATT AEAT F
e ¥ N mATT  fAwaar & IR
WAT FZ 9T & 1 "G F AT
FEH TH FEI FE @HA AE @
g T i) § el AT 1
Ay AT § AT g7 £FT § AR
afgr, s7%= #wfz @@ET & 67
*1qY ATEAT T FH HTTE 1 52 T4
Al Iv=Ts3m F A ¢ owr & fomay
§ aed ¥ 7 A1 TX I
7rere faeraa m=e & w7y agEE
foed =<1 @y 71 7% 3= FTAA
dga7 g ¥ fem F=w z2em sfgm
FH A% 19 § Fa &9 FL HAT T HTHAA
aarT Sifed @ FTEY "Amw S #r
aud nar fagr 2 w5t o= € T am
Fr2 fozg sin 7 sw o afsw 29
Sk Ad (|

4T AN J H HIIE!  d7ATAT
aeAT § & swersgm e fatmr g
W UL FTHHT L E, IAET 21 °F agA
aE & ) FTAMT A AT 2T wrawy
QAT A ATAT F 2RI & AAGIT FT qWT
fegar ®T= 21 T TR ¥ S
FATY MTEY B AAEI AT THIGET & BIH
T § IIFT waed; Wy I9T Wr=AEE ¥
T IFFT AZF FW Fagd faeAr &
T ZFAL gAY T A I FH
waE & W aw & fega T St gegd
famet wTfed ag sy " @ €.

feg 7 fAdea s f& foeeh
T g1 "% WA wE@a &) wew fad
®rT T Afed AR & 998 7w o
oire wEaT fF A9 Lewe ¥ #Y IHwY
Ay sy Afed arfe afae wogd &
wxeqr S Y &% W IAET RIEA
g e w0

9 SEPTEMBER 197 Motion re. Suspension of 12846

First Proviso ta Rule 74

Mr. Speaker: The question is:
““That the Bill be passed”.
The motion was adopted.

MOTION RE SUSPENSION OF
FIRST PROVISO TO RULE 74

The Minister of Home Affalrs (Pan-
dit G B. Pant): I beg to move:

‘“That the first proviso to Rule
74 of the HRules of Procedure and
Conduct of Business in Lok Sabha
in its application to the rmotion
for reference of the Delhi Munici-
pal Corporation Bill, 1957 to a
Joint Committee be suspended.”

1 have given notice of a motion for
the reference of the Dellu unicipal
Corporation Bill to a Joint Committee.
Such a motion is governed by Rule
74 of our Rules of Procedure and
reference to a Joint Committee can-
not ordinarily be made 1f it involves
matters, ¢oming within  sub-clauses
(a) to (f) of clause (1) of Article 110
of the Constitution. The Delhi Muni-
cipal Corporation Bill contains cer-
tain clauses which would come within
the scope of Article 110 of the Cons-
titution. It is desirable, however,
that this Bill, which is a voluminous
one, should be referred to a Joint
Committee. The Members of Delhi
are primarily and mainly interested
in it, though I hope that other hon.
Members of the House will also co-
operate in improving the Bill

The Members of the Delhi area are
divided into two parts. Some are
here in the Lok Sabha and some in
the Rajya Sabha. I wish that all of
them may be included in the Joint
Committece. So, 1 am making a re-
quest to you for waiving this rule T4
s0 that the reference of the Bill
which is hardly of a very contentious
character may be made to a Joint
Committee of Both Houses.

Shri Naushir Bharucha (East
Khandesh): We hope that it will
not be a normal procedure for Gov-—
ermment to ask for suspension of the
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rule. The House will appreciate the
fact that this is a Bill of more than
500 clauses and we had only a Sun-
day in between to study this. I take
it that the Government will assure
us that in future, Bills of this mag-
nitude will not be flung on hon.
Members with very little time to
study them. The fact that it is going
to be referred to a Joint Committee
is no excuse that it should fiot be
thoroughly discussed before it is so
referred.

Pandit G. B. Pant: I am prepared
to go farther than what the hon.
Member has suggested. He wants
that the Government should assure
that Bills of this magnitude will not
be referred to a Joint Committee of
both the Houses. I am prepared ¢b
assure the House that even if they
are not so equally voluminous, this
should not be the normal practice, to
refer them to a Joint Committee, ex-

Mr. Speaker: He only wants more
time.

Pandit G. B, Pant:. .. ... when
necessary. In fact, very few occa-
sions arise when we approach the
Chair and the House with such a
Tequest, which, on its face, is of a very
abnormal character.

Mr. Speaker: Of course, this will
be an exceptional case of reference to
a Joint Committee of a Bill which in-
volves consideration of one or the
other of the matters referred to in
<lauses (a) to (1) of article 110, that
is, relating to Money Bill or Finaneial
‘Bill. A special provision has been
made that they should be considered
by this House. Inasmuch as it is only
an incidental matter and a major por-
tion relates to administration and it
+will be duplicating the work regard-
ing this matter, it is being referred
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to a Joint Committee. I am certain
that similar applications will not be
common. In exceptional cases, the
provision will be exercised.

The question is:

“That the first proviso to Rule
74 of the Rules of Procedure and
Conduct of Business in Lok Sabha
in its application to the motion
for reference of the Delhi Munici-
pal Corporation Bill, 1957 to a
Joint Committee be suspended.”

The motion was adopted.

DELHI MUNICIPAL CORPORATION
BILL

The Miaister of Home Affsirs
(Pandit G. B. Pant): 1 beg to move:

“*That the Delhi Municipal Corpo-
ration Bill, 1857, be referred to a
Joint Committee of the Houses con-
sisting of 45 members; 30 from this
House, namely, Dr. P. Subbarayan,
Shrimati Sucheta Kripalani, Shri
Radha Raman, Choudhury Brahm
Prakash, Shri C. Krishnan Nair, Shri
Naval Prabhakar, Shrimati Subhadra
Joshi, Shri P. Hanmanth Rao, Shri
Kailash Pati Sinha, Shri Shree
Narayan Das, Shri Satis Chandra
Samanta, Shri Tayappa Hari Sona-
vane, Shri Mathew Maniyangadan,
Pandit, Jwala Prasad Jyotishi, Shri
Sunder Lal, Shri Bam Shanker Lal,
Shri Sumat Prasad, Shri C. Nanjap-
pan, Shri Mahadevappa Rampure,
Shri Jaswantraj Mehta, Shri B. N.
Datar, Shri Shivram Rango Rane,
Shrimati Renu Chakravartty.
Chaudhary Pratap Singh Daulta, Shri
Surendranath Dwivedy, H. H. Maha-
raja Pratap Keshari Deo, Shri Ignace
Beck, Shri Arjun Singh Bhadauria,
Shri D. R. Chavan, Shri B, Pocker,
and 15 members from Rajya Sabha;



12819

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-
ber of members of the Joint Commit-

tee;

that the Committee shall make a
report to this House by the first day
of the next Session;

that in other respects the Rules
of Procedure of this House relating to
Parliamentary Committees will apply
with such variations and modifications
as the Speaker may maxke; and

that this House recommends to
Rajya Sabha that Rajva Sabha do
join the said Joint Committee and
communicate to this House the names
of members to be appointed by
Rajya Sabha to the Joint Committee.”

Sir, 1 am glad to have this oppor-
tunity of making this motion. The
Bill to which it refers is a voluminous
one. It has more than 500 clauses
and I think about 13 appendices.
Apart from the Companies Bill, which
was passed by this House, during the
Iife of the last Parliament, I doubt if
any other Bill of a similar magnitude
has ever been placed before this
House,

It is a Bill, apparently, of a local
character. The people of Delhi are
deeply interested in this Bill. They
are vitally affected by the provisions
of this Bill. But, Delhi i the metro-
polis. Every Member of this House
would be naturally interested in im-
proving this Bill so that we, who have
to spend a greater portion of our
time, whether as Members or as Min-
isters in Delhi, may also derive full
benefit from this measure.
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1 also feel some gratification in

» placing this Bill before this House as

1 think that it is a very well drafted
Bill. The task that those who had to
frame the Bill had to perform was of
a very onerous character. Much
thought and much labour had been
bestowed on it and I trust that hon.
Members will find that as a result of
the great care that has been taken in
drafting this Bill, the measure asg it
has emerged from the deliberations
held by those who were in charge of
the Bill outside, is satisfactory and
adequate.

The Delhi State today has a num-
ber of local authorities. They are
about ten or eleven, namely, the
Municipal Committee, Delhi, the Noti-
fled area Committee, Civil Station, the
Notifted Area Committee, Red Fort,
the Municipal Committee, Delhi-
Shahdara, the Municipal Committee..
West Delhi, the Municipal Committee
South Delhi, the Notified Area Com-~
mittee, Mehrauli, the Notified Area
Commuittee, Najafgarh, the Notifled
Area Committee, Narela, the District
Board, Delhi. Not only are the areas
which come within the jurisdiction of
these bodies now to be govermed by
this Corporation, but nearly half of
the areas of New Delhi will also be
comprised within the limits of the
Municipal Corporation.

This Corporation has a pretty long
history. The proposal for setting up
a corporation in Delhi was made near-
lv ten vears ago, and even earlier. The
proposals were seriously taken up
and some sort of attempts were also
made to establish a corporation, but
this did not mature and did not take
a concrete shape. Besides this Cor-
poration which will now comprise of
these areas and in which all these
local bodies would be merged, there
are also a number of other local sta-
tutory bodies in Delhi which desl
with matters of great moment and of
vital interest, such as the Electricity
Board, the Transport Board, the Water
and Sewage Board. These boards
touch the life of every citizen and
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their efficiency and speed in the exe-
cution of their business and the dis-
charge of their day to day duties can
conduce greatly to the comfort and
the ease of the people living in Delhi.
Even all these local authorities will
now be merged in the Corporation.
These functions too will be discharg-
ed by the Corporation itself.

There are besides these, also the
Delhl Development Authority. That
authority has jurisdiction over the
whole of Delhi. A notification has
been issued by virtue of which the
entire urban area of Delhi has been
brought within the purview of that
authority, but now in place of that
we have introduced another Bill
known as the Delhi Development Bill.
It will leave full power with the Cor-
poration for the development of Delhi
and for the building of buildings ete.,
subject to the conditions that are In-
corporated in that Bill which will
come up for consideration in a
day or two. According to the new
Bill, the Delhi Development Autho-
rity will be concerned with the fram-
ing of the master plan of Delhi, and
s0 far as development goes, itz activi-
ties will be confined only to specified
areas which will be notified by the
Central Government after consulta-
tion with the Carparation and also
the Development Authority.

From thisz it will be clear that the
burdens that are being imposed on
the proposed Corporation are really
very heavy. The hopes that we cher-
ish about the ability and capacity of
the Corporation to cope with these
multiple activities and tasks which
the Corporation will have to under-
take have been engendered by the
public spirit of the citizens of Delhi.
They belong to the metropolis of
India and we hope that they will
prove equal to the expectations that
we all have learnt to build about
their efficlency and ability to deal
with complicated and intricate mat-
ters. It is in that hope that this Bill
has been designed and is now placed
before the House.
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The Bill has cartain special features.
The rural area of Delhi State that
has been so far under the District
Board will also now come within the
Iimits of the Corporation. The Cor-
poration will have jurisdiction not
only over the urban but also over the
rural areas which include more than
300 villages, but in order that the
rural people may yet be able to shape
things according to their own needs
and wishes, there will be a special
Rural Board to look after their inter-
ests consisting of all the representa-
tives elected by the rural people. Be-
sides, there will be panchayats in the
villages which will discharge the pri-
mary functions in their respective
areas,

So, the Corporation is of a some-
what novel character and it wiil have
to deal with some functions which
are of extremely vital importance. It
will have not only the authority iIn
matters pertaining to the generation
of electricity, which perhaps even the
Bombay Corporation does not posseas
today, but it will also be competent
to arrange for the distribution of elec-
tricity So, that will be by itself a
very far-reaching authority which
this Corporation will exercise.

It will have an area, I think, of
more than 500 sgquare miles. I won-
der if any other corporation has an
equally large area. The population
which will have the beneflt of elect-
ing its representatives to this Corpo-
ration will be more than 15 lakhs.
All elections will be on the basis of
adult suffrage. The electoral rolla
prepared for the legislature will also
be ordinarily used for the electiom of
members of the Corporation.

18 hrs.

There will be 80 members accord-
ing to the provisions contained in this
Bill. That will give about one mem-
ber to 20,000 electors. Qut of these
80, 12 will be representatives of the
Scheduled Castes, I bad the oppor-
tunity of informally consulting the
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member of the Delhi Consuliative
Committee and as a result of the dis-
sussions held with them, I propose to
move an amendment later for the
addition of 8 Aldermen to the 80
members who will be elected in the
normal way. As to the best method
of electing these 6, further thought
may have to be given. There may
be two ways of electing them. One is
that these members may be elected
according to the principle of single
transferable vote, which will enable
every gsection which is there in a
sizable numbers to returm a re-
presentative. We want, however,
men who possess experience, ability
and integrity and who are otherwise
highly reputed for their public spirit
to be elected as Aldermen. Whether
the election should be by means of
the single transferable vote or whe-
ther, on the other hand, we should
have some rule more or less to the
effect that a person, in order to be
elected, must secure at least two-
thirds of the votes of the total number
of members present at a meeting spe-
cially convened for that purpose, that
may have to be considered. This
proposal that I have just made, would
have the advantage of ensuring the
return of persons who possess repu-
tation in the City for their public
sowit and efficiency. But it will be
for the House to consider as to which
of these two methods will be the
more suitable and appropriate one.

i

The Corporation will have powers,
as I said, of a very real character.
It will have the power to levy taxes.
We had once thought that so far as
the general property tax was con-
sarned, which stands at 10 per cent
of the rental value today, the Corpo-
ration might be empowered to raise
it to any figure not exceeding 25 per
cent, but because of certain views,
which have been expressed by those
who hold a representative capacity,
we have reduced the figure of 25 to 20.
This will enable the Corporation to
raise the general property tax, if it
so choomes, from 10 to 11, 12, 13 or
any figure not exceeding 20. The
Corporation has also been given the
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option to impose other taxes. It will
have all the receipts from entertain-
ment and betting taxes and it will
also be competent to impose the
taxes mentioned in the Schedule
which it is not necessary for me to
detail here.

The Corporation will have Stand-
ing Committees for wital services
regarding electricity, transport, water
and sewage. 'These statutory com-
muttees will be formed in the man-
ner prescribed in the Bill. 4 of the
persons represented will be represen-
tatives of the Corporation and 3
will be nominated to asxist them.
These are very vital services. bi 4
the electricity service fails even for
an hour, then there is darkness all
round. Similarly, if there iz no
water even for 3 hours, everyone is
put to immense inconvenience and
discomfort. So in order to ensure
the co-operation of experts and the
representatives of the people, statu-
tory committees will be formed in
the manner indicated in the BillL

There are also provisions in the
Bill relating to other matters. As
I said, the Corporation will have
also the authority for carrying out
schemes for housing for improve-
ment, for widening of streets and all
other things which can go a long
way in improving the  sanitation,
health and all the aesthetica of the
town. 'These the Municipal Boards
do not possess today. They are to
a large extent wvested in the Deve-
lopment Authority. The Corporation
will also be competent to take mea-
sure for the improvement of the
slum area, for their demolition and
replacement by better houses.

It has, however, been considered
advisable, as I have indicated, ¢to
have this Development Authority for
preparing the Master Plan and for
developing such areas as may be
notified. Subject to the areas so
notified, the Corporation will have
plenary authority over the whole of
the area of the Corporation. It s
desirable in the interest of Delhl
and the Corporation itself that there
should be some such body which
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can take up specified areas for de-
velopment. The expenditure “that
has to be incuwrred on development
is heavy and if the Corporation s
required to face the difficulties with-
out any assistance and if it is to bear
the entire burden, the process of im-
provement will become very slow.
So this provision has been made in
the Development Authority Bill so
that Government may actively assist
the Corporation in improving the
housing conditions in Delhi.

We have also got a slum area
there and the Corporation will be
competent to deal with the slum
area as it will be declared as one of
the authorities that will be compet-
ent to deal with slums.

As to the appointment of officers
and men, it has been provided that
posts ecarrying a salary of more than
Rs. 350 per mensem will be filled in
consultation with the Public Services
Commission; posts connected with
the three statutory boards will, how-
ever, have to be fllled with greater
care so that the men may be not
only competent but also in a way
devoted to the welfare of the ci
and prepared to take all the bur-
dens on themselves. Electricity
needs attention not only during the
day but also in the night; so are
water and other vital matters with
which the Corporation is connected.

We have provided that rules may
be framed for granting sallowances
to the members of the Corporation.
So far, ordinarily, members of
municipal bodies do not get any
allowance. But, I understand that
there is at present a proposal for
making some provision for the mem-
bers of the Corporation of Bombay.
1 personaly think that it is desirable
that some  sllowance to  enable
members who have no resources of
their own to attend the meetings of
the Corporation should be made.
Menn who have hardly any resources
are now devoting themselves to pub-
lic service and such persons live a
hand-to-mouth existence. It is de-
sirable that they should be enabled
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to discharge their duties with un-
divided attention and without being
worr'ed about small, trivial and petty
matters.

It has also been provided that
rules may be made to provide hous-
ing and conveyance facilities for the
Mayor. Again, that will depend on
the shape the rules ultimately take
but that may be made permissible
under the Bill. The Mayor will have
the authority to call for records and
returns from the Chief Commission-
er of the Corporation.

The Bill is mainly based on the
Bombay pattern. It was, however,
after a great deal of care that this
decision was taken. The Bombay
Corporation has done its work with
remarkable credit. All those who
have had occasion to see the working
of the Corporation have spoken high-
ly, not only about itg achievements
but about the public spirit shown by
the members and about tl.e demo-
cratic way in which its activities have
been consistently conducted. We also
consulted the schemes that are in
force in other countries but found that
the Bombay Corporation model would
be the best for us. So, we have
followed that pattern.

There has been some little critic-
ism about part of the New Delhi area
being left out of the Corporation. As
I said, the Corporation will have an
area of about 500 sq. miles; it will
be more than 500 sgq. miles. The
total area under the jurisdiction of
the Corporation comes to 510 sq.
miles. The area of New Delhi that
will be excluded from the Corpora=-
tion will be not more than 15 sq.
miles; that is, not more than 3 per
cent of the total area of the Corpora-
tion. The New Delhi area that has
been left out is mainly occupied by
government servants, the Embaasies,
the Diplomatic Enclave and other
similar institutions. I do not think
that the exclusion of this area will
be in any way harmful to the Cor-
poration.
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Under the law, Government is not
liable to be charged with tax for the
property it holds in the Notified
Area. If no taxes are charged and
the Corporation has to discharge all
these duties and to provide all
these amenities that are available in
New Delhi, it will be rather hard on
the Corporation.

Besides, the public servantg living
in NMew Delhi cannot be returned as
members to the Corporation. I do not
know how far it would be conaistent
with the democratic principle to have
repregentatives who do not represent
the vast majority of the people liv-
ing in New Delhi for administering
the affairs of this part of New Delhi.
So, I hope the Members interested in
the Corporation will hail with satis-
faction the scheme that is embodied
in this Bill. It gives thern very wide
powers and now they can make the
city beautiful, healthy and in every
way deserving of its status as the
metropolis of India.

1 may also say that this idea of get-
ting New Delhi out had been in exis-
tence almost throughout but I suc-
ceeded at least in getting half of this
area in the Corporation. But what is
left out is only the other half. So,
there should be no feeling of dissatis-
faction on that account. If we can
acquit ourselves well, we will have
done a lot.

b

New Delhi will also have to rely
on the Corporation to a large extent.
So, there is bound to be co-operation
between the Corporation and New
Delhi. And, if the duties that have
been entrusted and the functions that
the Corporation will have to discharge
are carried out efficiently, impartially,
devotedly and with a sole desire to
serve the people of Delhi and to raise
the stature of the city of Delhi, I
think, we will have been fully re-
warded.

Shri Manay (Bombay City Central-
Reserved—Sch. Castes): I would
request the hon. Home Minister to
consider the demwrability of including
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one Member of the Scheduled Castes
Federation in Parliament in the per-
sonnel of the Committee announced.
I do not want to put the hon. Home
Minister in za embarrassing position.
but if he is able to make certain ad-
justments in the personnel, I would
appreciate it very much because there
is a wvast population of Scheduled
Castes in Delhi......

Mr. Speaker: Shri Naval Prabhakar
is there.

Shri C. D. Pande (Naini Tal): Shri
Sonavane is there.

Shri Manay: I do not wunderstand
when representation was given to
the Opposition why the Scheduled
Castes Federation in Parliament was
left out. We do not know what is the
method adopted for this selection.

Pandit G. B. Pant: How many Mem-
bers of the Scheduled Castes Federa-
tion are there in this House?

Shri Manay: Nine; and I understand
a section having only 5 Members has
got representation.

Pandit G. B. Pant: How many from
Delhi?

Shrf Manay: Probably, there may
not be any.

Pandit G. B. Pant: Then, we will
consider.
= 7w wawee : (ang frEA,

Kax waq 1faa snfat): seaq F arx
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FETE XA ag www § A WA
fo ot frziey wme dew ¢ R
frg a3E & woF B Iwar afafsfy
TI & T N oqw fow PF =g
fie & gvar sfafafam s g o =#ft
*7ifE & gy qamERe §

Shri Maoay: We refuse to accept
that you represent their interests,

Mr. Speaker: All right. The motion
is before the House.
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The hon. Members are fully aware
that all those hon. Members who have
given their nemes to seérve in the
Joint Committee will not be allowed
to speak here; they will do what all
they can in the Joint Committee and
not on the floor of the House at pre-
sent.

Bhrxi Radha Raman (Chandni
Chowk): Some special case is there.

Mr. Speaker: What is it? They may
reserve their energy for the work in
the Joint Committee. Any other hon.
Members? No. Now, I shall put the
motion to the vote of the House.

The question i=s:

“That the Delhi Municipal Cor-
poration Bill, 1957, be referred to a
Joint Committee of the Houses con-
sisting of 45 members; 30 from the
House, namely, Dr. P. Subbarayan,
Shrimati Sucheta Kripalani, Shn
Radha Raman, Choudhury Brahm
Perkash, Shri C, Krishnan Nair, Shri
Naval Prabhakar, Shrimati Subhadra
Joshi, Shri P. Hanmanth Rao, Shri
Kailash Pati Sinha, Shri Shree Nara-
yvan Das, Shri Satis Chandra Samanta,
Shri Tayappa Hari Sonavane, Shri
Mathew Maniyangadan, Pandit Jwala
Prasad Jyotishi, Shri Sunder Lal, Shri
Ram Shanker Lal, Shri Sumat Prasad,
Shri C, Nanjappan, Shri Mahadevappa
Rampure, Shri Jaswantraj Mehta, Shri
B. N. Datar, Shri Shivram Rango
Rane, Shrimati Renu Chakravartty,
Chaudhary Pratap Singh Daulta, Shri
Surendranath Dwivedy, H. H. Maha-~
raja Pratap Keshari Deo, Shri Ignace
Beck, Shri Arjun Singh Bhadauria,
Shri D. R. Chavan, Shri B. Pocker,
and 15 members from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total number
of Members of the Joint Committee;

that the Committee shall make a
report to this House by the first day
of the next Session;

Dethi Development
Bilt
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that in other respects the Rules of
Procedure of this House relating to
Parliamentary Comnmittees will apply
with such variations and modifications
a8 the Speaker may make; and

that this House recommends +to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the names
of members to be appointed by Rajya
Sabha to the Joint Committee.”

The motion was adopted.

DELHI DEVELOPMENT BILL

The Minister of Home Affairs (Pan-
dait G. B, Pant): Sir, I beg to move:

“That the Bill to provide for the
development of Delhi according
to plan and for matters ancillary
thereto, be referred to a Joint
Committee of the Houses consist-
ing of 45 Members; 30 from this
House, namely,

Dr. P Subbarayan, Shrimati Sucheta
Kripalani, Shri Radha Raman, Chou-
dhury Brahm Perkash, Shri C. Kri-
shanan Nair, Shri Naval Prabhakar,
Shrimati Subhadra Joshi, Shri P.
Hanmanth Rao, Shri Kailash Pati
Sinha, Shri Shree Narayan Das, Shri
Satis Chandra Samanta, Shri Tayappa
Hari Sonavane, Shri Mathew Mani-
yangadan, Pandit Jwala Prasad Jyo-
tishi, Shri Sunder Lal, Shri Ram
Shanker Lal, Shri Sumat Prasad, Shri
C. Nanjappan, Shri Mshadevappa
Rampure, Shri Jaswantraj Mehta,
Shri Shivram Rango Rane, Shrimati
Renu Chakravartty, Chaudhary Pra-
tap Singh Daulta, Shri Surendranath
Dwivedy, HA H. Maharaja Pratap
Keshari Deo, Shri Ignance Beck, Shri
Arjun Singh Bhaduarisa, Shri D. R,
Chavan, Shri B. Pocker, Shri B. N.
Datar and 15 members from Rajya
Sabha;

that in order to constitute a sitting
of the Joint Committee the guorum
shall be one-third of the total number
of members of the Jaint Committee;
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that the Committee shall muaks a
report to this House by the first day
of the next Sesalon;

that in other respects the Rules of
Procedure of thizs House relating to
Parliamentary Committees will apply
with such variations and modifica-
tions as the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajva Sabha do
join in the said Joint Committee and
communicate to this House the names
of Members to be appointed by Rajya
Sabha to the Joint Committee.”

8Sir, I have already made some com-
ments with regard to the provisions
of this Bill. 1 have observed that
there js & Delhi Development Autho-
rity even at present but the Delhj
Development Authority has jurisdie-
tion almost over the entire city of
Delhi, The Delhi Development Au-
thority has not been able to achieve
all that it wanted to because of the
multiplicity of various authorities in
Delhi. The schemes could not be im-
plemented without being referred to
these wvarious authorities with  the
result that the development has not
been as fast or as satisfactory as the
Authority itsel? would have wished.

There has been a lot of wunlawful
occupation of lands in Delhi. There
has been considerable squatting-—I
would not use a strong term or an
unpleasant expression. The town of
Delhi has to be put in order. In the
past there were indiscriminate cons-
truction of houses. There were no
roads and sometimes there was no
arrangement for water drainage, la-
vatories and even for urinals and such
unavoidable needs. It is therefore
necessary to continue the arrange-
ment and to provide some system and
method for dealing with these mat-
ters. So, the Delhi Development
Authority will have, first of all, to
Pprepare a master plan for Delhi. That
master plan will deal with several as-
Pects of civic life in Delhi. It will bear
that fully in mind, There will also be
regional plans as parts of this master
Plan and all constructions will have

to be in conformity with the princi-
ples that are embodied in the master
plan.

Applications which do not conform
to the prescribed standard will have
to be returned for correction, adjust-
ment and adaptation. Besides, this
Development Authority will also be
empowered to develop, as 1 said pre-
viously, the notified areas. It will have
no power to develop any part of Delhi
until it has been notified by the Cen-
tral Government after consultation
with the Corporation and Delhi De-
velopment Authority itself. It is only
after such a notification that the
Delhi Development Authority will
take up this work in the specified
area and either clear the slums or
do other acts necessary for improv-
ing housing conditions in that parti-
cular area. Its acltivitiag will be of an
ancillary character. It does not in
any way compete with or come in the
way of the activities of the Corpora=-
tion itself. Whatever the Corporation
chooses to do the Corporation will be
free to do. It will have hundreds of
sguare miles always available, it is
only the notified areas that will be
handled by the development autho-
rities.

1 think this measure will be of ad-
vantage to the Corporation. This will
relieve it of some of its burden. In
this authority too the Corporation
will be represented. It will have two
members elected by the Corporation
besides the executive officers of the
Corporation. They will serve as a
link between the two,

I think it is a non-controversial
Bill and it will be readily accepted
by the House.

Mr. Speaker: Now the motion s
before the House.

Shri Nauoshir Bharucha (East
Khandesh): Sir, I have carefully stu-
died the provisions of the Delhi Mu-
nicipal Corporation Bill and, coming
hard on that, the Delhi Development
Bill appears to me to be superfiuous,
Apart from lightening the burden of
the proposed Corporation, the Delhi
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Development Bill proposes to create

an authority which is likely to come
1n conflict with the Corporation,

Sir, 1 may tell the House that I
have had considerable experience with
the working of the Bombay Munici-
pal Corporation, where I have been a
member for 19 years, We too follow-
&d the same pattern in Bombay, where
we had a separate Improvement
Trust. After years of experience it
was found that the Improvement
Trust 8s a separate authornity was far
{rom any help to the Corporation and,
consequently, the Improvement Trust
was extinguished and merged with
the Bombay Municipal Corporation.

i 1 may revert back for a moment
to some of the provisions of the Delhi
Municipal Corporation Bill which are
intimately connected with this, we find
that there are also clauses in the Cor-
poration Bill relating to the improve-
ment scheme. The Commuissioner can
frame an improvement scheme under
clause 425 in respect of an area which
requires to be rebuilt. That clause
also lays down the matters to be pro-
vided for in &n improvement scheme,
und these are much the same that are
required to be taken into consideration
in formulating a scheme in the Delhi
Development Bill.

‘Therefore, it apears to me that con-
flict is bound to arise when two autho-
rities, the Corporation and the Delhi
Development Authority, are entrusted
the same type of work. 1 am aware
of the fact that under clause 420 of
the Delhi Corporation Bill some effort
is made to solve the conflict by provid-
ing that the Corporation’s improve-
ment schemes should comply with the
Master Plan and Zonal Development
Plan. But I ask, what is the position
when the two authorities conflict?
Will not so much time be wasted?
After all, what is the Delhi Develop-
ment Authority going to do which the
proposed Delhi Corporation wil] not
be in a position to do?

When both these Bills are there and
lhe¥ are being referred to practically
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the same Joint Committee, pethaps
some way may be found by the Joint
Committee to amalgamate the provi-
sions of the two and create only one
authority. We certainly do not want
two conflicting authorities bent upon
developing certain areas in Delhi.
Therefare, I submit, ta my mind, this
Delhi Development Bill seems to be
superfluous. 1 would, therefore, appeal
to the Government to take this fact
into consideration and see whether,
even at this belated stage, the two
authorities cannot be amalgamated
into one.

I repeat, Sir, that the experience of
the Bombay Municipal Corporation
has been very cleat.  The Improves
ment Trust separately created there
and which enjoyed wide powers for
a large number of years had to be
wound up It is true that the Delhi
Development Authority has been en-
trusted with the power to prepare a
Master Plan. But in Bombay the
Municipal Corporation is carrying out
that work, and 1 do not see, if some
of the provisions mentioned in the
Delhi Development Bill investing
power to the authorities to carry out
certain  improvement schemes are
amalgamated in the Delhi Corporation
Bill, any harm will be done. I am
sure that would have made for
smoother woiking and less loss of
time

It is obvious that provision is kept
for consultation between the Delhi
Development Authority and the Cor-
puration. Much correspondence will
follow as a result of this. It has been
my experience that schemes prepar-
ed by one authority and submitted to
ancther authority take ages to
materialise. IL has also been my ex-
perience in Bombay Municipal Cor-
poration that the scheme prepared by
the Corporation itself takes consjdera-
ble time to be put through. If the
two author:ities start competing with
each other, and as it is likely that
there is bound to be some jealousy
between the two as to who will exer-
cise power, I wm afraid the axperience
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of Bombay will be repeated and at a
later stage, after many years have
been wasted, the Government will

come to this House and propose the
abolition of the Delhi Development
Authority. Therefore, while we are
in the formative stage of the Delhi
Municipal Corporation, it is my sub-
mission that the Government might
look into this aspect of the case and
see whether even at this belated stage
the two authorities cannot be merged
into one.

Shri Achar (Mangalore): Sir, may
I just say a few words? The State-
ment of Objects and Reasons restriets,
so far as this Bill is concerned, the
activities of this authority only to the
areas to be notified yet. I find that
the development activities of the De-
velopment Authority may be confined
only to such areas as may be declared
as development areas by the Central
Government in consultation with the
Authority and the Delhi Municipal
Corporation.

The hon. Home Minister while mov-
ing the earlier Bill said that the Bill
extends to the entire Delhi area ex-
cept the New Delhi area and also about
300 villages—1 have not much expe-
rience of this area, but all the same,—
which are mostly agricultural villages.
So we find in the other Bill the juris-
diction is extended both to the urban
as well as the rural areas, whereas
when it comes to the question of deve-
lopment it is only the ecity area.

Of course, 1 had not the opportunity
to study the entire Bills, either the
earlier Bill which has been referred
to a Joint Committee or this Bill, but
this fact sets one to a rather little
thinking. In fact, we very often feel,
especially people who come from the
villages, whether it is good in princi-
ple to combine both the villagers and
the town people under one organisa-
tion. That is a point which the Joint
Committee must consider. It should
not be like putting a lamb and a lon
together in one place. Not that I am
saying anything definitely about this
point, but 1 felt some doubts when I
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read that portion of the Statement of
Objects and Reasons, especially when
we come to this Rill and we find that
the question of development is re-
stricted only to the city and the
wvillagers are left alone.

I do not want to take any more
time of the House on this question. I
would only request the Joint Com-
mittee to consider this aspect of the
question: firstly, whether it is good to
put the villagers and the town peo-
ple together and whether it will be
proper for their development to be
under one authority; secondly, if it
ts to be done, whether it will be pro-
per when the question of develop-
‘ment comes to leave the villagers
alone and restrict it to the city proper.

Pandit G. B. Pant: I am aware of
the fact that Bombay had a separate

Improvement Trust for a series of
yvears, Only recently the Improve-
ment Trust has been dissolved. But,
for many a decade, although the Cor-
poration was there, it was considered
necessary to have and to maintain an
Improvement Trust there for the de-
velopment of Bombay City. Probably,
the major part of Bombay has already
been well developed. So, the need for
an Improvement Trust may have ceas-
ed to exist. But, so far as this parti-
cular Bill is concerned, it does not in
any way interfere with the powers of
the Corporation. The Corporation is
free to carry on improvement acti-
vities within the entire area of the
Corporation: only where any particu-
lar area which should be specifically
defined has been notifled, the Deve-
lopment Authority alone will be com-
petent to develop that area. I do not
see any inconsistency. I do not see
how it does any violence to the auto-
nomy of the Corporation or how it
impinges upon or detracts—from the
authority that the Corporation does
or can aspire to possess. It only
extends a hand of fellowship and as-
sistance and that too can be done only
in consultation with the Corporation.
S>3, 1 do not see any substance in the
arguments that have been advanced
by Shri Bharucha.
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There were some observations made
on this side, by Shri Achar. He seems
to have overloocked the sub-clause at
the commencement of the Bill. Clause
1, sub-clause (ii) says that it extends
to the whole of the Union territory of
Delhi. So, rural area is not excluded.
If it is considered advisable to notify
any part of the rural area for develop-
thent, it will be open to the Central
Government to issue such a notiflca-
tion. And after that, this Develop-
memnt Authority will have full power
and will also in a way be responsible
for the development of that area. I
hope what I have said will remove his
difficulties

Mr. Speaker: I shall put the motion
to the vote of the House.

The question is:

*“That the Bill to provide for
the development of Delhi accord-
ing to plan and for matters ancil-
lary thereto, be referred to a
Joint Committee of the Houses
consisting of 45 Members; 30
from this House, namely,

Dr. P. Subbarayan, Shrimati
Bucheta Kripalam, Shri Radha Raman,
Choudhury Brahmn Perkash, Shri C.
Krishnan Nair, Shri Naval Prabhakar,
Shrimati Subhadra Joshi, Shri P.
Hanmanth Rao, Shri Kailash Pati
Sinha, Shri Shree Narayan Das, Shri
Satis Chandra Samanta, Shri Tayappa
Hari Sonavane, Shri Mathew Mani-
yangadan, Pandit Jwala Prasad Jyo-
tishi, Shri Sunder Lal, Shri Ram
Shanker Lal, Shri Sumat Prasad, Shri
C. Nanjsppan, Shri Msahadevappa
Rampure, B8hri Jaswantraj Mehta,
Shri S8hiviam Rango Rane, Shrimati
Renu Chakravartty, Chaudhary Pra-
tap Singh Daulta, Shri Burendranath

mnmsndlmeeneck,sm
Arjun Bingh Bhaduaria, Shri D. R.
Chavan, Shri B. Pocker, Bhri B. N.
Datar and 15 members from Rajya
Babba;’
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that in order to constitule a sitting
of the Joint Committee the Quorum
shall be one-third of the total number
of members of the Joint Committes;

that the Committee shall make a
report to this House by the first day
of the next Session;

that in other respectzs the Rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such variation and meodifications
as the Speaker may make; and

that this House recommends to Rajya
Sabha that Rajya Sabha do join in
the said Joint Committee and com-
municate to this House the names of
Members to be appointed by Rajya
Sabha to the Joint Committee.”

The motion was adopted.

Mr. Speaker: We shall proceed to
the next item.

Shri V. P. Nayar (Quilon): With
your permission, may I submit a point
for your consideration? As you know,
there was a Bill—The Life Insurance
Corporation (Second Amendment)
Bill, 1957—for which we have allotted
three hours and that has been with-
drawn, without prior notice. That has
upset the schedule and many Mem-
bers were not prepared for the other
two Bills which have come up; the
Members were working on the Com-
mittees. We have allowed the other
Bills to come up, which ought not
have have come up so early. Some
way must be found. Both the Bills
were very important. Notwithstand-
ing that fact, there are so many
Members on the Joint Committee.
But there has been no notice of it.
We can understand a Bill collapsing.
The Bills which have been scheduled
to be taken over late in the day have
come up earlier.

Mr. Speaker: What is the sugges-
tion?

Shri V. P. Nayar: We should have
peen told. Bo ‘far as these two Bills,
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which are very important, are con-
cerned, the Joint Committee cannot

have the advantage of the views of the
Mem!

Mr. Bpeaker: What was done was
this. The hon. Members will kindly
recollect that early in the day, the
hon. Minister of Parliamentary
Affairs mentioned—soon after Ques-
tion Hour—that he will inform the
House as to whether they want to
take up that Bill or not during this
session., Some hon. Member—I think
it was Shri Khadilkar—said that three
hours were not enough for that Bill
and said that it was not adequate,
though the original proposal of two
hours was revised and the time raised
to three hours by the Business Ad-
visory Committee. 1 think the hon.
Minister of Parliamentary Affairs con-
sidered this matter. He came and
reported to the House that he will
consider this matter and be able to
report to the House whether, in view
of the demand made for additional
time, it may be possible to get along
with that Bill in this session or not.
Thereafter he came and reported that
it will not be feasible to take up that
Bill during this session and that it
stands postponed for the next session.

So far as the two Bills sbout Delhi
are concerned, certain important per-
sons were naturally desirous to serve
on the Joint Committee and 1n accord-
ance with our ancient practice and
the practice that we have been adopt-
ing not to allow the hon. Members
to say twice over and in order to
enable them to reserve all their
energies for the Joint Committee, the
Bills were gone through. So, there
was nobody to speak, and therefore,
we saved so much of time.

Shri V. P. Nayar: May I submit
that that is not the actual position?

Mr. Speaker: What does he want
now? He wants the House to adiowrn?

Shri V. P. Nayar: Not at all. 1
understand from Shri Bharucha that
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he had actusally sent a chit for speak-
ing on the Delhi Corporation Bill

Shri Naushir Bharucha: I got up

but in the meantime the proposal was
made—

Shri V. P. Nayar: I was attending
a sub.committee of the Estimatea
Committee. Shri H. N. Mukerjee is
in another committee. Many Mem-
bers who wanted to speak on these
Bills, without knowing that the Bills
had come 80 early, are already work-
ing in the other committees. They
have no notice. If we go on at this
rate, I do not know what will happen.

Mr. Speaker: The hon. Members
have no business to be on another
committee when the House Is sitting.
The House is paramount. They must
sit in the evening. I am really sur-
prised. We have got to go through
the work and at the same time work
for longer hours also. Let the com-
mittee meet in the afternoon. I made
a wholesome provision that during
the forenoon no committee shall meet.
In the afternoon also, the same prinei-
ple must be adopted. Except where
there is emergency, they must only
meet after the regular business of the
House is over.

Shri Nagi Reddy (Anantapur): The
programme is not adhered to.

Mr. Speaker: It is adhered to. The
hon. Members must always-feel that
they cannot expect every hon. Mem-
ber to take part in the debate so that
the House may be kept busy even
though it may not be necessary.

Let us proceed to the next business.

MOTION RE. REPRESENTATION OF

THE PEOPLE (CONDUCT OF ELEC-

TIONS AND ELECTION PETITIONS)
RULES

Shrimati Renu Chakmavartty:
(Bagirhat): Mr. Speaker, 1 am »orry
for not having been present in the
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House. I was in a parliamentary com-
mittee. I beg to move:

“This House resolve that in
pursuance of sub-section (3) of
section 169 of the Representation
of the People Act, 1951, the fol-
lowing provisos be added to sub-
rule (1) of new rule 41A of the
Representation of the People
(Conduct of Elections and Elec-
tion Petitions) Rules, 1956, as fur-
ther amended by the Notification
No. S.R.O. 1993A dated the 18th
June, 19857, laid on the Table on
the 17th July, 1857, namely:—

“Provided that such polling sta-
tions are not situated in rural
areas.

Provided further that before
notifying the polling station the
opinion of the recogni-ed parties
is taken and a majority of them
agree to the notification.”

This House recommends to Rajya
Sabha that Rajya Sabha do concur in
the said resolution.

I have moved this amendment to
the rules under sub-section (3) of
section 169 of the Representation of
the People Act, 1951. The notification
says that from now on the Election
Commission has the right to notify in
any particular area that actual pol-
ling will take place not by the old
methods but actually with pen and
paper. As a matter of fact, I would
have liked to read the actual notifica-
tion, but in the hurry I have not been
ahle to get the papers.

Mr. Speaker: The hon. Member
may apprise the House what exactly
is the position.

Shrimail Rena Chakravartty: The
position is this. Now, by a notifica-
tion in the gazetie, the Election Com-
mission is now being given the right
to say that in a particular area A,
voting will take place by means of
the ballot. They have not detailed
it. Perhaps, the voter will be given
the picture or the symbols of the
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various parties and individuals and
on the side of it, ticks or marks will
have to be given by the persons who
g0 to vote. This notification of course
1s left to the discretion of the Elec-
tion Commuission. Now, I have tried
to pul in my amendment a very clear
and categorical proviso to be inserted
We do not want to leave it to the dis-
cretion of the Election Commission or
it wisdom to say that such and such
arca should be a notified area, which
may be a very backward area, where
majority of the people are illiterate,
whe have never put pencil to paper
We do not want that the Election
Commission should have the discre-
tion to notify such areas.

I have said that two provisos should
be added. One is that no polung sta-
tion which is situated 1n a rural area
can be notitfied as such. So many
people have asked me, “Do you think
in the urban areas, the people are
more literate? There are urban areas
and constituencies where a large
portion of the people do not know to
read and write”. But even I have
not excluded the right of the Election
Commussion to notify certain urban
areas, though I would urge the Elec-
tion Commission to take into consi-
deration the level of hteracy in that
urban area tuo. I have not done 1t for
this specific reason that we might try
to start experiments in this matter.

There is no doubt that our method
of voting is very cumbersome, because
I come from a constituency, which is
the most difficult area even to cairy
the ballot boxes. We know what
terrible difficulties our officers have.
The who e e'ection procedure and the
election arrangements are cumber-
some. They have to walk miles be-
fore they arrive at the booth. I
understand the difficu’ties, but in
spite of that I have moved this amend-
ment because I feel that it at this
stage we introduce this sort of in-
novation, it will adversely affect the
results,
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For example, I have known in my
area that a large percentage of muslim
women become terrified when they
come to the polling booths. 1 have
myself have been called sometimes by
the polling officer, who said: ‘‘Please
ask this lady who is in burqua whe-
ther she wants to vote or not, because
she is unable to move even." 8Sp, I
believe that this is an impossible way
of veting at the present mnment.
I do urge the Government to accept
this proviso, because most of the
Members, whether from this side of
the House or that side, will say frcm
their own experience that our country
is not yet in a position to accept this
type of voting.

Secondly as far as I remember, if
I am not absolutely incorrect, in the
notification it is said that a person
who has to vote will be led up to a
table or some place, which will be
within sight of the polling officers
and the presiding officers, and he or
she will be asked to cast his or hear
vote What is our experience? Our
experience is that at the present
moment the village population is
terrified that the ruling party will
know which way they are voting and
for whom they vote. The question is
often debated, “If 1 vote for the op-
position parties, what will happen to
me?"” Apart from that, the propaganda
continues that 1t is all secret voting
and nobody, except yourself and your
consc ence, knows whom you have
voted for. In spite of that, another
propaganda 1s carried on the other
side: “If you do not vote for us, we
will know exactly for whom you are
voting. There are numbers written
and from that we will calculate ana
find out for whom you have voted.”
It is the psychological part of it that
is made to play upon the electorate.
Imagine in a village where the mem-
bers of the panchayat or headmen or
other members who are leading social
and economic flgures withwn that vil-
lage are the polling officers and your
having to cast your vote within sight
of those men, I wish I had the notifi-
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cation with me, but it this is at all
correct, [ can say on behalf of the
opposition parties at least that we will
object wvehemently to this type of
vot ng So, from all these points of
view, we feel that we cannot accept
such a change and we are not pre-
pared to give this power of issuine
notification to the Election Commis-
sion. That is why I look upon this
power to be pgiven to the Election
Commission with very great fear and
I have moved this amendment.

Another proviso that I have sought
to include is that before notifying
the polling station, the opinion of
recognised parties have tc be taken
and a majority of them have to agree
to the notification. Up till now, as you
know, the Election Commission has
proceeded in most matters in consul-
tation with the major political parties.
We have had frequent discussions and
on the whole, up till now we have
had good relations with the Election
Commission and the consultations have
borne fruit ‘Therefore, I feel that if
you give this power of notification to
the Election Commission, it is right
that a majority of the recognised
parties accepts it. The E'eetion Com-
mission may say that in such and such
area, we consider that we should give
the electorate the right of voting by
ballot. Not only there may be illite-
racy in that area, but my friends from
Kerala say that it is not only a ques-
tion of illiteracy, but ecertain other
factors come into play. As I have
already pointad out, rertain psycholo-
gical factors like victimisation Jlater
on have to be considered. That is
why, in spite of the fact that I recog-
nise that our method of carrying
ballot boxes from place to place and
the whole procedure is cumbersome
and expensive yet at the same time
1 say that in our country, the time
is not yet ripe when we can allow
thia type of voting. That is why I
strongly urge that both these provisos
have to be put in.

I am prepared to accept the position
that certain areas may be used as
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experimental areas. I am not abso-
lutely averse to it, In a city like
Calcutta for instance, say in our Law
Minister’s constituency, we will not
object to the experiment being made.
But certainly in certain other consti-
tuencies, we would strongly object,
because of the various factors I have
mentioned. Even in such places like
the Law Minister's constituency where
we can allow such voting to take
plece, the majority of the recognised
parties should agree with the Election
Commission that we should try the
experiment.

So, T am moving this amendment
and I hope that the Law Minister
will not look upon this amendment
as something that is coming from the
Opposition and so it should be voted
down by the big majority of the
Congress It is something that is
reasonable and corresponds to the
objective reality in our country. So,
I would urge the Government to
accept these two provisos that T have
mentioned.

Mr. Bpeaker: Mr. Mathur is not
here and so his amendment is not
moved Mr. Ranga.

Shri Ranga (Tenali): I find myself
very much in agreement with what
has fallen from my hon. friend’s lips
just now. It is clear that all parties,
whether on this side of the House or
that side, are agreed on one thing,
namely, that the present system has
certain defects and the proposed sys-
tem also might have equally big, if not
bigger, defects We have had experi-
ence of both the systems.

Farlier than the advent of adult
franchise, we used to have the ballot
system and the illiterate villagers
used to be helped by the election
officers in the presence, of course, of
the representatives of the candidates,
to indicate their preferences and in
that way voting was taking place in
those days.

17 hrs,

It wag because all political parties
in the country, more particularly the
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Congress Party itself, were anxious
that a change should be made and
greater secrecy should be assured and
greater protection afforded to our
millions and millions of illiterate
voters in making and giving effect to
their choice that we have introduced
the coloured box system.

We have had two occasions so far
as this Parliament iz concerned in
which we had the experience of the
working of the coloured box system.
I, for one, have come across a lot of
difficulties mnot only in my own
constituency, but in the case of s0
many friends also in different parts
of the country. For instance, many
voters did not know into which box
they were to put their ballot papers.
Some of them put them into the
wrong boxes Some did not even
know that they had to put the paper
down the sht. They used to leave the
paper at the top of the box, giving
an opportunity for some interested
election officers to go inside from
time to time and drop them into the
box of the candidate whom they
wanted to favour. So many things
like this happened.

Another thing has come to light.
Quite a large number of friends were
ingeniousg enough to insist upon these
voters to go inside, 1o carry on a
kind of make-believe and bring back
the ballot papers and take Rs. 2 or
3 or 5 or even four annas sometimes.
These outsiders were quietly sending
in some reliable people to drop these
papers. So many things like that had
happened, it is true. With the result,
ofteritimes, it has been found that
papers which were intended for one
box, of a party, let us take, my own
party, the Congress party, general
box, were dropped into the reserve
box, and they come to be invalidated.
All these things had happened. There
15 no doubt whatsocever.

In gsome places, the lighting effects
were not proper and adequate and
80 many people had suffered. The
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placing of these boxes was a compli-
cated matter, In some places, it was
the first box, in some places, it was
the last box, so far as I was concern-
ed. It must have been sz0 in the case
of so many other candidates algo.
When they had to coach the poor
voters—and they need quite a lot of
coaching on the part of the candi-
dates, their friends and supporters, and
there is nothing wrong about it—
necessarily difficulties had to be
experienced. All these are defects of
the existing system.

Nevertheless, it has had its virtues
too. I am sure most of our own Mem-
bers of the Congress Party in this
House would bear testimony to the
fact that if there had been the ballot
system instead of the coloured box
system, a large number of the voters
who had voted for them would have
felt rather shy, might not have voted,
might not have chosen to go even to
the polling booths at all and run the
risk of voting in some places where
the opposition was more powerful
than the Congress. Naturally, they
are afraid of vengeance on the part
nf the opposition. As my hon. friend
said just now, the opposition too had
the same difficulty in those places
where the Congress happened to be
too powerful and the local Congress
candidate and his friends happend to
be not so scrupulous and not so much
wedded to the democratic way of
voting. It could hurt and it did hurt
both sides.

That was the reason why we of all
parties were reconciled to the existing
system because wherever it hurt, it
did hurt everybody more or less
equally, and wherever it worked well,
it worked in favour of everybody,
the opposition parties as well ag the
Congress party, the major party in
the country.

What is more, we have got terrible
social forces In our country: castes,
tribes, al1 sorts of things. All these
have got certain compulsions on the
mind of the voters. The voters do not
always fesl quite free from all these
compulsions. Therefore, every effort
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has got to be made, not so much in
the interests of the political parties,
but in the interests of the voters
themselves, at that particular moment
of exercise of their unfettered will
when they go inside to make their
choice, to give them this assurance,
complete freedom, and that freedom
I fear is likely to be very much
dwarfed or refused or denied in case
this proposed system of ballotting
were to be introduced once again.
That is why I am extremely doubtful
and I am hesitant also about the
advisability of giving this particular
authority to the Election Commission.

1 am second to none in my admira-
tion for the good work that our
Election Commission has done so far,
and I wish to go on record as express-
ing my satisfaction about the impar-
tial manner in which the Election
Commission has discharged its duties
till now. I am glad that they have
brought us credit all over the world
by the way in which they have con-
ducted our two general elections,
which is indeed a very difficult and
onerous responsibility. I am glad my
hon. friend from the Communist Party
also has borne testimony to all that
I have said, and in addition to that
she has also expressed her satisfaction
that whenever any kind of choice had
to be made by the Election Commis-
sion, it was good enough to convene
a conference of the representatives of
the various important political parties
and ascertain their wishes and give
effect to the more or less unanimous
view of those concerned. They may
possibly do the same thing in the
future also, If this rule were to be
accepted and implemented, they may
follow the same procedure of consult-
ing people, but in spite of all that I
would not like the Election Commis-
sion first of all to be burdened with
this too dangerous a respongibility.
Secondly, 1 would rather that this rule
if it ig insisted upon by the Govern-
ment—] hope they would not inaist
upon it—would be treated only as a
mere experiment to be tried out
only in a very, very few places. In
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the light of the experience that they
gain I would like them to come back
to this House. I would like them to
review that experience not only at
the level of the Election Commission,
but also at the level of the Govern-
ment and this House. Whether the
results of the experiement are good
or bad, I would like them to give an
opportunity io this House, as well as
to the Governmoent themselves and to
the Election Commission to review
the whole position and then come to
a final decision as to whether we
should come to have side by side both
the systerns 1n future in as many
places as possible, or whether we
should continue to carry on with our
present system.

Therefore, I hope the Governmeat
will exercise the greatest possible
caution in regard to this matter. I
also trust that the Election Commis-
sion would not be in a hurry to take
upon  itself  this very anerous
responsibility and exercise it in too
many places If proper advice were
given by the Government, I hope the
Election Commission would be
willing to place the results of the
experiment before the Government
and Parliament at the earliest possible
oppurtunity so that we may have an
opportumity of exercising our own
judgment in regard to the matter
before they take up this alternative
method on any large scale in any
State, not to speak of the whole
nation

Shri Siva Raj (Chingleput-Reserved
—Sch. Castes): I entirely agree with
the view put forward by the mover
of the amendment and I am glad to
be able to support the amendment. In
addition to the facts mentioned by
Shrnnati Renu Chakravartty as to
why the amendment should be
accepted and also the support that is
given to the amendment by Shri
Ranga, who, I am glad to say, can
rise above prejudices and give support
to a good cause, I wish to point out
that this is a case of introducing more

9 SEPTEMBER 1957 Representation of the 12880

People (Conduct of
Elections and Election
Petitions) Rules

confusion
exista.

As we all know, in spite of the fact
that we have got elaborate machinery,
the electorate is so illiterate and so
disorganised that even under the
present rules of the elections there
is a lot of confusion. If anybody
pretends that we have marched
forward and can adopt a better
svstern and more complicated aystem
of voting, 1 personally think—1 am
afraid to suggest it—that he is intel-
lectually dishonest.

So I feel that the introduction of
this 1nnovation will create more
confusion.

Another point I want to suggest is
that thie will be placing the Election
Commission under a peculiar diffi-
culty. They have already got the
name during the last elections of
practically being an agent of the
Congress Party, for reasons which it
will be difficult here for us to
elaborate. At any rate, the Election
Commission start by giving the
symbols much earlier and far in
advance of the elections to the
Congress Party. Again in the matter
of certain other instructions, it would
appear to the ordinary man that one
particular party is being favoured by
the Election Commission, Not that i
suggest that they have taken part in
these elections, but the methods that
they have adopted go to suggest that
they are practically agents of the
party in power. So this will further go
to confirin the impression that is un-
fortunately created in the minds of
even intelligent people that the
Election Commission are taking steps
merely to he'p one particular party.

where confusion already

Now if the Election Commission are
given this power to select an area and
if it unfortunately happens that they
select areas where the people at the
moment are moved towards one parti-
cular political party, they can easily
be charged with affiliation or par-
tiality towards the particular party.
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It is for these two reasons that I
support the amendment moved by
Shrimati Renu Chakravartty.

Shri Punnoose (Ambalapuzha): 1
am really surprised that we are now
contemplating the power (o make
certain changes in the system and
handing over that power to the
Election Commission. It is a fact that
our present systemm is a  little
expensive and in some ways cumber-
some. But I do not think that any
serious change in it can be enter-
tained very easily. We have to
examine the implications of such
changes.

The markming system hag got its
advantageg from an economic point
of view, 1 am spea%ing not only from
theoretical experience; we have
gone through this experience in
Kerala. In the Travancore part of
it, we had election on adult suffrage
in 1948, It was the marking system.
What happened was that even 80 per
cent of the people or the votes had
done the open voting. Any man—any
educated man for that matter—can
do it. I remember a Government
Secretary came to the polling booth
and said that he could not vote
because he had not brought his spects.
That is a very very legitimate excuse.
Therefore, the presiding officer had
to do the voting for him. What ig the
result of that? The result ig that =
rich candidate can fix a price, say,

Rs. 5 or Rs. 10. He can see with his
own eyes.

And, then, outside the polling booth
the money can be given after the
actual voting. Thus, we have pgeen
that 60 to 65 per cent of the votes
were open votes in 1948 in the
Travancore-Cochin area, when the
marking system was there. Here, it
15 said that after the marking, the
ballot paper has to be folded in =&
particular way, it has to be shown to
the Presiding Officer and then put into
the ballot box. That is an additional
danger because the Presiding Officer
and the agents of the candidates try
to scrutinise whether a
woter has voted for a particular candi-
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date or not. It is mentioned there that
the paper should be =0 folded as to
conceal the mark but our average
vaters will not be able to do that.

By and large, our present gystem
has worked well. Even now there are
complaints. In Andhra during the last
general elections in 1954, the story
was current that by some machinery,
by some devise—I do not know what
it is—very clever people could know
which man voted for which candidate.
You were there at that time and I
only passed that way and 1 heard the
story. 1 am told that this affected
the elections in a large way.

SBhri B. 8. Murthy (Kakinada-Re-
served—Schduled Castes): Not at
all

Shri Ranga: On both sides.

Shri Ponnoose: When such stories
can be there and when voters can
be affected in a large way by such
stories, it is better not to make any
changes in the present system. Any-
way, the amendment proposed here
may be tried as an experiment if the
major political parties in an area
agree to it. It can be tried there and
it cannot be tried anywhere. Thia
power should not be unconditionally
handed over to the Election Commis-
s1o0ner.

Even in Panchayat elections in
Travancore-Cochin area, we have got
a similar system and not the marking
system, nor the raising of hands. ¥
know that in areas where the ralsing
of hands and the marking system
prevail, there are complaints; but this
has worked well. What has been done
iz that the present system has been
adopted in the Panchayat elections
also and not vice versa. Therefore, 1
support this amendment.

B8hrl V. P. Nayar: (Quilon): 1 also
believe that the time iz not ripe
enough for our country to try this
experiment. I we from Xerala feel
difficult over this, I am positive that
Members from other States will feel
much more, We come from a State
which is, perhaps, the most educated
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State, Even there, in the most literate
State, 1 do not think it is workable,

‘When you talk about literacy, it does
not mean that 28 man who is deemed
literate can go through all the instruc-
tions though they may be printed in
English or in the language. It is very
difficult for a man who is deemed to
be literate to find out what it actually
means.

For example, you will find in these
rules that if there is such a difficulty
for any voter to understand the ins-
tructions or the import of the instruc-
tions, it is necessary for the Polling
Officer to explain to that particular
voter what those instructions really
mean. lmagine the case of a consti-
tuency—most of our constituencies are
like that—where the larger percentage
of wvoters are illiterate It will
be absolutely essential that each
voter goes to the Polling Officer
and asks, “Please tell us what
we have to do; we do not follow the
instructions ™ We know that in such
cases, people who cannot even hold a
pen—a larger majority of our women
—will not be able to exercise their
votes. In such circumstances, it would
be rather dangerous if we make a trial
with this system. As the hon. Minis-
ter says, this system may have somce
advantages; nobody disputes it. The
question is whether it is time for us
to switch over to that system. Even
in cities like Calcutta and Bombay, I
do not think, it will be yielding the re-
sults which are desirable.

There is also another difficulty in the
matter of recording votes of illiterate
and infirm voters. Shri Punnoose gave
us an instance. A Secretary to Govern-
ment went to a booth and told the Pre-
siding Officer that as he had forgotten
his spectacles, it was not paossible for
him to find out the lines marked. Ima-
gine the other way. I have known the
case of mnother officer. Unless his
vote was registered for a particular
party, his idea was that he would fall
into disfavour of the Government. He
was of that opinion.
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Mr. Speaker: Whatever the othar
States may say, people from Kerals
would not say that.

Shri V. P. Nayar: 1 concede that.
Even in the most literate State of
Kerala, there have been such cases—
not of ordinary illeterate people but of
Government Secretaries and law gra-
duates. They come in order to impress
the outside agent and they fear that
otherwise they will be done away with
as my esteemed friend, Shri Ranga,
said.

I know the case of an officer who
went to a polling booth with a neck
bandage 1n his hand. He said that ke
had no real bandage in his finger. He
asked the vote to be placed for him.

As at present, rule 41(I) rcads like
this: “Recording of votes of illiterate
or infirm electors:

1f owing to 1lliteracy or blindness or
other physical infirmities, the elector
1s unable to write the ballot paper or
make a mark thereon, the presiding
officer shall rccord the vote in accor-
dance with the wishes of the elector
and fold it up so as to conceal the
vote.”

I can say that 5t 1s not possible for
me to write. I may as well say that
1 had an attack of Malaria and my
fingers refuse to write. It will be diffi-
cult for the presiding officer to apply
his mind then and there and to find out
whether the rule is followed or not.

There is also this difficulty. You
give freedom to the voter 1o have his
vote recorded by somebody else.
Shri Ranga has said that there are
various kinds of pressures ouiside the
polling area. It is easy for the pol-
ling officer to find out or to get a gene-
ral idea as to what percentage of auch
open votes have been cast in favour
of a particular candidate. How can
this be prevented? Later on, it may
be passed on. I do not say that all
presiding officers will do it. But as at
present, the scope for abuse is very
much less. But if you once introduce
it in an area where the people are not
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in a position to understand the full
implications of these rules, we are in-
viting trouble. The time is not ripe for
our couniry to adopt this method what-
ever be its theoretical advantages.

An idea of literacy should not be
taken from the census figures. I am a
literate, if I know how to write the
alphabets of my name. Yet, I may not
know how to read. Unless there is a
comprehensive rule, it is very difficult
to get an idea. So, I do not see ihe
reason why we should support this
measure as it has emerged today. I
hope the hon. Law Minister will
appreciate the practical difficulties and
think of some other way to gzive
greater ronveniences for voting.

Shri Shree Narayan Das (Dar-
bhanga): Sir, I have nothing much to
add. This provision of wvoting by
marking the ballot paper, I think, is
gomng to be an expernimental measure
and I think the power that is going to
be given to the Election Commission
will be used only as an cxperimental
measure After gaining some expe-
rience, 1t may be gradully introduced
at other places. In view of the fact
that a large number of our voters are
1lliterate . .

An hon. Member: The majonty of
them.

Shri Shree Narayan Das: ... . I
would say the overwhelming wmajo-
rity of them are 1lliterate this
method cannot be adopted by them for
voting. As has been stated by my
friend Shri V. P. Nayar, in case the
voters are not able to read the ballot
paper they will have to go to the pol-
ling officer and consult him. This is
a very bad principle. Even now for
placing the ballot papers in the boxXes
certain voters go to the presiding offi-
cers and ask them to explain the signs
and show them how to place the ballot
papers. I the proposed method is
adopted, more than 50 per cent of the
voters will have to go to the presiding
officers and ask them to explain how
to vote. Instead of putting the ballot
papers in the boxes, the presiding offi-
cers will now have to mark them.
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This 1s not good. There will be no
secrecy in the voting.

I am of opinion that some experi-
ment should be made. If the intention
is to adopt this method in some by-
elections as an experimental measure,
especially in such areas where there
is a large amount of literacy, I think
this amendment should be accepted
If this is going to be the general rule
and if it is going to be adopted at x
very early date in a large area, I think
this should not be accepted. We sre
not yet in a position and our voters
also are not yet in a position to adopt
this method.

Even in the present method of put-
ung ballot papers in the boxes thers
are some glaring defects, especially ia
the case of voting from a constituency
where there is one Scheduled Caste
candidate and a general seat member.
In that case two votes are given to a
voter. According to the provisions that
we have made in our Representation
of the People Act, if both the ballot
papers arc placed 1n one box then one
of them is declared to be invalid. But
there is corruption even in regard to
that. Some of the candidates go to
their constituencies and ask their
voters to place both the papers in one
box knowing fully well that one will
be declared invalid. But in that case
his rival 15 deprived of one vote.

There 1s another thing in our pre-
sent Act, the HRepresentation of the
Pcople Act. Supposing there 18 one
general seat and a reserved seat, there
are two votes. The Scheduled Caste
Candidate contests for both the seats,
the reserved seat as well as the gene-
ral seat. The corrupt practice follow=
ed 15 of asking the voters to put both
the votes in one box, although 1t is not
a corrupt practice under the provisions
of the law as 1t stands at present. But
that is not morally justified.

Therefore, this gystem of voting by
putting ballot papers in the boxes is
also not good. The method now pro-
posed ‘is better. But under the pre-
sent circumstances, and in view of
the fact that literacy in our country
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ig very low, the introduction of this
system will not be of much use at
present. The hon. Minister should
assure the House that thiz system
which is going to be introduced now
will be adopted in a very very mnll
number of polling stations. 1

we should see how it works.

Shri B. S. Murthy: Mr. Spesaker, Sir,
in this very House even to press the
button some Members are not able
to do. Instead of pressing ‘No" they
press ‘Aye’, and instead of ‘Aye’ they
preass ‘Abstain’. If that is the state of
affairs when Members of Parliament
are asked to say ‘Aye’ or ‘No', God
only knows what will happen in the
rural parts of India, where 80 to 90
per cent of the voters will be billeul
illiterates.

‘We had have two elections in 1852
and in 1957. Both these elections
have been praised all over the world
as election peacefully and constitution-
ally conducted without any party tak-
ing advantage of its being in powaer
or out of power. ‘Therefore, it is too
early to think of the system that is
now being proposed by the Minister of
Law. 1 do not know the reason
prompted either to the Ministry of
Law or the Election Commission. I
would urge upon the Government that
in giving such powers to the Election
Commission, care should be taken that
the fundamental principle of the vote
by the ballot, that is the secrecy of
the vote, should be maintained.
Especially in villages, as Shri Ranga
and others have already stated, the
fact of the have-nots iz rather very
miserable and most of them are at the
mercy of the landed aristocracy or the
capitalists as the case may be.

As it is, Shri Punnoose was trying
to make a case to show something
about Andhra. It is not only in Andhra
but everywhere in India, that is to
say,—perhaps in Kerala, because in
Kerala they have got a big boosting—
everywhere, the lower classes, es-
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pecially the farm labour, agricultural
labour and the artisan classes in many
places ara not going and participating
in the electings wherever there was
doubt that the votes will not go to
the party in power at that particular
locality. In Andhra it may be
Congress; in Kerala it may be Com-
munists.

Shri B. K. Galkwad (Nasik): At
all other places, the Congress:

Shri B. 8. Murthy: Shri B. K. Gai-
kwad is yet to understand me perhaps.
I said in Andhra it may be Congress;
it may be Communists in Kerala.
Wherever the people are rich, both in
their influence as well as in their
wherewithal and resources, they have
always tri~d to see that the votes
they considered will not be cast in
their ballot boxes are prevented
Therefore, if this is the state of affairs,
prevailing to day, when all precau-
tions are taken to keep the secrecy
of the vote and the ballot, what will
happen if the literate system of voting
is restored to? A man goes; the majo-
rity of them are illiterates and he
will have to go and say, ‘1T will vote
to so and so; please show my place
where I should mark and how I should
mark”. When we are asked to igo
and vote for some of the membershipe
the Parliament elects, some of ug are
committing mistakes here. Instead
of marking one gentleman, we mark
the other and we cut out the ballot
paper and it goes away. Therefore,
this iz a rather cumbersome and more
undemocratic measure and, it I am
permitted to say, it is an unwanted,
unnecessary system, which especially
makes the have nots more afraid of
the votes at the elections.

Therefore, if democracy in India is
to progress well, as it has been for
the last ten years, and if the system
of vote by ballot is to have its full
play, I suggest to the Miniater of Law
to see this system by means of which
the literate vote is marked,—voting
by making—when introduced, will
be restricted entirely not even to all
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the urban areas but to certain parts
in major cities wehere all the voters
happen to be highly educated people,
conscious of their liberties as well as
theilr rights and privileges. There-
fore, 1 request the Minister of Law
to see that all necessary precautions
are provided so as to see that no abuse
is made of the new legislation.

#hri Tangamani (Madurai): rogse—

Mr. Speaker: Enough has been said
about it.

Shri Tangamani: There was an ex-
periment in Madras State. I think, we
should—

Mr. Speaker: It is 530 p.m. now.
There is a half-an-hour discussion.

An Hon. Member: We have saved
some time.

Mr. Speaker: He may continu to-
MOrTow.

Some Hon. Members: Yes.

Shri Harish Chandra Mathar (Pali):
Will you kindly permit me to move
my amendment?

Mr. Speaker: The hon Member was
not here when 1 called him.

Shri Harish Chandra Mathur: 1 apo-
logise to you and to the House for my
absence.

Mr. Speaker: 1 am not prepared to
accept it. Hon. Members must be in
their seats when I call them.

Shri Ranga: Tomorrow You can
take it up.

SUSPENSION OF TRAIN SERVICES
—CHUPRA—VARANASI LINE

Mr. Speaker: The House will now
take up the half-an-hour discussion.

Shri Radhamohan Singh: (Ballia):
Mr. Speaker, I want to raise a half-
an-hour discussion on the answer
given by the hon. Deputy Railway
Minister on the 22nd August to a
short notice question that I put on
the suspension of trains on the Chupra-
Varanasi line. I asked for this dis-
cussion and I am thankful to you for
allowing it, because the matter is so
urgent and important. It affects the
lfe, property and comforts of lacs
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of people and also the inter-State
Communication between UJP. sand
Bihar. In view of the danger to this
line due to erosion by the river Go-
ghra, I wanted to know from the Mi-
nister what steps the Government
were taking. The answer he

was, “Everything that is possible is
being done™. This answer was 30
vague and indefinite.

But nothing was done. No arrange-
ments were made to take care of the
stranded passengers—I saw men, wo-
men and children going with bag and
baggage. The railway  authorities
were so careless and so regardless of
the comforts of the people that it ap-
peared that it was not the people's
Government 1n charge of the railways,
but the old company regime which had
again come into being. When I read
in the papers that when there was a
breach in some railway line in Assam
the passengers who were stranded
were fed by the railway authorities,
1 wondered whether it was the same
Government in Assam which was in
charge of railways in U.P.

Trains were cancelled, but no ar-
rangement was made for the passen-
gers going from Chupra to Varanasi.
The communications from Banaras to
Bhatni were also suspended and the
trains from Ballia to Shahganj were
also cancelled. Without any rhyme
or reason this was done, without any
regard for the comfort of the passen-
gers.

The other point was that we did
not know what the experts’ opinion
was, but on the question of saving
the line, there was utter disregard of
public opinion. The river was two
miles to the north of the line in 1955
and the people raised a hue and cry
that the line must be saved, and there
was danger to it. But the authorities
sat tight over it and craid, “we have
gaot no regard for that. If the river
comes near the line, we shall say to
it like king Carnete, “Go back” and
it will go back. At last the river
came in June, 1957 and when it was
only 200 feet from the track, then
only they began to think of saving
the line.
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We were informed that some ex-
pert from Delhi was sent there. He
gave the opinion that the line could
only be saved if a spur were put
up at the place where the river took
a turn towards the south. That was
two miles up the river. Commonsense
also said that it was not otherwise
possible to save the line. But, the
authorities in charge of the Railway
thought that we could only save ile
lIine if we put the spur in front of the
lLizie and the station. Asg things hap-
pened the river took a turn and the
spur is standing in the middle of the
river, the river having turned towarde
the west cutting the line at two
points.

An attempt was made to make
another line. That line was also cut
A third line is going to be made. I
would request the Railway Minister
to kindly look into the things. It
concerns the lives of lakhs of people
and also public property. In my
opinion, there was great disregard of
public property. Thousands of
wagons of kankar and boulders are
being thrown into the river. For
what purpose, God knows It 1s
being thrown even today. 1f only
Rs. 10 lakhs had been spent at the
right moment and the right place,
the line could have been saved.

There is very grave danger. 1
and like myseld, many people of
Ballia think that if timely action is
not taken, we will have to abandon
all construction there. No line will
be possible, because at that particular
point, Ganga happens only four miles
away and Gagra is just near the line,
Ganga is going north and Gagra is
coming from the north to the south.
This is the position. Another danger
is also there. Just only two furlongs
west of the breach, an old bed of
Gagra which joined the Ganga, one
mile south. If timely action is not
taken to prevent the river from going
west, there is the fear of the current
flowing into the old bed and chang-
ing course and joining the Ganga as
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it did 300 years age. I will beg of
you and through you, the hon Min-
ister for Railways to lock to this great
danger and take timely action.

No money spent now will be of any
avail. It will be of wuse if timely
action is taken after the floods. In
this twentieth century, when science
has so much advanced, you think that
the river can be trained and the line
can be saved and the people can also
be saved. Only 20 miles west, Ballia
town was threatened by Ganga. We
approached the U.P. Government in
1948. In 1950, spurs were made “and
still the town is unsafe. Gagra is not
greater than Ganga. We think that if
timely action is taken with proper
advice, the river can be trained and
turned and the line could be saved.

The third point which I want to raise
is the money that is being wasted just
now. I put a question a few days
ago to know what amount has been
spent by the Railway authorities on
the two spurs and the amount spent
in this flood season. We want that
there should not be waste of public
money. The figures have not been
given to me. If not today, 1 would
expect the Railway Minister to find
out the figure and let the House know
the amount spent. I consider there is
a colossal waste of public money. Peo-
ple say that money is raining and that
the Boulders are not of stone but of
gold. This thing is there. It
requires enquiry and probe into the
thing, as so much public money Iis
being spent I would like the hon
Railway Minister to inform the Houes
now or later how he is going to save
this line, what steps are being de-
finitely taken by the Railway Board to
save it and stop this waste of public
money.

or two miles further to the south. I
pointed out just now that it is not
possible to go further gouth  We
have to make up our mind to stop the
river here and to have a line here.
As I told you, the Gangs is coming
from the south an

i
;
I
:
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river beds just to the south of it
It will spell devastation and it will
also make it impossible for having
any line through that region if we do
not stop the river here. So, I would
request the hon. Minister through
you to consider this point that it is
not possible to go back to the south
turther. If there is any such pro-
posal, 1 think it should not be conszid-
ered unless w thorough enquiry is
made of the topography of the place
to the south and west of it

These are the three points that [
had in mind and I hope the hon. Min-
ister would enlighten the House on
them and tell us of the proposals
before him far the construction ofethe
new line and stopping of turther
w|yYBlon.

Shri Sinhasan Singh (Gorakhpur):
With your permission, I would like to
put one or two gquestions.

What is the area that the Govern-
ment has now acquired for the re-
building of the new line to con-
nect the two stations, and what money
has been spent by the Government in
rebuilding the new line and also in
trying to avert the recrossing of the
river of the new line? Is there any
possibility of the river approaching
the newly constructed line? What
would have been the cost of the spurs
which could have been built two
miles ahead, as stated by the hon.
Member, which could have led to the
saving of the line as it is.

There is another question.

Mr. Deputy-Speaker: Not many
questions.
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The Minister of Raijways (Shri Jag-
jivan Ram): That is a very difficult
area. As Members might be aware,
it is between the Ganges and the
Goghra. The hon. Member has given
wme example of Ballia town being
saved from the ravages of Gangas.
But he forgets that Gogra is not so
elegant, as the Ganges, and its behavi-
our has been quite erratic.

Pandit K. C. Sharma (Hapur): He
should worship both.

Shri Jagjivan Ram: It 13 a very
difficult area. It is between the
Ganges and the Goghra. The dist-
ance between the two rivers iz 8 to
8 miles. So the railway line has to
be somewhere in between in this
area. It is not very easy to shift it
further south because the ravages of
Gunges will be there. It is not pos-
sible to continue it where it is, because
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the Goghra has been st year and
this year very erratic in certain parts.

It is not very correct to say that
no steps have been taken in this mat-
ter. On Chupra-Varanasi section,
the river Goghra is crossed at mile 11
(from Chupra between Manjhi and
Bakulha stations. On the right
approach, the railway line lies close to
the river for about 8 miles length.
In 1925, embayments of the river
appeared close to the railway tllgn
ment between miles 15 & 17. Earth-
work for a retired alignment was got
ready by 1926, starting from mile 13
and rejoining the existing alignment
near mile 19 beyond Suraimanpur,
which is at mile 17/12 The diver-
sion was never used as the river cur-
rent shifted back. In 1948, the river
attacked the same point again but
receded in subsequent years.

In 1956, river embayments formed
again on the right bank, but this time
some three miles upstream of the pre-
vious location. In July, 1956, the
embayment had reached within 500° of
the railway line and protective action
was started by laying permeable
screens and building some solid bould-
der spurs in wire crates. In spite
of these measures, the nemrest point
of the embayment had come up to
350" from the track, before the 1956
flood season was over. In November
1956, the Chief Engineer of the Rail-
way sought the advice of the Director
Central Water and Power Research
Station, Poona, about the protective
measures for keeping the river at a
safe distance.

My hon. friend may be feeling that
pernaps the rallway ignored the
advice of the experts. We did not.
The information sought by the Direc-
tor was supplied to him as far as
available, and he inspected the siteon
11-1-57. In his report sent on 22-1-57,
the Director, Central Water and
Power Research Station, advised that
six stone-armoured ‘repelling’ spurs
should be built at 2000 intervals—the
first downstream one 700’ long, four
intermediate ones 400 long each and
the last one upstream 600" long, before
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the next monsoon seascn. He added
that if all the purs could not be

£

permeable screens 100” long may
interposed.

As the large quantity of stone
required for building six spurs could
not be brought to the site within the
five month’s period available, the
railway administration decided to
build spurs Nos. 1 and 4, the latter one
just 100 ft. long. Here again, I
may mention that the stones have to
®e carried from a distance of 200
miles.

Shri Sinahasan Singh (Gorakhpur):
You have stated 83 months.

Shri Jagjivan Ram: Bescause 10
lakhs cft. of stone has to be collected
from a distance of mearly 200 miles
near Allahabad.

Shri Sinhasan Singh: For the rainy
season it was being collected.

Shri Jagjivan Ram: I am going
to read what work was done. Those
who have visited the place may have
some idea of how the work was car-
ried out. The work on two spurs
had been started and one was com-
pleted and the other could not be.

g

By the time the monsoon reason
started, the spur No. 4 had been com-~
ple‘ed as planned and the spur No. 1
for 340 ft. length properly armoured.
This year the river attack started on
12’h July, 1957—the worst affected
portion being upstream of spur No. 4
There was no erosion between the two
spurs built. To meet the situation
upstream of spur No, 4, it was decid-
ed to provide a stone apromn
1500rx25'x3", parallel to the bank—350¢
away from the toe. The attack of
the river continued on the spurs, and
the apron and on 4.8.57, the rear por-
tion of spur No. 4 was washed away,
making an embayment very near the
railway track, rendering running of
trains unsafe. The train running
was stopped from 11 hours on 4.8.567.
The river embayment actually breach-
ed the railway line on 8fth August,
1957, just dewn stream of spur No. 4.

ve measures eontinued after
this date with a view to prevent fur-
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ther extension of damage to the
railway bank.

This was the position. Now tha
complaint is that adequate steps
were not taken for alternative facili-
ties to the passengers. As far as
possible, steps were taken, The
Administration started linking track
on the retired alignment prepared in
1928. Unfortunately, the damage to
the existing alignment had occurred
this year at the western junctioh
point of the retired alignment with
the existing bank. It became neces-
sary, therefore, to construct about a
mile long diversion oppogite this
point. The entire new diversion link
was completed and brought into use
on the forenoon of 29th August, when
through communications weére restor-
ed.

The normal train service on the
Ballia-Chupra section is five passenger
trains each way. On the occurrence
of the breach at 11 hours on 4.8.57
train secrvices on this section were
suspended. The 321 and 322
Down Katihar-.ﬁ.llahabag City
passenger traing were diverted to
run via Bhatni. Against the remain-
ing four traing running each way on
the section, three trains were run
daily between Chupra and Suraiman-
pur on the one side an between Ballia
and Reoti station on the other, Out
of these three trains each way, tran-
shipment of passengers was arranged
at the gite from only one with effect
from 7.8.57 and the approximate num-
ber of passcngers transhipped wvaried
from the lowest 350 to the highest 500,
on the various dates, from 7th to the
18th August,

Transhipment was nof poasible on
the 5th and 6th due to incessant rains
on the S5th and a safe passage not
being available for passengers to go
across on the 6th.

Keeping in view the number of
passengers who offered for tranship-
ment and the desirabijlity of giving
maximum time for engineering works
for restoration, transhipment of more
irains was not arranged. The tran-
shipment was supervised by an officer
and adequate arrangement made for
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{Shri Jagjivan Ram]
labour to carry the passéngers’ lug-

gage.

As I have said, Mr. Joglekar visited
the place and he recommended the
construction of six spurs. The
recommendation of Mr. Joglekar who
is an authority on this question was
accepted. It s not correct to say
ihat he recommmended the construc-
tion of any spurg or bunds 2 miles
upetreasn. That may be the idea of
the local people. They are afraid
that in case the whole area is inundat-
ed, many villages will be washed
away. That should be the concern
of the U.P. Government also As a
matter of fact, the difficulties of the
Railway have increased by two
marginal bunds which have been
constructed by Government of Bilthr
north of Gogra and by the Govern-
ment of U.P. in continuation west-
ward of the railway line. They should
have realised that as a result of these
bunds the area between these two
riverg 1s likely to be greatly affected.

We have at present accepted the
recommendation of Joglekar who 1s
an expert on these matters. We car-
ried on some work in order to save
the line as far as possible during the
monsoan, I may assure my friends
that at present no work is being car-
ried on The work has been stopped
The idea iz to rehabilitate the alter-
native line—the retired line—if neces-
sary. And if the engineering experts
feel it is necessary to shift it further
south, we will have to do that

I propose to have a survey of the
area after the monsoon 1s over and
to decide whether it will be possiBle
to divert the main channel of the
Gogra eastward from the point where
it turns to the south. ‘That, I think,
should have been primarily the work
of the U.P. Government and not of
the railways But, if thé UP. Gov-
ermment thinks that in order to pro-
tect that vast area—eight miles wide
and nearly seventeen miles long—
they have to construct and spend
some money on that bund where
Gogra turna to the south the railways
also may consider contributing some-
thing to the U.P Government.
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In such emergemcies, the md.l
ture increages to some extent.
there is immegiate danger, the mk
has to be undertaken immediately.
At that time labour also demands
higher wages. Sometimes, we do not
get workers and contractors. We
have to rush materials from distant
places. It may be that the expendi-
ture may be slightly higher than the
normal expenditure for the same
work.

It 15 very difficult to get an accu-
rate figure of expenditure which was
incurred only in July and August, I
have tentatively got the figures of
approximate 'expenditure incurred on
protection work

Protection Work before

the breach Rs. 4,00,000

Protection work carried
out in Rs. 4,00,000

Restorauon of through
wraffic hnking over
albgnment
building a new
length of diversion
etc. Rs. 6,50,000

Agamn, I may say these are approxi-
mate figures. It is very difficult to
give any accurate figures at the pre-
sent moment. The works were car-
ried out only last month

It 1s a very dufficult area wmn a
narrow strip, between Ganga and
Gogra. 1 propose to send engineers
after the monsoon 18 over and to see
whether the present retired line can
be used by joining it at Reoti or in
between Reot: and Suraimanpur at
the point where the U.P. Government
bund starts. If it is not possible
and the engineers feel that, due to the
marginal bunds of the Bihar and U.P.
Governments, water would be so
much that the alignment will have to

cannot help it.
be the sole responsibility of the U.P.
Government to have such bunds as
may be necessary to save the villages
in that area. Qur engineers assure
that before the next monsoon starts
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we will be able to take steps by
which we will be able to ensure
through passage of the trains there.

BUBINESS OF THE HOUSE

The Minister of Commerce (Shri
Kanungo): Sir, on behalf of the Min-
ister of Parliamentary affairs, I beg
to make a statement. Owing to cexr-
tain adjustments made in the list of
business for today and departure
from time allocation for some items,
1 feel that a special announcement is
. called for in respect of business for
tOMOrrow. The busginess for tomor-
row will consist of the following
items:

(1) Unfinished item of business
of today.

(2) Consideration and passing of
the Indian Succession

(Amendment) Bill as passed
by Rajya Sabha.

(3) Consideration and passing of
the Repealing and Amending
Bill as passed by Rajya
Sabha.

(4) Resolution regarding notifica-
tion of the International Con-
vention for the protection of
property and objectz of cul-
tural and artistic value.

(§) Discussion on the Govemn-
ment decizsion regarding ths
future of non-Government
(Light) Railways—Shri
Jhulan Sinha’s Motion.

Any business carried over from
today's Order Paper.

18-07 hre.

The Lok Sabha then adjgumned till
Eleven of the Clock on Tuesday, the
10th September, 1857.
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MESSAGES FROM RAJYA

Secretary reported the following
from  Rajya

(i) that Rajya Sabha had no
recommendations 1o make
to Lok Sabha in regard to
the Wealth-Tax Bill, 1957,
passed by Lok Sabha on the
2g9th August, 1957.

[Dartr Diaxsr]

Coromais
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Corunams
(i} that Rajya Sabha, at its

:g::&lr on the 6th S:p-
B
the Foreign Re-
gulation (An;ehn.:g““ﬁ{e;m Bill,
1&7» passed by Lok Sabha on
t 3Ist  August, 1957 .

STATEMENT BY MINISTER 12749—53
The Minister of Railways (Shn

Jagjivan Ram) madea statement
on certsin points srising out of
the two-hour discussion held
on the sth September, 1957,
on the agreement with Teloos.

REPORT OF BUSINESS AD-

VIOSRY COMMITTEE

ADOPTED 12753 -5%
Ninth Report | was adopted

BILL PASSED

Further discussion on the mo-
tion to consider the Minimum
Wages (Amendment) Bill as
passed by the Rajya Sabha,
concluded  The Bill _was
passed.

1275 —1246

MOTION ADOPTED

The Mimster of Home " Affairs
(Pandit G.B. Pant) moved the
motion re Suspension of first
Proviso to Rule 74. The
motion was adopted.

MOTIONS TO REFER THE
BILLS TO JOINT COM-
MITTEES ADOPTED

1. The Mimster of Home Affairs
(Pandit G B. Pant) moved that
the Delhi Muniapal Cor-
poration Bill be referred toa
Joint Comrmutiec. The mo-
tion was adopted.

2. The Miruster of Home Affairs
(Pandit G. B. Pant) moved that
the Deihi Development Bill be
referred to a Joint Comrmutiee

motion was adopted.

12546—45

11284 5—"C

MOTION UNDER DISCUS-

SION 12h70— 89
Shrimati Renu Chakravartty
moved the motion re modifi-
cation of the Representation
of the ngle éConduct of Blec-
tions an ection titions)
Rules, 1956. The scussion
was not Concluded.
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given on the 22nd August, (Amcndment) Bill, as passed
g*r, to Short Notice ;- by Rajya Sabha, (2) the Re-
o, regarding pealing and amending  Bill,
Ez:m of Train Serwae- passed by Rajya Sabha, con-
jpra—Varanasi Line. t:cgc.ratmn and adoption ?f R:-
cavd 3 3 solution re conveation for the
T‘::?g:‘é:g.g Raftusys replied Prot::tgn orc.}umm pmpcny
) t
AGENDA FOR TUESDAY, n.c:,e vent ©

10tE SEPTEMBER, 1957

Further discussions on the motion
re. modifications of the Re-



